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The motion wag adopted.

SHRI UMASHANKAR DIKSHIT:
Sir, I introduce the Bill.

' THE CONSTITUTION (THIRTY-
SIXTH AMENDMENT) BILL, 1874

MR. CHAIRMAN:
Singh.

Sardar Swaran

[Mr. Deputy Chqi;nﬁn_ in_the Chair]
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THE MINISTER OF EXTERNAL
AFFAIRS (SARDAR SWARAN
SINGH): I raove—

“That the Bill further to amena
the Constitution of India to give
effect to the wishes of the people
of Sikkim for strengthening Indo-
Sikkim co-operation and inter-rela-
tionship, as passed by the Lok
Sabha, be taken into consideration.”

SHRI NIREN GHOSH (West
Bengal): Sir, we oppose the intro-
duction of the Bill. (Interruptions)

That is our rizht,

MR. DEPUTY CHAIRMAN: Order,
Order. There is no question of your
interrupting now when he is moving
the Bill.

SHRT NIREN GHOSH: We have

done it. We have opposed the intro-
duction of the Bill,

MR. DEPUTY CHAIRMAN, Plecasa
sit down.
SHRI NIREN

opposed to the
Bull.

MR, DEPUTY CHAIRMAN: Please
si{ down. There is no question of
introduction now: The Bill is being
moved for ccnsideration and if you
want to oppnse it you can_ speak
against it anq vote against it at the
time of voting,

GHOSH: We are
introduction of this

(I terruptions)

SHRI SALIL, KUAR GANGULI
(West Bengel): Sir, on a point of
order,

SEVERAL HON. MEMBERS:
point of order,

No

(Interruptions)

SHRI SALII. KUMAR GANGULI;
If these people behave like ***we
shall have te walk out.

MR. DEPUTY CHAIRMAN:
have called anybody like this.
be expunged. Now, 6 what is
point of order?

SHRI SALIL. KUMAR GANGULI.
My point of order is very simple.

1t you
it will
your

***Expunged as ordered by

the
Chair,
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The Constitution of India says that
for the purpose, inter alic of promot-
ing fraternity assuring the dignity of
the individual and the unity of the
Nation, the Constitution was made.
‘This is the Preamble to the Consti-
iution of India. Unless the Sikkimese
people are part of the nation, they
find no place in our Constitution.
The Constitution is for the nation
and not for people who are not our
nationals.

. i

~MR. DEPUTY CHAIRMAN: Now,
there ig no point of order. It has
already been passed by the Lok
Sabha. You must have known it.
“There is no question of rising on a
point of order. Yes, Mr, Swaran
Singh, .

(Interruptions)

SOME HON. MEMBERS:
the Chogyal’s men.

DR. K. MATHEW KURIAN: You
have rigged the elections in Sikkim.

MR. DEPUTY CHAIRMAN: Order
please. Yes, Mr. Swaran Singh.

SARDAR SWARAN SINGH: Mr.
Deputy Chairman, Sir, the Bill pro-
vides for the insertion of a new arti-
cle 2A after article 2 of the Consti-
tution providing for the association
of Sikkim with the Union of India
on terms and conditions set out in a
new Tenth Schedule proposed to be
addeq to the Constitution. The House
is aware that Sikkim, in its relations
with India, hag been governed by a
series of understandings whereby
India exercised certain well-defined
responsibilities for defence, external
relations, communications and good
government. These relations were
based upon understandings with the
Ruler of Sikkim even though the
political leaders, seeing the advent of
popular Governments in Indiy {n
1947, agitated for accession to India
and the establishment of an elected,
responsible Government. These as-
piration not only remained unfulfilled,
but over the last twenty-five years
the distance between the Ruler and

You are
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the people of Sikkim began to grow
progressively wider apart, The grow-
ing discontent came to a head with
the political agitation of the people
against the Government in April,
1973. It was a clear manifestation of
frustration with the existing govern-
mental apparatus and a desire for a
greater participation in a responsible
Government. When law and order
broke down completely in the State,
both the Ruler and the people ap-
pealed to the Government of India
for assistance, It was evident that a
new force representing the people of
Sikkim had at last consolidated itself
adequately to make its impact on the
body-politic. On May 8, 1973 a his-
toric agreement was signed to which
the Chogyal, the people of Sikkim
and the Government of India were
signatories. For the first time in
Sikkimese history the people repre-
sented by popular politica] forces be-
came acknowledged participants in
the political process. The zgreement
of 1973 called for a fully responsible
Government in Sikkim., a system of
electiong on the basis of the principle
of one man one vote and the streng-
thening of Indo-Sikkim co-operation
and inter-relationship. The Govern-
ment of India reaffirmed its respon-
sibility for the defence of Sikkim,
for its external relationg and for good
Government and economic and social
development, Elections on the basis
of one man one vote were held in
Sikkim, for the first time, in April
1974. The election manifesto of the
Sikkim Congress, the party that
gained 31 seats out of 32 at the Polls,
asked for a girengthening of the
bonds/that already existing with the
Government and people of India to
draw them even closer. The mani-
festo went on to state:

“We also aspire to <achieve the
same democratic rights and institu-
tjions that the people of India have
enjoyed for a quarter of a century.”

On May 11, the elected Assembly
passed a Resolution requesting the
Government of India—and I quote
from the Resolution—

Yan
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“t0 examine the modalities of
further strenghthening India-Sikkim
relationship as aready agreed to in
the Agreement of May 8, 1973 sign-
ed between the three parties and to
take immediate steps for Sikkims
participation in the political and
economic institutions of India.”

The Assembly met on 20th  June
1974 to consider a Bill, which  later
became the Government of Sikkim
Act, 1974 that provided a constitu-
tional frame-work for Sikkim. The
Bill reaffirms Sikkim’s desire for ase
sociation with India in order to achie-
ve speedy development in the social
and economic fields Article 30(c) of
the Bill sought participation and re-
presentation for the people of Sikkim
in the political institutions of India.
The Bill was unanimously adopted
after a clause-by-clause examination
on 28th June this year. On the same
day, the Assembly adopted a further
Resolution that measureg should be
taken, amongst other things for seek-
ing representation for the people of
Sikkim in India’s parliamentary sys-
tem. The Chogyal gave his assent io
the Government of Sikkim Act, 1974
on 4th July, 1874, Immediately
after the formation of a Government,
the Chief Minister of Sikkim desired
that the Government of India should
be requested to—and T again quote
from his communications—“confirm
their willingness to  discharge the
right, responsibilities and powers and
to accept the requests set out in the
Government of Sikkim Act arid Reso-
Iutions.” It wag received in the last
week of July. A very careful and
detailed study of the request of the
Sikkim Government was made in
consultation with all responsible
agencies of Government. The exami-
nation took nearly a month. The Bill
before the House today as a result of
this study is a short constitutional
amendment for associating Sikkim
with India on the terms and condi-
tions set out in a new schedule. This
‘Schedule binds together all the com-
plex network of existing relations and
responsibilities between Sikkim and

IS
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India brought out as a result of
various agreeements and understand-
ings. It incorporates relevant provi-
siong of the Government of Sikkim
Act in which the responsibilities of
the Government of India are indica-
ted.

TIn presenting this constitutional
amendment, I should like to clarify
certain doubts that have been raised
regarding the implications of the con-
cept of ‘“associate status”. The rela-
tions between India and Sikkim are
more than charterised by protec-
tion of one provided by the other,
there can be no more appropriate
and acceptable definition of the close
relations subsisting between India
and Sikkim than to consider Sikkim
as associated with the Union of India.
I should like to emphasize that Sik-
kim’s relations with India are unique
and that none of the constituent
States of India, which are enumerated
in Schedule One of the Constitution,
can be of the same status. Comments
have been made that the ultimate
effect of this constitutional amend-
ment is 0 eliminate the distinet per-
sonality of Sikkim, Nothing can be
further from the infentions of Gov-
ernment. As I have indicated earlier,
the status of Sikkim’s relations with
India is in no way altered by assicia-
ting herself with India in the frame—
work of the present constitutional
amendment. The distinet identity =
of Sikkim continues to be preserved.
It hag its own Constitution, its own
Assembly, and its own Government.
The territory of Sikkim has been defi-
ned, and does not form part of the
Schedule One of the Constitution.

For the last twenty-five years. on the
basis of understandings with the
Ruler, the Government of India have
carried exclusive responsibility in
Sikkim for its defence, its external
relations, its development, good gov-
renment, etc. With the advent of a
truly popular government in the State
the aspiration of these elected repre-
sentatives to have an opportunity to
present their own views to the highest
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policy-making body of thig country by
sending one representative each to the
Lok Sabha and this House, j5 under-
standable and should be accepted by
us. We have had reports of jubila-
tion and public meetings held in many
parts of Sikkim on hearing of the
passage of the Bill through the Lok
Sabha. It will be an act of tradi-
tional friendship on the part of our
country, by this amendment to the
Constitution of India, to accept the
request of the - Government and
people of Sikkim. I would, therefore,
commend ~that the  Thirty-Sixth
Constitufional Amendment Bilt— be
accepted. Thank you

-The question was proposed.

SHRI RAJNARAIN (Utta Pra-
desh): Sir, I move:

“That the Bill further to amend

the Constitution of India to give

effect to the wishes of the people of
Sikkim for strengthening Indo-
Sikkim co-operation and inter-re-
latio yship as passed by the Lok
Sabha, be referred to a Select
Committee of the Rajya Sabha con-
_sisting of nine members, namely:

1. Shri Lal K. Advau!

. Shri Shyam Lal Yadav
. Shri Lokanath Misra

. Shri Rabi Ray

Shri Prakash Vir Shastri
. Shri M. P, Varma ‘
. Shri Jaghir Singh

Shri Banarsi Das

. Shri Sitaram Singh

© -3 o W o o M.

with instructions to report by the
first day of the next session.”

The question was proposed.
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MR. DEPUTY CHAIRMAN: Be-
fore the discussion starts, I would
like to know from the House whe-
ther they would be prepared to sit

through the lunch and finish the Bill
today.

SOME HON'BLE MEMBERS:; No,

MR. DEPUTY CHAIRMAN: Mr.
Mariswamy,

SHRI S. S. MARISWAMY (Tamil
Nadu): Mr. Deputy Chairman, Sir,
as the hon’ble Minister of Foreign
Affairs expressed that we . are having
close ties with Sikkim for the last
more than 25 years, all these years
we were treating Sikkim as the Pro-
tectorate of India. Ag every one
knows, the word “Protectorate”
smacks of imperialism and colonia~
lism, and we being a Republic cannct
use thig terminology. So, Sir, it is
good that our Government has ac-
cepted the unanimous demand of the
Sikkim Assembly to be an associate
members of our federation. On this
count and also on various other
counts which I.will narrate one
after another, I welcome this Bill and
we eXteand aur support.

-

Sir, if we look at the recent deve- .

lopments in Sikkim, it js natural that
Sikkim is willingly coming and join-
ing with us. The reason is, that
small country with g population of
two lakhs was under the heels of a
monarch who did not give them any
freédom or liberty. So, there was &
revoli in’' that country last year and

A
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with great qifficulty, they have achie-
ved a Wider franchise and have cons-
tituted an assembly. That Assembly
has passed a unanimous resolution to
take an active part in cur Indian par-
liamentary system by associating it-
self in both the Houses. Sir, on this
aspect, I have nothing against the
Government. But what puzzles me is,
we met on the 22nd July. To-day
is 7th September. Within 47 days we
have passed two Constitutioy amend-
ment Bills. The speed is really fan-
tasticc. A few days ago, I read in the
newspaper that a small town in
Andhra Pradesh by name Nellore had
the experience of 3 Concorde flying
over it. Concorde is the latest air-
crafg that flies at a speed of 1,500
mileg per hour at an altitude of 55,000
feet. As a result, that town—it is a
fairly big town—had a very strange
experience. There was rattling of
doors and windows, etc. But if we
look at the way in which the Gov-
ernment brings Constitution amend-
ment Bills, we are rather exceeding
the Concorde’s speed. Within 47
days they have brought two Bills to
amend the Constitution. At this rate,
I am afraid we will have only amend-
ments in the entire Constitution and
not the real, original Constitution, It
may become like that, it appears, I
may tell the hon, Minister that in
spite of his best efforts to convene a
meeting with Opposition leaders now
and thep to consult them, the whole
thing was done very hastly, I am
" yet to be convinced why this sort of
‘hastiness has been exhibited on the
part of the Government. They may
- come out with the statement that
things may change in Sikkim. In that
case, tomorrow also things can change
there That is not an argument. If
we are afraid that things may change
in Sikkim and so we must rush
through with the Bill, that is not a
good argument and we cannot accept
it. If you are afra’d that things may
. change, thep things may change to-
_ morrow also. In that case, what will
happen? We will be in a ridiculous
position. So I cannot understand
thig hastiness of the Government. I
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believe that the first intimation reach-
ed Delhj somewhere in the last week
of June. And the hon. Minister took
us into confidence only on the 30th
of August. One full month had been
wasted. If he had informed as in a
week’s time, the country would have
had the benefit of discussing it thread-
bare. Now the discussion is not com=
plete so far as I am concerned. Some
papers have offered comments. Some
papers have posed new problms.
Some papers have opposed it and
they have advanced their arguments.
Also we are not able to study the
world reaction, So far as I can see in
the papers. China hag reacted very
sharply. But I am very glad that this
is the first time that we have acted
boldly. For sg many years we have
been adopting a policy of appease-
ment. As my friend has put it in his
editorial—Mr. Bhupesh. Gupta show-
ed me just now—all these years we
have beep waiting for a smile of
Mao. Angd this is the first time that
we have put an end to this sort of
appeasement and we have come boldly
on thig issue. So far zg China’s re-
action is concerned, we need not worry
because we have been watching
China’s attitude for the last sg many
years, even since it became an aggres-
sor. Instead of being 5 friend of ours
in whom we trusted, its attitude has
always been anti-Indian. For exam-
ple, when we took some interest in
Bangla Desh, China came out ip sup-
port of Yahya Khan and Pakistan as
against our attempts and called us
expansionist and imperialist. So also
when popular revolt took place in
Sikkim, China gccused us that Indian
hand was there and that we incited
their people to g0 against the Chogyal
I¢ we go by the argument cof China
{hat it wants monarchy to remain
there for ever and democracy should
not be ushered in, and also that they
should not be given adult franchise
or whatever franchise it is, then it ig
a verv reactionary policy. And it is
a pity that China which professes to
be a socialist country should adopt
this old Tory policy and try to create
trouble in our border. And I do not
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. understand why some agitation is
. going on in Nepal and other places.
-] have a feeling that Chinese fifth
. columnistg are active in Nepal, and
: also that the people who profess to
¢ be members of Sikkim and made a trip
~ to Delhi and had addressed a press
- eonference here whereip they aecused
“ us that we are doing something against
- 4he wishes of the people of Sikkim.

I doubt their bona fides and I am

doubtful if they are not Chinese
" agents. We have to be very alert and
¢ wary and see that we do not give
{ any room for any mischief on their
" part.

So while welcoming the Bill I would
:request the honourable Minister that
_ hereafter 1f he has got any important
. matter like this, when he is seized ot
_ an important Bill like this, he should
_ give enough’ for the House to discuss
" about it; otherwise, our haste would
be misconstrued outside. Sg far as 1
am concerned, I was in two minds
whether to support Mr. Rajnarain’s
amendment because that will give us
some time to study the ramifications
of the whole thing. But later on I
thought that it is not the correct
thing, because their Assembly has
passed a unanimous resolution and
also on hearing that the Lok Sabha
hag passeq this Bill, there has been
jubilation in Sikkim, and therefore
it is not good to delay the matter any
further. Therefore, if the Govern-
ment is seized of any such important
matter, they should take the House
and Members of Opposition Parties
into confid~nce 21d share the secret,
We are not going to sell it to China or
we gre not going to sell it to America
or to anybody. If we give our word
of honour that we will keep the sec-
ret, we will keep it and we have kept
it in the past. So the Government of
Indiag should hereafter consult Oppo-
sition and also the House when they
come with such an important Bill,

With these words I support the
Bill.

DR. V. A, SEYID MUHAMMAD

(Kerala): Sir, apprehension has been’
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expressed on the bhasic concept of
amending the Constitution frequently.
In the course of history human ins-
tiutions have beepn evolved according
to the necessities and expediencies of
th countrieg concerned. No institution
which is not capable of adjusting
itself to the compulations of the time
is really worth anything. An institution
which becomes incapable of adopting
itself to the circumstanceg and com-
pulsicns of the times is a decadent
institution. There is no immutability
attached to any institution. Our Cons-
titution has been framed under cer-
tain situations. As time went on,
social necessitieg and political neces-
sities compelled us to make amend-
ments. For example, when the vari-
ous land legislations were passed, the
courts struck them down as invalid
and consequently amendments were
brought so that opposing the amend-
ment ¢n the principle that the Consti-
tution is an immutable instrument and
any amendment made is an incursion
into the democratic principle is with-
out any foundation whatsoever. The
question is why this amendment has
been made. What was the necessity?
What were the compelling reasons
and compelling circumstances which
made it necessary to make this amend-
ment. Even before 1949, the rela-
tion between Sikkim and India was
one of protectorate. In 1949, a re-
presentative party of the people, the
State Congress of Sikkim, passed a
resclution requiring accession to
India. In 1959 also the same resolu-
lution was passed. Subsequently, at
the time of tripartite agreement of
May 8, 1973, it was also contemplated
more closer association with India.
Therefore, in 1974 the Government of
Sikkim Act was passed and in that
Act there is a specific provision,
namely, 30(¢), to which the hon.
Minister for Foreign Affairs referred.
That also authorises the Sikkim Gov-
ernment to request the Government of
India to provide more political asso-
ciation of Sikkim. In May the As-
sembly passed a resolution to the
same effect and that was repeated
subsequently in June and that reso-
lution sought political association and

PO AN
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representation in the political insti-
)Tt:tions of India. Under the Govern-

ent of Sikkim Act of 1974, elections
were conducted and if I am correct
out of 32 seats the majority party got
31 seats. It is that party which has
by an overwhelming majority and
which represented almost 99 per cent
of the population that wanted this
association with India. Apart from
that, the 1950 agreement itself says
that for considerable time the protec-
torate relations with India will conti-
nue. That means that historically the
protectorate relation was in existence
and the 1950 Act recognises it and
sayg that relationship will continue
hereafter also. Thig is the political
background i which the present Bill
has been brought forward.

I read today in the papers an alle-
gation by Chogyal saying that even
though the Constitution authorises
such request to be made, no authori-
tative request has been made so tar.
But I find on page 15(a) of the Par-
liamentary Bulletin which has been
made available to Members that on
twg occasions such requests have
been made. This is what it says: 1
am quoting from the statement of
August 31, 1974:

After passage of the Government
of Sikkim Act, the Government of
Sikkim has made two formal re-
quests for Sikkim’s representation in
India’s Parliament.

A
If this report which has been publish-
ed in the Bulletin is correct, then I
do not think that there is any foun-
dation or justification for the allega-
tion that no request has been made
and therefore the step taken now by
the Government of India in bringing
forward this Bill before the Lok Sabha
and then before this House is really
premature or unwarranted. The hon.
Foreigh Minister may enlighten us on
this point whether the statement that
on two formal occasions requests have
been made is correct and if so in what
shape the request has been made and
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if it is on that request the Government
of India has taken this gction.

While I fully support the Bill, I
want to refer to some apprehensions
expressed outside the .Parliament.
One of the apprehensions is that intro-
ducing such a Bill making such 5 nove}
provision for associating another coun-
try and giving representation to an-
other country in the Parliament of
India-—one seat i the Lok Sabha and
one in the Rajyg Sabha—is ap extra-
ordinary thing which has no precedent
in the other political associations ex-
isting in varioug countrieg in the world.
But I siould point out one example
and that is the position of Puertg Rico
in America. Even though it is an in-
dependent sovereign State, it has a
representative in the Aemerican Con-
gress. But he has no voting right. Ag
I have stated before, Constitutiop of
any country or the relationship bet-
ween the countries of the world is
not immutable and adjustments have
to be made according to the demands
of the time and compulsiong of the
time. In the circumstances, this re-
presentation, though it 'may sound to
be novel, is not anything which is
abhorrent or breath-taking or against
the democratic conscience of any Mem-
ber of this House or anybody outside
this House.

As things stand now, I understand
that the continuation of the present
relationship between Indiz and Sikkim
as contemplateq in the Sikkinyy Act is
in the ultimate analysis an unilateral
act in the sense that another majority
party, when it comes to power there
tomorrow, may amend the Sikkim Con-
stitutio, and take away the present
state of affairs, intented to be brought
about by thig Bill. A bilatera] agree-
ment will be more binding. In other
words, if India and Sikkim enter into
a binding contract or agreement, it
will be a bilateral act and cannot be
easily abrogateq by the one of Par-
ties. It may be pointeq out that the
tripartite agreement glso will have the-
same effect. But in the tripatite agree-
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ment the relevant clause specicfially
deals with only economic institutions
and not any political institution. Fur-
ther, tripartite agreement is a moval
sort of agreeinent. An internationally
binding agreement or contract can per-
haps be entered into by sovereign
bodies. For example, Sikkim Govern-
ment and the Indian Government are
both sovereign. But the representatives
of three political parties are also sig-
natories to the tripartite agreement of
1973. Wil] that constitute a legally
binding inernationa] document? This
is another question to be considered.
An agreement which is entered into
between non-sovereign bodies might
not have the same validity as an agree-
ment signed betweep two sovereign
States alone. In the tripartite agree-
ment there are two sovereign parties
and three parties which are not
sovereign. They have got representa-
tive character within the territory of
Sikkiyy onlv. As I pointed out, there
the provision does not speak of politi-
cal association. But it gpeaks of only
economic association. Why this parti-
cular change in the wording in the
tripartite agreement leaving out po'i-
tizal representation ang emphasizing
only economic association? This is an-
other aspect which has to be looked
into. —

Then, clause 5 of the Tenth Schedule
is capable of apprehensions and mis-
interpretations. Clause 5 reads as
follows:

“The provisions of ths Schedule
shall be in addition to. and not in
derogation of, anv other power,
jurisdiction, rights ang  authority
which the Government of India has
or may have in or in relation to
Sikkim under any agreement, grant,
usage, sufferance or other lawful
arrangement.”

The substance of this clause is that it
has retrospective as well as prospec-
tive agreements in view because, by
the use of the words “The Government
of India has”, which meang the pre-
sent and “may have” which means the
future, changes can be brought about
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and those changes will automatically
override the provisions of the 10th
Schedule. That ‘neans legally that any
agreement, usage, custom, sufferance,
etc. existing outside the Constitution
cap really alter the state of affairs now
getting crystaliseq in the present pro-
vision. It means that the moment the
10th Schedule becomes a part of the
Constitution so that any amendment to
that will have to be done according to
the procedure prescribed ip article 368,
etc. which means two-thirds majority
of the '‘members present and voting.
But this clause says that if any agree-
ment is entered into, any usage of
sufferance or valig arrangement will
override the provisions of the 10th
Schedule and this is an extraordinary
situation. Here a sovereign body
passes an gmendment to the Constitu-
tion and the 10th Schedule is introduc-
ed and it says by using the words “any
agreement, grant, usage, sufferance or
other lawful arrangement”, outside the
Parliament will override the 1Qth
Schedule. This is how I understand
And, Sir, if this is the 'meaning, th&
is really taking away the power of
amending the Constitution and giving
it to and investing it in some other
body anq these expressions gre so wide
covering “agreement, grant, usage,
sufferance or lawful arrangement” and
giving such wide powers will create an
extraordinary situation and this is how
I understand it and if my understani-
ing is correct, then, Sir, it creates an
extraordinary situation and the hon-
ourable Minister of External Affairs
may consider this maftter.

(Time bell rings)

Sir, T do not want to take ‘much
time of the House. But I wish to men-
tiop, only one matter. The moment
the hon. Minister rose to move the
Bill, the members of a particular party
rase in veligment protest. I siill fail
to see what the reason was for their
protest. I can understand if on merits
and on honest difference of opinion
they make so'me cogent and construc-
tive criticism of the Bill, But this sort
of opposition has been expressed by

them and I do not know why. Pro-
[\
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sixth
bably they are afraiq that China may
not approve of this and anticipating
such a disapproval by China, they
must have thought it their duty to
make this vehement protest and I do
not see any reason for this protest ex-
cept this. One more point is there.
There is an apprehensiop that this will
set a bad precedent in the sense that
giving associate membership to a body
outside India, that is, Sikkim, mayv
create precedents for the other States
in India to make similar requests
which will ultimately end in the com-
plete negation of the integrity of India
I may wassure those friends who
have got such apprehensions—these
apprehensions hhave been expressed
outside in the papers and in speeches
also—that there is no reason for such
an apprehension. Kashmir, for exam-
ple, hag been treated in a special way
ang there are special provisions ip the
Constitution with regard to Kashmir.
But nobody has so far, on the ground
that Kashmir has been given 5 special
status, said that he also wants it. No
State will demand fthat it will also ask
for a special status just because
Kashmir has been given a special
status. T do not think that any State
would be so unreasonable and I do not
think that the States will behave like
small boys. Just because one brother
has got a toy, the other brother also
‘may say that he also wants 5 toy. Like
this, I do not think, the States will be-
have. I do not think that other States
are so. .. (Time Dbell rings). And
simply for the reasons that a provision
to this effect is made, other States will
e clamouring for it, which will ulti-
mately lead to confusion. . .(Time bell
'ings).

Thank you very much.

MR. DEPUTY CHAIRMAN: The
House stands adjourned till 2 p.m.

The House thep adjourned
for lunch at six ‘minutes past
one of the clock.

1081 R.S—3
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The House reassembled, after lunch,
at one minute past two of the clock.
Mr. Deputy Chairman i, the Chair.

ot TR T (IAT 93w 1577,
4 fegia: 3@ duaT fagar & oa i g
A1 3Tl 7 Arzar g & s 347 oo
& g4 g fagas o & a1 99 A
¥=B1 T4 /AW fagas srg ot v are
¥ gar foag w18 gqv saw T w7 )
S, A9 wEAE & ¥ g7 awy g
e dro dtoumo % aftm wgl 7 &
FF A1 737 & w7 At 37 fagas &
a9 H g |

o Frwala ;3 W oo JEa

Y UFATLT : 39 GHT A&l &
@l & I fafEw, wom, Aem,
fasaa =T wrem & @y A1 vy §
A3 | AT AT YT 10F F 9 T
F1 T8 & AU T 957 F faguw
4T 9T AT ANET & 481 F AT F b

g o8 & &nr A7 foAsT agy
faad & o7 F19 QAT & ¥R qIT A
ST Y TAAT AT G ISTAT &1 TLAT
a4 quAy § § IAH! IATAT AT §
fo AT B N 29VT Q@Y &, AT ST
FYg=3T WHE ST (Rt qLaF A
FY LT A HIZATT FY AT ARG F7
TAAT &Y 39BT FY AT HT THT A
fag g & @1q A1

AT, 1947 F TAT BT HIT JITT
#1947 7 fafesm @z FAT T
gaTTaT 3% o AT IF FFL AT Y
g F qAATAT AEATE | W AT Y oA
FY AT ¥ fmarEr ..

g GERMT A AT S@T AT
AT M g arfas HaT a8 & H. |
(Interruptions)! 7% faTa &, =10 Alfgan
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& @Y FTEFAT HIT AT AQHT AT
TEI g, 98 9@ §, 91T, =9 A 99
|rard | { AF I W 2 qSHE R
“srcdra faw dffa F1 gEmiwT--Sre
T FART [fgar’ I A 9 TS
THTA F0F 3 A1 & g Iqdsy FAT
=1feq arfe 3 &hr 39FT %3 TH | 77
I WAL qEAAT qeex SIAd @
7 2To UH ARG AT ST g AT¢ 2
¥ gudr Faw oY, FWE ud
qidt gt €O, sfes wow oF e
WA AT, BT AHA TTo W HARY
Atfgar sawiaa & v fawrr s srears
g | gro wtfgaT ¥ gua gAg 9T fazw
AfF ¥ ey I ¥@ fag § o o
IR AT T GIFIT &1 990€ af &
IT T FT AFAA 37 (Hary § faeoam |
gofag 3@ fFa@ W & ¥ AW H
WEE qWA 9F JqT g gerifas
szl ¥ faferw w2z wigy a3 wr @
TeAfaE & & | 38% waral faferw
dAgaer qEf A% fgasw 991 qves
S% BE-BE 1z €Y § | fegmEy, 1947
# fawrw @2 w09 T g€
Teg w1 ARG § fasran, agsdy
AT 947 FT IAT AR Afqgrfre
99T & ®F F [EIAT KT @A 3O
JTAT T AlFartas araq eifeq T
SHECER R I

FEFI A AL D3 IAT § 13 AR
A @ 9T € 3 Faw ag Sy Y
fir Tt arady, gRaT S a1 awar
W FT TFFRX F I § W, 9
fafeww oF wada a7 @ 1 WA
¥ W ¥ faq s« #T g9 fafemma
FEAH T § AT I I17 IR T 1947
¥frmaEwr AR @ Y 7T aw
faf¥w FMT ¥ FUTT LY 1T &Y AT

13 fr fafasm qigtor wea & faen

[ RAJYA SABHA ]
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" fear s A1 fafyw 7 raedr war

%t @eq frarsra A fafe § Qwadr
e T T Tfad 1 FF |\ F YT IR
g foF wita A7 FxRTH fewwae, 1947
¥ TFEITNETT F a0 I3 909 3
¥ qEsz Frtfag 2t 7@t a0 &
FTET o AT AT ST AT €T ATiEaT
AR FL| 43 IR E fF o
o AfEET &7 ATHT B A &7 ¥
wex fadu) 39 arg &1 3@ w7 fF A
Iea iy At FET o fF faferw wiwg #v
Arg, g e srF wwdag &
ATENE A &K KIOAN AT FT TG
FT QY ¢ 1 T o 3w F fom mm
1947-48 & 7 28 A1 &7 S{ra+ UF
qgT T9T (AT g1 § 1 F A FEAw
=reaT § fF 39 27 @@l 9% wRd 1
FTRTT VT &7 Sar A fwfmwm &
STAAT T T HT AT TIGAAT FAT
Y & AT gar 437 feaAr arforn agr
GTEIY 3T TG | A AT 9 a9 1947
FraTTINEE | . ATH TG AT STAT
HAZATE | 14 KL, 1949 T UF 94
g foad sady diwml T @aR 1 A}
AT FL gQ o Aifgar 7 AT 1
FTHTT &1 waraar ar o | 4 zafen
3T 93 AT AT 37 7E9 F AFATAG
qI 39 17 K gUA w@ F Tlo
Atfzar3m &w & a8 AT @ A ST AR
F gET AR # fafag wy 7 AR
AT T fafre #% g1, Areg # v AT
HT GTegT B g, WIRT HIAT FARAT F 1
Y AT T {1 @ FK 3T AAK
TrET & S0 TT Y O YA §F W@
F1 UG 14 IFIL, 1949 FT
ST gATY &1 9adl |l #1 a3
¥ FfTeEl & T3T g @A F7 ;T
AT FIAT AGAT & | FTEHIX AT
a1 qrfeeqrd & 9@qT dd § g arar
g™l 4T 93 ¥ A3 gE-ArE F Gl
F § A8l wwi A AT AU,

ot

[y
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fafsgw v faeaa § o Y @18, 98
2y FE AfuF wFAq % |

.. fergeam %1 saar 39 A H
Tma gafan & | &9t qer § Y
Frfee fasaa & a9 s &, F% @i
1 w97 agifas uw@ § & faqo g
[T T BT # 39 gaT A H glaare
SHTHU ST WE | AT Frgfaeei §
aqrer st JqAT 5,7@ AT ST & AT A
2w § WY Ffaee FraFaT qgar S
wr g | fergearT & faciy =9 & =9
ST & gre a8 egNrfaF g7 fF qare,
fafrra AIX fosaq 7 F9vg a&F W
o TET HGEAT AT F3AT | AT 9
g AR gAT 3qY & Hadiaar sad &1
ZRATRT ST & &7 ATXT TIHICHT ITHT
2 foredary &Y gR1T ) ST o gATS-
FT3Y 3T FT qFF+Y & 9g 194 AICEAT-
giaar #1 &1 # fao faegearm o)
afwar & 797 & qra HY & F 7 T
FI ITF 9y q391 )

A, 9 19 F7T, 71 1949
F1 AT WILT FT TTHIT FT FqTaAT &7
At fF freaq & 7 @y v &, fafmw
APTEI W], WA HaTg) g’
T Y AR TLAT I 00 AT AT
& wzre § feg awg & o fAsra &
FRGM, FIT IV F FIL@A 91T 5
FIfaed & 9T @ F, THT F
®q § A FAATCART FT GAC FLAT
AEFT @T T | Ha @7 & wgrent aisy
FGIEragtainara g wefearmarg ?
Ig I sufFaar & g1y Far 3¢ Arq
ST Fgt JTFY 3@ WO § |

T R 39 fag fag 91 #) 937
TIAT FIATE, 3T A A FATE far
a uF ArgArfedy wefady & &, wer-
a@m SRR

[ 7 SEPT, 1974 ]
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SHRI NIREN GHOSH: What is
minority community?
st Ty 0 38 fad s
a1 § f& drg-ad € aga smar
fasgdt 7dt &, 3ot gafow Fwr g
fr 3 zadT a3 wg¥ wF fasin Far aav
@ §, Y FeA 7 orad, frarEy gar
&Y FEY = qruar FT g | ar faeaa &
TR A wam@r g | e 6 7 fafera
wy g F foeaa w7 Y #r 50
EE

st A D ; UFEIH ATT £

ot TARAITA @ WRT HT JAT
AR TG F 0 F 979 Tg I8 &7
gar & % Wi &) e ¥ faeaq At
17 % @AY 99 7 ¥ fear ) Avam, gamdy
g TE A0 | 9T AHF AT {7 AT
aliq qEf & arfaer o, wOXT 2 A4
BT F U W H FEAW &, . .

SHRI NIREN GHOSH: He is dis-
torting the history.
st [qAATAAW : IF AEA

ATE A1 99 %X g9 AT § FrEr
waWiE § 1

cgarg

st AHATIA Y gaer  fezzd
/T FU, GAT | AT F1 AT @7 AT
g, SEHT ARIT gAY FSATAT 4l |
SEAFA K AT “ag A1 2 TRE gAN
BIA F——UF AR AT f=AT a7 %
AR AR TFHa fqQad & drg 4%-
AIgT W g w9 & qFAT & AT T,
T fadad #1 €qqa WIR A9 a1 AF-
Qe @r W A foad & |
T A wX fagsd wiSe AEOE,
TIHd FPFTEET ¥ B F 4T &, a7 g
T @7 R FATH  AATIAT HIT
T TE-fSERT gR AT AT 3

st i Ta T
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g & g arfEAy AT | 9IT Y FAAT
awd & fF ag @7 g wRa W
AT F AT FHL G 3 AT FHH
2 | FAT A AT TATL TG AT, FATHA-
aagT A g A Ar AR
HOT g gAY A@F 97 ¢ HAE, 79T
TiA § FUTTEAA FATT aqH AT AR
AT R AT BT JEATE JTAL AR
arardl § 3T @ | AWAT AEA ]
AT H1T qrAT gin fF o wafag S
weareT ¥ gardy widt & wror ot geey
&, gzt aeardr wfwa o | 9% 919
qUA A T ) IR T AFN 1960 H
o YHAARET Atfgar st A g
far &1 gd 37 4990 A AFT A
usArT foFgy ar f& WIRa a3 3T &
g TR AT @Y & | AA AT g
rEY F T(F g, SAAT FTMT
STHAT AT H AT FT FHA1 T 1T
FATART FIHIL A AGH I FY HFAT
FT Frar AT T& )

A @M g v 1961 § aArb-aar
F o me fagrdy areddr St 4 Ak
AL ANT ¥ T TIT F37AT 4T F STo
Sifgar Sir & qry St 7997 § 94 g
fag grar &fF daT g garr § AR
TRTT 9 qTAa B gfTaT F HTEG
F wre fag &% fF g 2o ¥ wig
9T Fere, Arfaar & Fer F fqr

SHRI NIREN GHOSH: Why have
you not publisheq it?

W USMGAN . AE FAT B
awifen & 7g S &1 AT, AT
SATE ATT A I FRT & 97 |
FRivIgTarfragwig A § & 98
A TG WA S | SrAFrer,  Afgar sy
F TR Y, TG TIAT AR W AT\

[ RAJYA SABHA ]
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TRANLE 1954 TFIR AT TG
gt Srar @T A 97 AT & WA
AYF 9 AGIT A FT AT 9T AT
ANA TGA FE 7 G = ww
ar off, A4 F@t & A qqw
A IATATI F USTIAT & g7 ggeq)
& wdrer FEAT f6 FrFaar £ srdarayr
FIAFLIE | T AT AAT HITHE 1961
AFE AL 2 AT I qdy v Y S77-
FET ZTATHT

W g FFAT AT § 05 a7 gara
I 3T AFqST & W & fF ag T
UL AT AT G AT | 0 g Y 4T
1a fF A4r FT 9T A0 97, GTHAY FT
QT AT AT AFT £ A A4
& d1 ag sAAT =rgar g fF gt <
FY HYAT FIT T AT FATL AL FT 41T
FT AT J0fg ? agt wT 9eT feeg
WAL, GATET QI AMAT FT TEF 31
AAq & 78 =@ar g fe e
AT AGT AT AT & | RGT AST 3
fraaw s ara & 7 39% fau s #Farey
g, e § frlw, w812 § w0, gegla
FARY & o9, Faier & sfagre, wakey
& qET 916 OET AT 99 AR AT T FQ-
qfT FAaT #7 3387 | ¥ Fatfeat §, (9T
Fatfeaal #t afqs w3 gw AeAET
F F FA & W FT fEear
frgzmF gra g ! st Fg asar & fF
frsaq gn & waw § ¢ fasag & fafy,
AT, §EFfa AT WA 7GH, 3T qARD
G | 8 BT 2G| fasad A
A Atg g7 Tl T8 | =T 4F Fab
JaT AT HIT IAFT INT FET 97T T ?
AT I AAT 97T QT § AT 3T 97
ot ¥ gar gml !

ATATA, AT §, AEAr &, WEwdr
g age@ &, 7 adr afen  fgeww &
fasadt 8 AR @& amEr wr
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JATT AT FT AL ALARI & AT

o 2 zafan ¥ @@ g gwie

& T T WIRT & & "I A w1 T

gae & FE §

73

SHRI NIREN GHOSH: Yes,
.Japap also, Lanka also.

st gwdA fag ;- ATGFHT GAET
fatrrw o7 2, fasaq H L H AT &

St UFAIGW : §F g 3T TFAIL
fraggraai FT@EATNTH 3T TE
F AAF T4t g 70fEd | ww § w7
Tgrg f awmfaeais & GFTaai aF
FrSTRAFT S, A1 fgneT 7 98 3ATHT
2 sremifaeats & 2% =4t aF, St %

8 FVS W(aTET FT &, 8 AIATT ATHT
& 1 zafan 7 agd ar HEAT TEAT §
fa sa sas 771 ( Time bell rings)
i 9Er FweA, §1 g9 9% SER

st ge-garafs ;. guwafag |

SHRI BHUPESH GUPTA: One a
‘point of order. Are you going to die?

I thought you are immortal.

st ASTTLT : A 7, o g3 e
Gt (o7 g AT o7 At @Rl
T H RS A0 7. §eadT [garay
JeqT & ar (edr (2 g4 0 W WY Sy
Tear & | Aed, § 98T TE T g wer
AT &% {48 & {7 747 [qoqq H gAY
TR Aud agr & 7 (95 H gAY ST
JUT T ; gAY I OIS FIHTT, FA
JILHY, 57 [Feq@ § o1 | I
foeaq § 9 ) AT T {ig 3 w19
q1 San | AEEs R @ A &<
HART T AT 87 o 7 qefqa
AT & qd+ qed fgar 7§ (@Q
T 9 F1 3 AT /T 99 513 (770
o7t 2 faar ? g Ay 39 oF Wi
qQ A R A FTAZT AW FA-

sdy

[ 7 SEPT, 1974 ]
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FTAT | IEF UF AT (@[ § | 9 weq
d9 T A& T AT AT 7 Owfr A0S
QT aTER e [ {Fsaq & wlF qgad
AEAEAT AT 7ET H &Y ;g AT AT g
OF A9 qom WX (G 9w a0
HIC N oA qZ AIST HT AT F B
qei | we8 g9 57 98 9|, 54 @R
I 9N A 5w wAT & gaew A
60-61 T W55 A%g § [sTrg [Fur a7
AT | QAT §FAEE S ey gl )
AR g § (F madE st S J
TR 9T WA &1 gesT wef o
T FE AT {46 TET FT G T IFHT @A
FLATT HL A GIIAT STL F3A 77
oY AT IAT wAW Kl gwa
giTq SqET TAT S

sflad F T4y F1 AT ®/ETAA
qEEdl & AR TP FEAC T@AE | 5 aF
SHRERAT 7A( qF aF [gEEy &1
AT A3 A [@EEm F g4 9%q™ wy
Ted|TaT F WA GRAT, EWIY qOTAR
F1 TRAT@T F. TS wHAT | AHT ua-
W FE F W F4T § T U 9y
Fi WA F g9 § WA o
fgac ] A 7gT 9g 0 g-—F A
T (F99 F1 577 & AT T S § 06
qATT F Ty 77 447 {org7 #1 qawT
g T ATHET FGT 7 | [Feqq, AT
AT 9T F ATE (64T F4q7 5T TIEF
FY ACEMAT & 70 & TR | I4-
fam  aRa & @i ®T AR
F TR F, GRF F  [ggel
FIUAEE (07§ 6 FATAT T TA-
(Roa 7 4g #Y, TA&! TCTHAET F F77
§ AT e | T EEET F®Y a9
arx o falFem & gfaAbat w1 gedr
5T H AR &1 407 FII & IR TFAT
Fa & U6 TR QAT Fg | AT
¥ &% = ! ouiEd ®wIT g6eT 8T
FASR fag § faea & gwar ) &
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Azt g BF w91 # FwhT oAr Al
g2, AT @ AV 3F ¥ W UK F ;A
FHEETD & 4T T ) :

A, ® GaEa a9l wiesl-
AR EINTF W E  qA g ®
fqq graas &7 § @A9F 97 Ww
#  KETEN AN HET ) UF A
g wE 60 & fgamadT fgmgeanir | fga-
wdr fgegeaa o0 § 7 suH B -
fadlw AT WigaE gara MeF ¥ sio
A F gam| (7 ag §

“fguedl fgrgeam & (T oF 9A1-
Fag FGF AL TITETT AT AT
F FoalfaT wEr gy WY IT Q3
AT B BI-ATEHT § U AW FT &7
¥ U oEgd fERgRE & 9% AR wR-
frat & graT B ITTM FI97 TET |
vz & e faleew & & e
g-—qzea, (4xF1 AT SiAmA ¥
FETATAT TR TAqT & FilEe
7 T2 HT ATAC BT (FGEE FY ATF-
gur & maa gfatlr 919 & e
faqAr ATiET | 3 1960 H HE &
FFTeT & Toq¥ T, JHEAT q g &7
At OF qz@ AT [(GFFRT B G AT
a3 ® ATFAATH [UA yEE Gwd
F; gwigwr fwaa =(ge 1§ goar
FrgAr § [ W% 1 g "aE qF
Gvagrar ? ag A § (AT Wy &7
i @ A W A I B qqAEA
FC @ AT

Araq, fgam T gEEH o
1 FAF FAT TgT §9 T TF TF FC
¥ wifwa § oK Iqu F=r aar g e,
faly, @ &7, g7 "I TF  T96T &l
FHt g2 fasaa fFgearm & aga A9drs
g wiT @ & 8¥ g ¥ faeaw 99 a9
aw & fag «F=er & @glI gAY
Tifge X AAEE O T w9
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T[T A TSAE qETE AT FT EA
(w7 (g7 a8t w %ar | 77 A= §
fF o7 89 ¥ fgamm 9900 qeRerw #0
AEAT HT o Jrag wOAT A F 7
T H q HIT I GAT ALHAT A1H
AR OH T TOT AL A IR
w1 firar B ag aY ST0 Aifemr F7 AEA
3 T@ H Y AT | W GE A0 q
Fg1 [ 9 &7 TR ag ¥ 39 @I §
T qUG STo FIEIT F TN I a7 @
€ ® FI7 99 &) AIT TEr AT, HIT
[AE A Sa¥ WIN W AT
T | T AZ0 I AT AT FE L b
IgH  wgT F owid FT @I
T iy Fr f¥ feag aw Hw
TOFSAT AT KT F AR T WO
FT BT AT 6T TGP & 99 F §aa &
®T & | IRT F AFIT FAT T
fAsqa T TNT FY FT | T A
AR AT A FET AT |
MR. DEPUTY CHAIRMAN: Now
you will have to wind up.

= ASIATAT : AAT, § 957 Fedr
e FT GG | AW & Agl H W a0
&1 sTo WIEAT ¥ 425 & @F F |77
g@ IFe (%40 & (6 [a¥m & WS 9%
g HUTR T4 War § 5 ag ;v
glafala w1 9T £ FF AT F AT |
oS T3 AT W WEr § a g
F AT ¥ GO § AT S H FWe w0
i g o wegala & e § fagwa &7
gfgfafa wor A& 9T 1w OWRT
78t Aw 7 @ wTOr g ! wite
gH I BT HY &1 2 W@ & AT H g9
AT HT FRAT ATEA g OF T T8T HAST
TS AT A1 Jw@< ww (98w § 797 gF
giafalr faeem &1 78 a1 1 "
@ ¥ fgrgeam & gas e ¥ 96T axg
3 fawrw &1 T WY gHR g0 F TSI
F G AT | A 3H 99 foaww.E
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forg g Wem FW @ W L
agy w9 (aasw & Siafaly & 9U %
W W EF el ¥ afafldt w180

S o qeq gl &1 fenEr & adl |

fegrm ¥ 37 go alafafa £ 6 mﬁart
Fi T | WL TG A G A ag gl
Fr (eqi g7 {7 a8 gar A1F /W
#7 TaTy W W WX 98 WIE X
T F oA o Al e, SRl
%a;rra # wr o A8 dar ) ww el
d1 wazAm DA g 1 @ e,
§ mrs @O fag S § AYAE W
wen i ¥ wotee Y, 59 3w & Al
ATA FAEAT | QT FHRr faar &
fawen & ST9T FT FLT AT ¥ Hla-
fafaer ma &1 9F ga A7 &, A
BT T, AFET B ggar & arq Al
& F17, gt [F [9aed wIa #7 OF "
2, PafeR wT a7 aw 8, faaew &
AR TR 4 &1 91 § wy fw fafaw
TSF F gEY @ U5 qEL F WS 8 )
TA(AT A AEAT 9T (% 98 0T AT
T g7 wfuly § weAw 4 a8 8w
FUAT FPAT FT TT GRT AT T B
gr ATy T &, aFf § AT gA &
FTAAN, AT GrF gL 2AR

e BT AT A | IF (W & FvEar .

§ U7 2w @t ga< @ E § 9@
AT agt &9 &9 (5 F' Q0 5T 6%
R e g0 (59 F §79 a8t ;F (5 &
& foas® F1 9987 F1 FIAQIT G
QoS o, W a:rq HT AT Y
Al 3= &1 (e &% & 3 47 i@
T & GEHI(AT Il ¥ MT G
95 F AN § FYA AT WET K
TRAT [q7 FEAT [F & T 98 5% T
& F, IR (ST § 7 HI589H By
aq 3T ACAT g6l OF qF af s i
faarm £ Amrfesar s fgFem Y
AFAT WIS A Sar § T g o ?

1
\

78

Filw fexrn ¥ whlafs H ey
T ITTAT F T § 970 9 7
gF agi £ 1 zw (Mo @ P oA,
g T WA | 37 (39 #1 ga< giEt
# ST =il | wF 5T &7 a% g9
TE GH WT W TET HA AT & T
7 4 @ 74 g ) ey d5F T
aq | quﬂfﬁﬁ‘J'{?%ﬂﬁ?l
y7eyr & fag ane @0

MR. DEPUTY CHAIRMAN: Shri-
mati Pratibhy Singh.

SHRI NIREN GHGCSH: An outright
chauvinistic speach.

MR. DEPUTY CHAIRMAN: We wil
hear your speech also.

SHRIMATI PRATIBHA SINGH
(Bihar): Mr. Deputy Chairman, Sir,
I want humbly tp congratulate our
Prime Minister ...

SHRI BHUPESH GUPTA: The only
question is whether Mr. Rajnarain will
pay the cost of Rs. 300/-.

S ORRITAN AW, §3 90T
TRg a0 four, A qrd v g A,
g TR A1 sl St & Y [, 7@y
#i 9fq 7, FEwR T AREAR I
OF f&a7 | TEY gAY S TARr §
o FEA & (g gmg w0 gafEe
AT A FEF 300 AT EIHT |

MR. DEPUTY CHAIRMAN: We are
not discussing your case here. (Inter-
ruptions). Order please.

SHRIMATI PRATIBHA SINGH: Siv,
throughy you, I want to congratulaie
our Prime Minister for her sagacity,
for-sightedness and her decision to
bring forward thi} thirty-sixth amend-
ment to.the Constitution. Sikkin,
which is already a protectorate of
India, becomes now ap associate State
of India .through this Bill. This is- a
new concept. This has been done ‘0
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give effect to the wishes of the people
of Sikkim for strengthening Indo-
Sikkim co-operation and interrelation-
ship.

It has been argued, Sir, by some hon.
Members in the opposition in the othe:
House that if it would have been
necessary, the framers of the Constitu-
tion would have taken the steps then
to 'make Sikkim 5 associate State of
India. They would not have main-
taineq Sikkim as a protectorate, as the
Maharaja of Sikkim was a member of
the Princes Chamber, If I am permit-
ed, through you, Sir, to humbly state
the necessity hag arisen today. I hum-
bly want to state that it is obvious
that the circumstances have gradually
developed to create an atmosphere for
action of this type. Although the peo-
ple of Sikkim had desired as far back
as 1950 that they should have respon-
sible government representing the
people and closer link with India, it
could not be done at that time. But,
Sir, this wigh gradually grew stronger
with the growth of aspirationg of the
people. Conditions are changing every-
where and they demand changes, The
people of Sikkim are now wide awake
to their problems. Thev know how
they want to administer their State and
how they wish to associate themselves
with their neighbours. They have in
the last so many years, by a gradual
process of evolution, brought demo-
cracy in the State ang restricted the
“owers of monarchy. Now they wish
by their latest unanimous resolution
passed on the 11th May, 1974 by the
32 electeq members of their Assembly
besides other things, to “augment the
modalities of further strengthening
Indo-Sikkim relations as already agre-
ed to in the May 8, 1973 agreement
between India and Sikkim.” This reso-
lution hag also been incorporated in
the Sikkim Act., 1974 which comes in-
to force from 4th July. 1974. In this
Sikkim Act of 1974, article 30{C)
clearly says to take immediate steps
for Sikkim’s participation in the politi-
cal and economic institutions of India
The Government of India could either
reject the proposal or accept it. India

[ RAJYA SABHA ] Amdt) Bill, 1974 Iy

8o~

has brought in this Bill in fulfilment
of the wishes of the people of Sikkim,
Do our friends in the opposition rea-
lise the consequences of refusing to
accept the Sikkimese proposal in the
national interests of our country, as
well as those of Sikkim? Sir, the peo-
ple of Sikkim are quite aware of the
happenings in the neighbouring coun-
tries, north and south. Here is a tiny
little State composed of proud people
who have enjoyed a civilisation com-
parable to any other. They have wit-
nessed the transformation going on in
India. The Sikkimese people have
given ample proof of their gmbition 1o
ensure a life of advancement, political,
economie, cultural and all that. They
wish to give themselveg the opporiu-
nities others have. By now, with our
association and their own effort, they
are mature enough to realise that neo
longer it is possible for them to iive
in the isolation of the 17th or 18th
century. A relationship of inter-
dependence is the logical consequence
For this where woulg the Sikkimese
cast their eyes for association—towards
north or south? So, Sir, the people
after full consideration for a number
of years, have decided to become asso-
ciate State of India. Another point is
Sir, that it is the people’s age and the
power of monarchy world over has
either become out of place or wher-
ever it exists, it has been reduced to
a status of constitutional heads ot
States. In Sikkim it is possible that
the Chogyal and his friends will ot
be happy with the democratic set-up
of Government in Sikkim. If these
few put up opposition at this junctire,
it cannot be given too much impor-
tance. He may feel hurt temporarily,
Sir, those who have enjoyed powers
and are suddenly deprived of it, they
feel hurt and their wutterances eore
based on emotional and other types of
disturbances. So, that is not a point
which should be taken too much note
of, or attached too much importance.

Another point is that some Congress
(O) friends—as it appeared in the
press—say that the Congress Govern-
ment has taken this step to divert the
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attention of the people of India from
the economic issues or crisis which
our country is facing at the moment.
I cannot understand this argument.
Obviously. Sir, such utterances are
futile attempts at imputing coarse
motives to something great which we
are doing. May I ask if in their hearts
they do not realise that it is a great
and bold step taken by our Prime
Minister and the Foreign Minister?
The Congress is awara of the econo-
mic issues and is trying to find solu-
tions. At the same time, if the Sikkim
people wanted 1o become our asso-
clate State, could we delay the pro-
cess? Or do we give them also an
opportunity to participate in the pro-
ceedings of our parliamentary sys-
tem and to take aciive intlerest in
the matters connected with Sikkim
ang India?

Some people in the Opposition also
argue and say, what will hapen if
some other units also want to become
Associated States. This is not rele-
vant to the present ijssue. At all
times, Sir, according to circumstances
and our national interesls, decisions
will be taken. Politically, we do not
act on imaginary circumstances.

It has also been argued that we are
changing the Constitution too often.
We are here not changing the Consti-
tution; we are only adding in the Tenth
Schedule what is contained in the
Indo-Sikkim Agreement of 1973 and
the Sikkim Act, 1974 and in the arti-
cle 2 of the Constitution, article 2A
has been inserted. If we bring about
amendments in the Constitution, we do
so for we have a live Constitution
and we do not wish to work with a
dead one. So according to the wishes
of the people of Sikkim, we are giv-
ing representation to their people in
both the Houses and trying to main-
tain communal harmony in Sikkim. Al-
ready we are looking after defence,
external affairs and communication
which includes road, railways and air-
ports. Now, both of wus propose to
have closer and closer association in
the variqus spheres of life, political
social, cultural and educational etc.
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Between palace and people, we have
given preference to peole’s wishes and
aspirations. And, Sir, I do not think the
action has been delayed. In fact, it has
been taken at the appropriate time and
at the approriate moment, and that is
why we find that the passing of the
Bill has been welcomed by the people
of Sikkim in general, as well as our
own country. So far ag international
reaction is concerned, that too has not
been unfavourable. In fact. some of
the major powers have said that it is
an internal matter—what type of rela-_
tions they want to formulate and

maintain must depend on India asnd
Sikkim.

Sir, the queslion is simple. Have
less than haif a million people who
live locked in Sikkim to be left to be
dwarfeq by circumstances? Has a
feeling of constant insecurity to tor-
ment them? Should or should naot
they breathe fresher air in a wider
world? Must they remain compara-
tively underdeveloped? These and
other questiong had to be answered.

So, once again, the Prime Minister
who has on all crucial occasions risen

to heights has not failed us and our
country.

No matter how difficult times
face her she has the courage and
determination to take correect decisiors
and carry them out. That is how we
hold our head high in the comity of
nations. We congratulate her and we
felicitate Sardar Swaran Singh and
wish him success. They have not let
down Sikkim or India. Thus Sir, I
support the Bill. Thank you.

SHRI BHUPESH GUPTA (West
Bengal): Sir, we are now discussing
a very important matter both moraily
and politically. The Constitution
amendment ig alsp important in one
respect in the sense that we are now in
our Constitution introducing a new
concept of “Associate State” and lay-
ing down certain relations in the parti-
cular case for our relations with that
State. One can understand some °
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debate over this new concept that is
being brough into our Constitution.
.But what is surprising is that in some
quarter it has been suggested that
India is really absorbing or grabbing
Sikkim. Others, like China, have gone
to the extent of saying that India is
annexing Sikkim and they say that it
is the continuation of, what they call
the policy of thz Government of India

Sir, the Chinese did not take such
a view of us or of our country in 1954
" when the famous Panchsheel Agree-

ment was signed between us on the

one hand—Pandit Jawaharlal Nehru
representing India and Premier Chou

En-lai representing the People’s Re-

" public of China. At that time there
.was no apprehension or suspicion on
any point raised about it that India
was treating Sikkim in a most objec-
tionable and accessionist or aggressive
manner. At any rate, there was n¢
suggestion from the Chinese gide
against the arrangement that existed
in 1954 between us and Sikkim. Now.
of course. Peking has come out against
India and has ngt only accused India
but has accused the Soviet Union and
has gone even to suggest that this is
being done, the Constitution Amend-
ment that we are passing, in collusion
between India and the Soviet Union.
Nothing could be a more scurrilous and
fantastic statement than this. Well,
everybody knows that it is a matter
between the Government of India and
the Government of Sikkim, the people
of India and the people of Sikkim and
we are deciding it in Parliament. The
Soviet Union nowhere comes into the
picture at all. This is an internal
matter between India and Sikkim and
that is how it is being settled. We are
doing it in our Parliament. They
have done it in their Legislative As-
sembly a few monthg ago.

Sir, not only Peking but some quar-
ters in our country like the Statesman.
of the Tatas came out against it,
and intefest:mgly, Hindustan Timeg of
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the Birlas has also come out against
the Constitution Amendment move.

SHR] HARSH DEO MALAVIYA
(Uttar Pradesh): Mr. Niren Ghosh
also.

)

SHRI BHUPESH GUPTA: That is
all right. You deal with them. But
the same Hindustan Times hailed the
Indo-Sikkim Treaty when it was sign-
ed on the 15th December, Now afler
24-25 years we find the same Hindus-
tan Times, now more prosperous, no
doubt, more aggressive, in some res-
pects, no doubt, undoubtedly more
helped by the Government of India
than before, has come out to denounce
it, almost suggesting that India iz
advancing into the Himalayan region
in order to capture one territory afier
another. Now, why Hindustan Times is
doing it, I cannot understand, but I
know that in 1950 the Government of
India circulated the Hindustan Times
editorial in support of the step they
took by the signing the Indo-Sikkim
Agreement. Things do change in politi-
cal life. It has changed here also. As
far ags the others are concerned, of
course, the Chogya] is now in Calcutta.
I was there in Calcutta yesterday.
Here is a picture. He hag collected a
lady lawyer. I do not know where
she practises, at which bar she prac-
tises. Anyhow he has collected cne
and she has been making statements.
However, I am not concerneq with the
lady lawyer; I leave ladies alone. Now,

‘ha has been making all kinds of state-

ments. He did not come to Delhi. We
find to-day in the Statesman a picture
of all of them—Bhandari and so on;
all these names are there. But the
Chief Minister of Sikkim, Kazi Lend-
hup Dorji. has taken serious excep-
tion to the statement by the Chogyal.
He has said that the Chogyal must g0
Now, it is for them to decide, not for
me to decide, who should remain
there and who should go. It is for {he
Kazi and the people the Chief Minis-
ter and the people of Sikkim, to decide.
The Chogyal is quite a misfit. He
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does not seem to understand in which
world he is living. That is why I find
that in a statement issued from Gang-
tok, the Chief Minister pf Sikkim has
demanded that he should go. One can
understand this sentiment....

SHRI HARSH DEO MALAVIYA:
You are referring to the Chogyal's
visit to Calcutta. May I ask whether
it is a fact that Mr. Promod Das
Gupta, leader of the Marxist Party.
met the Chogyal in Calcutta? Can you
enlighten us?

SHRI MONORANJAN ROY: DMr.
Deputy Chairman, Sir, Promod Das
Gupta is very much in Delhi for the
last seven days. He is making a fool
of himself.

SHRI NIREN GHOSH: Malaviya's
brand of socialism has spoken.

SHRI BHUPESH GUPTA: Let us
not waste tima on this question. 1t is
quite irrelevant ang immaterial be-
cause even if they have met, ihe
Chogyal would not be Promod Das
Gupta and Promod Das Gupta would
not be the Chogyal. Therefore. let us
net go into these things. Now, I say
that we should be pregpared for cer-
tain international difficulties. Also
some disturbances are there. Protests
are there in Nepal. We know how
these things are organised. I do no!
wish to say anything about it. But we
should be ready for meeting certain
ariificial protests or protests workeda
up by cetain quarters. We should
keep our balance and we should tell
the world through discussion in this
House and elsewhere what exactly we
mean, what we are doing, what we
propose to do.

Sir, I .should very much like to
anake our position clear as to why v -
are supporting this measure. First &/
all, this measure is certainly a step in
an anti-feudal, anti-imperialist and
democratic direction. If you
just go back to the Thistory
of Sikkim, you would certainly say
that_ the creation of a _ responsible

~
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Government, with all itg limitation—{
am conscioug of them—is a step in
the right direction, There is an
Assembly, there has been aduit fran-
chise and there ig a responsible Gov-.
ernment, though with limitations
These are sleps in the right direction,
One could not think of such steps

.S0ma yearg ago, some 25 or 26 years

ago,
SHRI RAJNARAIN: Why?

SHRI BHUPESH GUPTA: They-
could not think of such things, They
would not allow such things. But
the people of Sikkim....
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SHRI BHUPESH GUPTA:; That is
true, I am coming to that, It is
quite right, I am talking about the
rulers there, those who ruleg Sikkim.
They were completely oblivious of
the changes. Then we are support-
ing it in the hope that this process
will go forward znd our association
with Sikkim will come closer, Their
association with ys will come closer,
and will give a momentum to the
historic procesg which is unfolding
itself before our eyes. The second
reason is we expect that the relations
between our two countries, Sikkim
and India, will now develop on a
just democratic basiy wiping out all
the legacies of the past. These are
the two basic reasong for which we
think the measure should be suppor-
ted, There were no conventional re-
lations or inter-State relations bet-
ween Sikkim and India. There had
not existed this thing at all, Some
kind of a special relation has always
obtained between Sikkim and India.
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“Under the British colonial rule it
‘was a different type of relation, It
was a relation between the colonial
rule on the one hand and a feudal
. potentate not very powerful I think,
There wag no basig of democracy or
any principle of democracy; people
nowhere figured in the p.ciure either
_in our country or in Sikkim in that
. context of inter-State relations, How-
ever, we had our contacts, cultural
and many other historical contacts
with the people of Sikkim at the
- popular level. Now, when I am tal-
king about the inter-State relations,
there were people nowhere in the
picture at that time. Here we had the
Viceroy and the Governor-General
and there was the King or the Maha-
raja of Sikkim who incidentally was
a'so g member of the Indian Cham-
ber of Princes, This was the rela-
tionship that was absolutely unequal,
imposed, a colonial relation, imposed,
on a country. This relationship ob-
viously had to go. Ang it has taken
a long tme to go. Under the Bri-
tish treaty which was signed in 1861
it was declared that Sikkim was =
protectorate of India, of British
India. ...

| A
gagma faor

SHRI BHUPESH GUPTA: Now of
course, Sikkim hag g population of 2
lakhg anq an area of 2750 square
miles, The treaty was gighed at that
time, when the population was much
less, Yet that treaty continued over
the years; even after indepndence it
continued. 1In the treaty that was
signed between free India and the
Maharaja of Sikkim at that time the
peop'e were nowhere in the picture
in Sikkim., Even gzt that time article
2 of that treaty said that Sikkim
shall continue to be a protectorate of

. India ang shall enjoy autonomy in re-
lation to its internal affairs, We
adopted almost the concept of protec-
torate into our treaty and we wrote
this into our treaty. Although the

- very first article of the India-Sikkim

UCE EAE i
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treaty of 1950 declared all treaties
between British Government and
Sikkim as cancelled, yet we retainesd
the same concept and the hang-over
came, The people at that time also
wrote against the Maharaja but the
Government of India gave protection
1o the Chogyal ag they were giving
protection to some Maharaja here in
this country.

SHRI RAJNARAIN: Why did the
Government of India do it?

SHRI BHUPESH GUPTA: They
should net have done it. It is right.
entirely agree with you..

SHRI RAJNARAIN: This Govern
ment is anti-people,

SHRI BHUPESH GUPTA: Anyway
let us go into this question here.
Now, the question that arises is this,
I have very carefully studied the
treaty of 1950, I have studied the
agreement between the Government
of India and the Chogyal and the
leaders of political parties of Sikkim
of May 8, 1973, and I have studied
the Government of Sikkim Act 1974,
These three documents taken toge-
ther will give anybody an idea of
what actually we are incorporating,
I find basically what we are doing
now—apart from giving representa-
tion to two Sikkimese in our Parlia-
ment, one in each House—is there
in one or the other of these docu-
ments. What ig written here in
clause 2 is in the treaty of 1950,
Basically most of these are more or
legs reproduction from the agree-
ment signed between the Govern-
ment of India, Chogyal and the lea-
ders of political parties, Therefore,
what apoear in this Bill are not some-
thing, which we are imposing here,
These are contained in the tripartite
agreement between  Chogyal, the
Government of India ang the leaders
of political parties. In fact the Gov-
ernment of Sikkim Act of 1974 begins
with the words: “To provide in pur-
suanee of the historical agreement of
8th May 1973”. Therefore, Govern-
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ment of Sikkim Act gives flesh and
b.ood in the Constitut.onal frame-
work to the agreement which has
been signed between the Government
of India on the one hand and the
Government of Sikkim on the other,
Therefore, it is wrong for any coun-
try to think that we are legislating
for Sikkim, All that we are trying
to do is something in  consonance
with the treaty of 1950,—which I do
not like very much—the agreement
which was signed on 8th May, 1973
and above all the Government of
Sikkim Act, 1974. That is why I sup-
port it, Thig is as a result of the
universal expression of wish by the
people of Sikkim made through their
legislative assembly. What else could
be done? Wel', you can criticise, 1
can also criticise that everything is
not perfect there. But this ig the
procedure that we have to follow
(Time bell rings). You have given
half an hour to Shri Rajnarain. Let
me have also that much time.

Therefore, I think that it is unfair
for international element or any na-
tion to think that we are encroaching
on somebody’s domain. What hap-
pens to Sikkim’s identity? These are
not taken from them, These remain,
Suppose this Act is not there. The
treaty is there; the 1973 agreement
is there; the 1974 Act is there. Then
perhaps there would not have been
any uproar in Nepal or any objection
in China, Why? The only thing we
are doing really new and which is not
there in express terms in the Sikkim
Act ig that we are providing repre-
sentation to two Sikkimese in our
Parliament—one in each House, This
is the only crime which we are com-
mitting today, if at all somebody
thinks it is a crime, That will dero-
gate our position. How can Indian
Parliament be accused of compromis-
ing the position, Suppose I am 'given
representation in the British Parlia-
ment. Would it be really as if Indian
Parliament ig being compromised?
No. It will be the British people who
mav complain. I can understand
some people complaining as to why
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we are taking somebody, who is not
an Indian citizen, into  Par 1ament,
I can understand that, But, how on
earth, on that ground, it can be cri-
ticised that we are gllowing two re-
presentatives from their country and,
therefore, the status of Sikkim s
denied? That cannot be so, If it is
80, it is only extended, it is highligh-
ted ang it is elevated or everything
remains there and they get the re-
presentation.

SHRI NIREN GHOSH: It is eleva-
ted from there and again elevated..

SHRI BHUPESH GUPTA: No, I
have seen your resolution, Sir, with
all respect to the Marxists, I must
say that even the CPM does not ob-
ject to Foreign Affairs and Defence
being in the Indian hands, Then,
how do they criticise thig and how do
they ask the Government of India as
to why it is not doing something in-
terna] within Sikkim? They cannot
blow hot and cold. I am gsking the
Government of Indig tg treat Sikkim
as an abso ute sovereign power and
not to interfere in any manner in its-
internal affairs, Only in special con-
texts you can do certain things;
otherwise, not. You cannot run with
the hare and hunt with the hound, Tt
is not possible. Sir, it is not possible,
Therefore, Sir, I say that that argu-
ment is wrong, These are some of
the observations that I have made
and, Sir, I think there iz pno Dbasic
reason for objecting to this,

SHRI NIREN GHOSH: There have
been, many exercise in  your mind’
during the course of the discussion
on the Bill,

SHRI BHUPESH GUPTA: Yes, if
there is a mind and if it is not a
closed minds. there will be exercises
It all depends on what steps of an
exercise it is.

SHRI NIREN GHOSH: 1 concede-

that,
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SHRI BHUPESH GUPTA: I agree
with Mr. Ghosh that he has his point

of view.

1‘91‘

Now, Sir, I am very glad that the
Foreign Minister raised this discus-
sion gnd I must congratulate Mr.
Swaran Singh for this discussion,
Well, he could not accommodate
those who opposed it. But generally
we supported it and we suggested,
some of us suggested, that the repre-
sentative who comes to the House of
the People should be directly clec-
ted. In the griginal Bill, as you
‘know, the provision was that he
should also be elected by the Assem-
bly. But he took care, special care.
to have it changed and he himself
introduced this amendment in the
other House, Now, Sir, in the Gov-
ernment of Sikkim Act, T find an
artical—article or section, whatever
you may call it—to the effect that at
‘the head of the Administration of
Sikkim, there shall be a Chief Exe-
cutive who shall be a person nomi-
nated by the Government of India
and gppointed by the Chogyal. T do
not like this thing. Somehow or the
" -other it should go. Sir, why should
‘it be like thls? Why should it be
“like this that the Chief Executive
shall be nominated by the Govern-
ment of India, but appointed by the
Chogyal? Then, thig is not good and
it is not good—for the democratic
“procesg because he will have {0 func-
tion like you sitting in a place like
the one in which you are sitting now.
I do not know whether vou would
"like it or not, I do not like it.

SHRI NIREN GHOSH: He does not
like it nor does he gislike it.

SHRT BHUPESH GUPTA: Now,
according to the relevant section, the
Chief Executive the person who will
"be nonifnated by the Indian Gov-
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ernment snd appointed by the Chog-
yal what will he do? The Chief Exe-
cutive shall act as the ex-officic Presi-
dent of the Assembly and as  such
will perform the functions of  the
Speaker from there. Therefore I would
not like that, Sir, the Assembly Spea-
ker, no decubt, should be elected by
the Assembly. But now, nominated
by New Delhi and appointed by the
palace, he goes there to the Assemb-
ly to occupy the Chair there. This
is mockeryv of the Chair. Democratic
jnstitu.ions do not serve in this man.

ner.

SHRI NIREN GHOSH: It ig only a
mockery of the Chair or mockery of
the democratic ingtitution?

SHRI BHUPESH GUPTA: Sir, this
is wrong, I know that this is there
in the Treaty also. This thing is there.
I am no talking about our Govern-
ment. Bu; it occurs in the Govern-
ment of Sikkim Act. Obviously, we
are not writing here their constitution
and it is not for us to do that. But....

SHRI NIREN GHOSH: But
say that you are writing it.

some

SHRI EHUPESH GUPTA: Sir, such
things should go and they can go only
by agreement. I do not mean 1o say
that we should amend their Constitu-
*ion here. By discussion and through
mutual confidence the democratic
process should be developed there
and T think it is developing and I
think we ran come to conclusion, at
at aj. early date that this kind of ano-
malous arrangements should go.
Chief -Tustic~ should be there. We can
give help in so many other things.
We will discharge owr responsibility
under clause 2 of this amending Bill
as you are inrnrporating in the Tenth
Schedule. But certainly the anchro-
nistic arrangements that are there in
the scheme of the Act, to which we

are indirectly subscribing at the
moment, should not stand, because
we want 2 full, responsible govern-

ment.
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I do not wish to say much. Finally,
before I sit down, I will say only one
or two things. Much depends now on
Parliament, We are taking upon our-
selves g great responsibility when we
are passing this Constitu.ion (Amenu..
ment) Bill, We are introducing a new
concept in our Constitution which will
certainly evoke crifitism and also
understanding in different parts  of
the world. It will be our task now
to help the Sikkimese people to de-
velop their culture further, to eco-
nomically progress, and above all, to
develop their democratic institutions.
We must not look at it as if we are
interfering. We must so behave that
those people also see that we are not
in any manner interfering in an anti-
democratic or bureaucratic manner
in the internal affairs of Sikkim,
Thai is very, very essential. This is
why we must not send our Police
Superintendents as officers there.
Why should they be sent—Police
Superintendents, the IAS or ICS
officers? If we have to render
advice to the Sikkimese people and
develop bonds of co-operation with
them. we can send political persons,
political leaders, political personali-
ties, if you like, from the ruling party
itself, to go and assume the responsi-
bility, Sir, it is not necessary that we
send retired officials and others to
assume responsibility there....

SHRI S. S. MARISWAMY: Do you
want Shashi Bhushan to go?

SHRI BHUPESH GUPTA: I do not
know, Sir. I have not anybody in
mind. I am laying down a principle.
But certainly I do not like retired
people, Superintendents of Police, and
other such people to go and become
President of the Sikkimese Assembly...

MR. DEPUTY CHAIRMAN: Wind
up. ...

- SHRI BHUPESH GUPTA: ICS
officers or TAS officers after retire-
ment or during service should not be
sent there,
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Sir. ag far as other things are con-
cerned, this has been a blow to feudal
forces and other forces. I think the
process of demeocracy has to be exten-
ded by the people themselves there.
Imperialists will suffer, I understand
somc British papers and some Ameri-
can paper are writing against it...
(Interruption). I do not know whe-
ther Americans are good wives when
they are separated or when they are
united. Only American wives can
tell us—upper class wives who marry
princes—whether in separation they
are bhetter wives or in union they are
better wives. But I find, Sir, that at
that time they were geing in the en-
tire Himalayan region. The Ameri-
can lady suddenly developed a linking
—or I do not what?—for the Sik-
kimese Maharaja. get married and
when everything misfired, they left
and separated. But I do not know.
You better find it out, because this is
a serious matter That is why the
American Press, that is why the im-
perialist propagandists, are very.
very angry, because it has been a
blow to imperialist forces and
designs, But if you take a wrong
step, if you have bureaucratic inier-
ference, if you do nol allow people
to go forward with their urges and
aspirations within the framework of
Indo-Sikkimese relation. which iz a
willing partnership and a relation
of friendship, the enemies of our
country, the enemies of the Sikkimese
people, the enemies of democracy,
who are waiting on their toes. will
take advantage of the situation and
make it a major international issue,
to malign our country. ATime
Bell rings). Therefore, Sir, I say again
that a great responsibility has devolv-
ed on us. I must say, Sir. that Mr.
Swaran Singh has been very objec-
tive in this matter. He has put the
case in a very objective manner, Sir,
there will be provocation and I hope
that we shall not give in to provoca-
tion. It is necessary to keep our
head cool. Qur fund of affection and
goodwill for the Sikkimese people
should not dry up. It should not be
distorted in any manner by bureau-
cratic and other intetference,
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Finally, I wish well of the people
¢t Sikkim, We are loocking forward
to their representatives coming to
our House. When they come. they
will find us good friends. Not only,
we shall make good friends, but also
the understanding between us and
them will be deeper as a result of
their association. After all, we are
struggling for carrying forward the
Indian democracy for the welfare of
the people against the forces of reac-
tion, feudalism. monopolists and capi-
talists. I think they will understand
us., I will appeal not to allow our
monopolists and capitalists to go
there. The Birla paper and the Tata
paper have opposed it. Do not allow
them to go there.

MR. DEPUTY CHAIRMAN: I am
calling the next speaker,

SHRI BHUPESH GUPTA: Let the
Sikkimese people develop their econo-
my with our earnest wish for the
well-being of the people there. We
should not allow exploitation of the
people there.

SHRI R. K. MISHRA (Rajasthan):
Mr. Depuiy Chairman, Sir while I
rise to congratulate the Government
and the Minister of External Affairs
for acting speedily in response to the
wishes and aspirations of the people
of Sikkim, I would not like to cover
the constitutional and legal ground
which has already been covered by
the previous hon. speakers in this
House. I would only like to deal
with one aspect. What exactly the
people who are opposing the represen-
tation to the people of Sikkim in the
two Houses of Parliament are doing?
The Government of Indig is responsi-
ble for defence, external affairs. com-
munications and maintenance of good
administration and law and order in
Sikkim. Now, this Constitution
Amendment Bill provides to the
people of Sikkim and their elected
representatives an opportunity to
participate in the deliberations of the
two Houses of Parliament where
major policy decisions are taken in
regard to their fate and in regard to
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the defence policy, the communica-
tions policy and the foreign policy
which affect them also. To oppose
the proposal to give them represen-
tation is to deny them a opportunity
to participate in these discussions and
deliberations  which vitally  affect
them. Therefore, Sir. I think those
who are opposing the Constitution
Amendment Bill are, in fact, not
fighting for the people of Sikkim but
are fighting against the people of
Sikkim and they are trying to deny
them the opportunity which this
Constitution Amendment Bill will
provide to them to participate in the
deliberations which are vitally impor-
tant for them.

Mr. Deputy Chairman. Sir, we have
seen one or two voices of protest
within the country and also outside
the country during the last few days.
I am not all surprised at the react-
ion which the officially controlled
press in Peking has come forward
with, We have had experience of the
fact that the rulers in Peking have
been siding with anti-people forces
not only today, but during the last
three or four years. We have seen
their role during the Bangladesh
struggle. We have seen their role
when the hands of the rulers of a
particular country, Sudan, were
drenched with the blood of the com-
munists who were killed there, They
congratulated them. We have only
recently seen how in a dispute over
a small island, the Chinese used force
unilaterally in order to grab the
Paracel Island, The dispute was with
the heroic people of Vietnam. In
view of this record. I am not sur-
prised that in the context of the Sino-
American political honeymoon that
has been going on, the officially-
controlled press in Peking has taken
this position. Mr. Deputy Chairman,
Sir, I am sad and unhappy at t}_le'
reactions which have taken place In
Kathmandu. More than any other
country, Nepal knows that the Gov-
ernment and the people of India have
scrupulously followed a policy of
non-interference in the internal
affairs of their neighbours, Eweryone
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knows that the leaders of the

* Nepalese people were a part and par-

-

cel of the freedom struggle against
the British imperialism and that we
have great respect for them. Not only
the Government but also the people
of India have not allowed the Indian
soil to be used against the established
rule in Nepal. though we may have
sympathy for the democratic aspira-
tions of those who are struggling for
the establishment of democracy In

that country. This restraint on the
part of the Government, all the
political parties in India and the
people at large should be a clear,
eloquent demonstration that the

Indian people and the Indian Govern-
ment have no wish to interfere in
the internal affairs of Nepal. There-
fore, in this context, Sir. I am rather
sad that the demonstrations should
have been allowed, aided, abetted and
inspire by the authorities in Kath-
mandu and that the press there
should have commented in the man-
ner in which they have done. And
extremely regrettable is the fact that
anti-India propaganda material, put
out by the Chinese, should have been
allowed to be circulated in which the
late Prime Minister Nehry and our
Prime Minister Mrs. Indira Gandhi
have been commented upon in 2
derogatory language. I am very
happy that our Embassy in Kath-
mandu took up this matter with ap-
propriate firmness and unambiguity,
and I hope that the Government of

Nepal will see that nothing ig done
which will come in the way of
development of cordial relations
between India and Nepal.

-

Mr. Deputy Chairman, Sir. the

- manner in which Peking has reacted

is also surprising from another point
of view. We are all aware that in
December 1960, Premier Chou En-lai
himself had said, and I am quoting:
“China fully recognizes India’ special
relationship with Sikkim.” Of course,
later in 1963 after they violated our

borders, the Chinese propaganda
media changed its tune. And wh_at
did it say at that time? And, again,

I am quoting, Sir: “Tibet is China’s
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palm. Nepal. Bhutan, Sikkim, Ladhak
and the NEFA are the five fingers.
Now that the palm was restored to
China, the fingers should go with it.”
It is very clear, Mr. Deputy Chair-
man, Sir, the danger to the Himalayan
States. if it comes, it does not come
from India. The fact that our Army
withdrew from Pakistan from the
territory which we had occupied, that
we came back in record time from
Bangladesh, that we have settled the
small dispute with Sri Lanka about
Kachchativu island, that, one by one.
We are trying to resolve all our diffi-
culties, all our problems with our
neighbours and other countries, and -
that we are following and pursuing
consistently a policy of friendship and
co-operation with all the countries in
the world is a clear indication that
neither the Government nor the
people of India have any territorial
ambitions, And, therefore, this
attempt to malign India on the part
of China, I can only see, is a conti-
nued reflection of a policy which sup-
ports preservation of the US Seventh
Fleet, which supports the NATO,
which keeps mum on Diego Garcia
and all those things. The pro-im-
perialistic stance in Peking’s foreign
policy. the anti-people and anti-
liberation = movement  stance in
Peking’s foreign policy is reﬂected ln
this case also.

Mr. Deputy Chairman, Sir, I would
like on this occasion to express our
appreciation of the stand taken by
other countries in the world.
Most of the countries in the world
have shown appreciation of India’s
stand in this matter, They have recog-
nised India’s special relationship with
Sikkim. They have seen and recognis-
ed the fact that this is an internal affair
as the Soviet press has also said that
this is an internal matter between
India and Sikkim, between the people
of India and the people of Sikkim.

Mr. Deputy Chairman, Sir, the
Indian offsprings of the Sino-U.S.
political honeymoon have been play-
ing the same tune as is played in
Washington or in Peking. Now, this
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should not cause any surprise to us.
‘As hon. Shr; Bhupesh Gupta has
pointed out, the spokesmen of the big
business press in India have been
speaking with a vehemence which
only shows that neither the interests
of the people of India, nor the inte-
rests of the Indian nation and nor the
fimterests of the people of Sikkim are
dear to them. They only want to aid
and abet the forces of feudalism, the
forces of reaction, the forces which
will take back Fikkim to the days
of feudalism. Sir, T have heard pro-
tests from some of my friends belong-
ing to the CP.1.(M), saying that they
o not support Chogyal. Now, Mr.
Deputy Chairman, Sir, whep it ig said
that the elections in Sikkim were rig-
ged, what exactly are they doing?
Are they not supporting the Chogyal?
Are they not trying to undo the de-
mécratic gains of the people of Sik-
kim belonging to all communities
there? Are they not undoing the
gains that they have registered un-
dere the May B8 Agteement and the
gains that they have registered by
having the first democratic constitu-
tion in Sikkim. They may be claim-
ing that they are opposing Chogyal,
but actually they will be pursuing
a course of action, pursuing a policy
which will help Chogyal and they
will be denying the fruits and gains
of the democratic struggle to the
peobel of Sikkim All this, I sub-
mit, €ir, is hypocrisy and nothing
else.

SHRI P. K KUNJACHEN
(Kerala): Why cannot the people
of Sikkim be given full powers for
deciding their affairs?

SHRI R. K. MISHRA: Mr. Deputy
Chairman, Sir, it happens with all
hypocrites who talk with tongue in
their check. Hon. Shri Bhupesh
Gupta has pointed out that the CPM
says the 1950 Treaty was al] right.
You say that the Sikkim Act is all
wight. You say that Defence, Exter-
#al Affairs ang Comunication ahd
other things should rémaip with the
Governient of India and at the same
tihe y)ou are pretending that you
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are demanding full rights for the
people of Sikkim. Neither the
people of Sikkim nor the people oF
India cap be befooled by such talks

- and such double talk and such hy-

pocrisy ip political life.

Mr. Deputy Chairman, Sir, I am
extremely sorry that contrary to
the advice given by hon. Shri

. Bhupesh Gupta, I had to use strong

words. I am very sorty that some
Members of the Indian Parliament,
responsible  Members, who claim
themselves to be progressive and
communists should act in 3 manner
which objectively supports an out-
moded, obscurantist institution of
Chogyal in Sikkim. (Interruption).
The Indian people will recall with
great distress the attitude of those
people who claim to be progressive
and leftists ang socialists and what
not and for their acting in such an
anti-people and anti-democratic
manhner.

Mr. Deputy Chairman, Sir, I would
also like on this occasiop to point
out, and I have no doubt, that the
views expressed by Kazi Lhendup
Dotji about the propriety and the
necessity to continue the institution
of Chogygl Wwill be taken into full
account by the Government of India.
(Interruption).

MR. DEPUTY CHAIRMAN, Sir
the difficulty iz that those who
have allowed themselves to drifit away
both from the international commu-
nist movement and those who have
allowed their eyes to be blinded by
the reality of the democratic move-
ment in India, cannot eut act in such
a manner. (Interruptions).

MR. DEPUTY CHAIRMAN: Legt
hiy, conelude now.

MR. R. K. MISHRA: T know thal.
I have read very carefully your
(CPM) resolutions, I thave heard
very carefully the spee¢hes which
leaders of your party delivered in
the other House and I have also seen
with gréat disgust the ludierous
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vehemence with which a demonstra-
tion was being held hére in ‘the
metrning when the Bill was being
moved. Po you think you can fool
the Indian people and the Sikkimese
people by saying that you are oppos-
ed 1 the Chogyal and you are
opposed to this Bill? As Shri
Bhupesh Gupta said, you cannot run
with tHe hare and hunt with the
hound.

In conclusion, Mr. Deputy Chair-
man, Sir, on this occasion I would
like to say that we are very happy
that the Sikkimese people are
marching forward towards the reali-
sation of théir democratic aspira-
tions. We know that they have yet
to go a great distance forward and
when théy come here and join this
House ahd the other Houses, they
will find the Indian people and the
decomcratic and progressive move-
meént in Indiz extending full support
in their political rmarch towards
realisation of their goals.

MR DEPUTY CHAIRMAN: Yes,
Mr. Prakash Vir Shastri.

SHRI BRAHMANANDA PANDA:
Mr. Deputy Chairman, before calling
the next speaker, will you please
allow 'me one minute at least to
make one submidsitn?

MR. DEPUTY CHAIEMAN: No.

- SHRI BRAHMANANDA PANDA:
Only one minute, Sir. My submis-
siop is this: You know, Sir, that a
bathelor often tuns the risk of hot
getting married but getting un-
married. Viewed in this light, I
am really apprehénsive of the future
and fate of CPI(M) in this corntry.

DR, K. MATHEW KURIAN
{Kerala): It cannot be gfe in your
hands anyway.

MR. DEPUTY CHAIRMAN:  Mr.
Prakash Vir Shastti. THere are
several names and I think we will
have to run through the list.
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=TT meh (9 R) ¢
Sqqwmata o, faferm & GTEd
qax ¥ afetiheg 3 & e ¥ 56
P a7 B @ aAr WO & FY AN
& giftw w@ra FTT § | M-
fafern #1 gosafn & @rrg § 39
419 Faard gu & st 7=t w6 q@rr
=rear § |

1814 ¥ Ayrer ¥ HUG F T
fafeer madfe AT Ao & A9 A
x gftw g2 1 1817 H I¥ A7
Fafern wa &1 §<fag @ Ay T
a7 | IEF 1% 1890 ¥ fasaa fafewa
dmr ¥ T A AR e ¥ d
wowtar g, fomd fafdrw w1 w
T §<ferr IR |qTAT TAT | 1904 F
Iq a5 faeaa wix fafww & &= o
Hwtaa &1 T AT A7, IqH I AT
e &t T off 1 & 58 i A
AT AT TR g, WifF zEd aw
¥t e a=i 1 g

fafaer aeFe & qug o 7Er 9%
feeirs Swae ar Igq o f6fF a9
T FY AT g F Afafalura faan
ZoT o1 fra 77g & wiew F g9 WSt
F1 fAer gar a1

§ w¥ 1947 ¥ &1 & 2T §
#, sadt fame &0 & a=t sroey e
1947 & =1z faferw 9 wm &
graedl ®T S S W A, gEE
gt 1950 #Y ot T faferm &
simE SR R GO F i
gty g%, foed <, Fdw dx i
offet avft 71 B ey Y gfee #y g
1954 ¥ Wred & S w4l do SaATET
drer ¥z e fatarw F doree A
are & e § fufe & faie 3 Tag
O gHATAT g | 3N At arer & fAg
O FYSraT &4 1 g Hiw are Er s
1954%5rrm#@$'<1968 ?faﬁa‘éﬁﬁi ‘

‘g Y ~y
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WA &R § 494 F19 T 32 FAT
woar fafewm & fasm & fag faon
gax qarq fafern & fawm & fag
AT TAAT W L w8 FAT
Y A AT FA 9 FUT TT AT A
sq #) gt faafq =rs Y g% fag
ft FAS qI4T AT T AL T T
Q1
6 %€, 1973 %Y ux faqely Fretar
g1, St e A fafere 3y e &
f= # gar | /& Sfaefas
_ srama fafewn & Jwar & sfafafaay
¥ faar, R #v9s afr W gw =
fagas 1 T9t 1 favx T @ &,
ag from 20 57, 1974 FT gAT 9T )
wa faffa & sr-sfaffest & a4-
grafa & wrdra @4z & wiafxfra
¥ fog mawr fyora faar o
" gwTafa oy, § ST et
HIw & I oAl A aR @ ey
femmr =g, fog @ww g AW ¥
TATERHAT FT AFGIAT T TGT AT AL
2oy famadt #§ gar-afog st s
fozr gur o 3@ mag fafea §
o 3HY TFR F AFINAT F TS G-
guge ft, wfaw fafma ¥ awex
HFAAL | A ITTT  HTT AT &
qrr, faaET aidE [ TSl F
I AT | AHA_MRAT Fadear &
qTET 98 S gegage o fafsra §
3SgY Tt AT ' g A @7 oag
TH TF SH-favera & &9 H, OF SqUT-
et &' A KLY | W & AT agy
ag Jzr gd fawd swar @ famg
fafm= & St & fasg 9wT AR
ga fagtg  Tonfa gw v ¥ gE fr
fafzsa &1 T was w Yl
FY S=AT 7 9T frar o I3gw & fag
§ gawr &Y Fgar argan g fog wEw #Y
AEEr 14 g9 4 fm aww ag
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SATATAET G, gt 7 Jear F fa2ig
goT, @ QY fawr & TraT AgT FY 14 g
FY AT qg FI 40 FATTZT TS | AT
AU AT T F97 AN UFfE Fra
TEF H HIT ATY AT FFIT FATA

faeg wauiv frar | 39 wAT SN

RITG &Y AT § L&A HqFT, qLA

/I AT GEAAT FV ATIAT FT | I

Ta7 T T A fafFsy F1 o
oaq g § faar A fee fafeww

§ zay o TAEF Y fro THo TR _

T AOTHE FAT HT AAT 1 AR T
Farer SaHa | e gAw wraw ¥
garé g o% &fF FAET ¥ I
A% TR H F w47 sufe o Tels §
usfaa ¥ 9§39, 7} 321 g gamg 7,
fe awg @ THE AT FL SHET
T frar, ag e foegiv ar e m
q 93 H=O q<g ¥ qEA gFq g (F
ferfre #1 ST F1 AT HT FAAT H .
gty frawn gifae awrea & 1 oY
JME & JAEA HY AT & AR Y
AW TRATAT TEEH 26 AT FY
e § TIU & & fACHr I A, 7
-1 AT G FY Al AT | AT
geaT ¥ f5T ag fawn fear 5 Jvar
Y T T F 9 fasTer 0 30
T R I freqet Twrat | Y sar £y
Tl gear off, gaF 39 | fafeer
T AT AT | 9 fafEwa wawE
IGF gy ¥ wrAv 7 ferfomm & samwaan,
St ST & 9 g Sfafafa o, saAr
farerrer W =0T, @ 6T O T AT
F FAC qAqME I AW X foe
FEATE F T A T faantaqt 1 -
FAT A9AAT @ & 1 SR &
AT T ZATaTE F F9< qaw foar
g | W Toe gH H(AT TAERT T
MTE | G TEIA TNATS H[ FTT I
g <@n W Ay fagwd &7 O
TR A Y wgF =g, Afew F wgh w@
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T I G G IR T A AR

fadT ST F 9 THA TF AAT |

Sy a1 § fang & & Fgar =R
g T8 78 I-—TEL T U FT I AT 9T
¥ gfeegim @, sw AT AT AV A 39
FHE 4T FIAT ATEAT | U G A%
FoT I ATT FT & Fr gure aTH Y 3B
28 IFIT F e fqaara § ST a9
Y grer 9T favF W@ §, T T AT
Fr¢ faoiy 7Y § fog gwme w1 A &
grEAFTgne, Maagsraa w1 foig
AT AT TR, T F YR G E A
FEU ISTAT ABA ¢ 1 FATd F3A 8 %
w1 Vafarm &1 geaar [gar g, &Y
3 %ga 2 & wia fafaww a7 aadr #7
AR ISTAT AgAT & | 7 Hew I faat
F1 vz faerrar wgq g we W
fafamy ®Y €T FT U ISTAT FTRAT
dr-ug dfegfas aear g, & @Ay
MY @Y Fg WA, ATRATR [,
ST AR & qg fafeEe & saes g,
g HOAT T § TIEEATA  T8& &Y
HTRT AT 97, 9&q17 fovay a7 i fafrrg
FT WA AT FT TWI [T FAqT
forar strx 1 e 99 TaT dfeg Fa1EY
w9 Ag® T g8 wgr fF fway T
& gx a faY w2z =) wfqx #v @
FATAT ST THAT, 9T F 99 8Ad &7 A0
3q & g ¥ faug aq ) gesa aa
Y AT 3T FT gEAT F/T AT AT
@I 39 a7 g2 fqarT &< aFdr g |
ag a7 Faw  fafera & saedy am
TG gS, A AT F IAT AT A1 3% |
7 sfg@ & 99 9% T T &1 W
FUAT AMGAT | §IT FT ATAAT qEEAT,
sivedt afawr fag, fomaiy mit sy
fear 3, 97 & foar o w@ wzA8 A
AT & 9T ¥, I AT AT 77
¥ A0y wraT F faeg fadig 71 e
ATV AT AT T GrodTonTo fag 7 a9y
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goear At Afgaar & @y g9 @y
feafq #Y ararem a1 1 37 F I3 QY
agazar 9y @Y | I &NT F Aqrey
qAr gEgraw favgw  §F samgwEE
ATEF AN IHY T T 9XGTT @t oy
5w AT A F 9 T gy
=fgg AT AWT Fr oAfamar eqrfor
gy =rfgn 1 &fFw dfeq sargwaTa
Age ¥ Ig gAg WY ag FIT oH@r fF
qg aF 99 A9 FTAATFHT AR E 39
AFTTHT FAHAT TgT gTIT HIT Iq 8
FY AFT W T FT IEITT QG FG@Y,
T TF NG G T IFILF7 favig
&Y & gFdr | w9 fafern 9% Ga &
fordr Y gk arer 78 FE 2 fF 9
faferm %1 ggoar ITgar & ar 39 #¥
ST FT ATA ISTAT ATGAT &, 7 WU
37 faat w1 ave feorar smgar g f+
fafera ®1 arawE ar 3o at ama Y
A1 2,818 39 AIA FT I FT HaA%HT
&, TT gATEY g2 WYX ITGY FT Ay
IS FY ART gAY a1 I3 W1 F03
FT AT 37 f9q F1 NG F 918 99
FTHT | ST AT ST W@ AT AITGAR
AT I ¥ TS fag 3T F oqraw
9q qiFEamEr €9 G FT @ oY
1 99 |2 T GW qAGY FT AA &Y
ILTET ATET At FT g SAT W HY
S=dl FT AN AGY 3T T T ) AfFA
FaTd FIHT A g Afy awr o Ay
T 1 AT FEHI & Afy oF fr @7
T IAa AT 7 froig A ¥
A foF gaTU g RAST ] 37 aE@ FT A
Fa@ W1 T IERT 9T | AR v
waaFr g fafamw srarda g
SR HTEATET F AY agt @7 gy sfaat
g ez WX A9, AT HEEy Qv
F9 25 qfqeg & A I IAH 75
Afery faret ST & AT FS SR A
sfqat @ st § 1 %fe 9 ag e
2 fF vty dag & wfafafy a1y a4y

1
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ag faug fafasn o1 9a7 ¥ v felmw
F whFEt 7 gaawi & BT g g
W T Wwe g8 75 Afgma AqrAy oY
wTHT wriAa gt i & | 39 favg gz
e w1 feels 9w Fr v i an
ITART T 35818 fFARa v ama gad
artiew, wifas iy Usafas Tay
AT S gl WIT A AT Y wluF a5
g T s | afT e wewd & e o
TE AFTTHT OF 30 ST AR FF g8
[T &, gMIWATE A AG-TET aTEEA
HIATL I ITH a& ¥ I F T
oF Aa1 717 (e 9w & Ima gur )
¥F Ty ARG WA FY AT B IR
fFg gigy TIRIET RO 99Ty
Fr.6 @1 fFar 2 | 7 39 a9 1 S@IFR
FCgnar a1 & s5a AW Al
¥ wepAiR fagrF W 915 geqwEy
VI % 9B TS WA J1 GHAT AT, FlepeT
ag ArFae &, 918 979914 [T T g
UEATIE FT AT A4 98 1T A TAAH
T Ay | AF @AT 3 3W avq B
1962 ¥ wra 7w FHfTw: 7ET 0F
4Y W% I 997 &7 97 ;. WA 9@
WS O TAT-TAT A8 O | afwa faad
GI%T A9 §99 F 73 W § qUEarar
g T L BT 45, Sq FF JWHAIET
wegATgS An, AN § 3T A oA wad-
=T g% @Y, IE FN AW AA J194T §
W GER WY WAy 3, wfET wR gEr
frzwam 3 F ar@y arraEy
qrdf #T uF 47 A wA FLEr 9w
Fgar &, I 7eAl feafq =t qwgi@
- fAur 1 SRR WEY g ¥ IeAfaE
4T 9% W fqorg & 1 9@m@ fFAT
afFa ol gae @Y 9 mE (o) ¥
1S IEY TAT qLER & IR FT
FAFT 1962 ¥ 9T EPL WF W T
T WA FRE0 I BT RY AAREM
FUW GIHR IT W @A FO0 3 AT
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g SATT § 38 FTAT dT IT RY I BT
TT TN, HEFT T AT T Y Tawg
FIAT ATZAT § WX A AT Y
FgArag & i 77 fafaa 5Y wo wid
qwg # afefafars ¥ ) ) felamw
W WIT FF TEWET AT AT
faf¥sw & aa  sfasan #wic 33, 39
F 3o I Fwa s @
fabrrn s ot fafesw & oo weg
g | 37 afez & qrg F1€ sgTEqr w1
7 fafemw F 713 91 WaT ¥ &,
4 A1 W9 Gy A1 apfama dify,
3% ¥ TRY arfs wiasia W
I AT FT IT ARG F WA qA A
W fafdFa F @ qr@ & g
I & W ¥ Fre 99 | (9 g@g
93 faq 72% 74 Hewrw A famax
T I § foar g7 adt gara 9 fafemg
F a3 HEIT g 1 AfwT N 3@
faga® F1 T 3§ gu wAdl uw
TOFT HT THIX F AT 9FT &Y
3T ATEAT § W A weA &
wm fafese 1 =19 WRaE g8 §
sfafafucy 37 T WEar wmw w198 @
gIg & 3 =fgn | 9w # T ey
AFIT FT UF AT K] 3T HIFIARAT
& for 37 AW § a8 9T w14 ¥ a9
§ A 3TT AT & A GRIU F1F A
R HA | FHAT ARG & R iy a iy
§I7 &Y ST R9W FAFA § I9 § &
QIT AL F TS HT 99 & I9 § &1
fefagm FTauagraFar g | §s foaa,
oA & q14 ITHF WG IgT 4 ], A
grg Wy GRA § AEr AR 3@ ¥
gfTar® 471 AT | 39 Fi gef o,
Wt frway AR § S8 F-3WE 3
WLEaE oA T B @3 W
@ § | T &1 A 98 Wign 9 i
o "y ¥ 39 B fager o7 fana fra g
a1 fafepn F FATHG, THE TR
AT AR G F T P T
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qat &7 fgar v g ow fagel 44
AT 3 faaoiy M 19 T foq w=F*
T M, I AETF FT FIFAL F
TN F AT 37 9FT F AT OF
i sfag % 37 AR AY feafy
agr gAr =fge 1 wfew =® S Am
AG-TSTFTIRT AT AT @S, 3HA AT
ATAFT N7 e & ) & wwar g
T & 97§ w737, A g 3§ gar
19 F 77 § 3 AF(T F7 T4 T &1
afra 3rgawfy Y, AU Fgarag g fa
w41 $3 faq g7 qeg-FremT F 1
W NG wegeAT 7 fwa avg & wri|
R T A ¥ 99 fag § #aq) am-
97 ww A g W g A & O
3% FATT T WAEF 1953 % agd
F1 feafy ¥ @l FT 9T a@wHI AR
T F 9T T AN JOAH AT F Ay
dATTE, T A WG G { F18
AAANAT QY R R 1 7w qUIIT T4
fag &, =9% AteAw & oF g FId
1O A(gar g fF AT Fga w0 A
23 fF g agrqz 7AYo Mfae
FeAN O+ F T AT |7 OF qrA T
aar § agwgrar f5 Fep-ATEER w7
faqa qreq § gy & Aivzg ez A1
T @Y Grar 7 Far & Pqfeq qag-
AT AZ® T T wex Fg ¥ FF AT I-
FITIT H FA9T QUZ T 17 739 &
A F AT WITFAFRTE | OF JIAT
897 < HI QAT AT WHIAT §, AL AT
ST & GIXT AT FAT 00, | HIT
Q¥ 959 YT AAAA FOL HA § v TR~
FIOHIT § AT F1T 349 21 4% § AR
3HT AT 6T qT FEH-FEHTT & AT
foem & wifsw gads & g & Sqar ¥
4T HTAATY | AT START G4 FATEIA
g7 oy QAN A TR IEE o
Mg W s% | gl ug % (e e
370 W0 QAED "9 AF L AT TN
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@ < g ag Y R faw @
afea w1 @t 3 & fafe
F AR F g HoF qraiwT 2 fF oI @
74 fada #1 o -wret & da wsgwr
W& 3 A mfag @ sar awa §,
aaber & w1zt g 5 qer el g
ST &% T91 F1 IV 3 T TS BT §
39 T F QT F 9T g9 X
et wsa & ST AT A7 9 W A
T 8, f9g 9T 9Rg oY 7Es
AsaEdr §, 39 frew & foqy o amr g,
3T g1 A fRdY 4@ ®r @g-usy Fr
zat a7 & feqfa 9 sy =@ )
39 957 9 FY faare 3} far sraar
FALT AT 37T F5T § a1 7 A9AT §
f& 7Y Sy amt #r HT g 99
FAT AT AV 3T 9T I AT FT AT EIA
¥ @A FT @ &, 97 $1 g9 FHr
foF ag &awr fafera & fog syaa fzar
O &, WG F OHRIFAT I
3H AFTLHT ATATT T@T 33 Faf | JX
T W AFIT F0 0T @0 F3T § at
AT g fF wask FE T 5 G &
FIqH wARG R, TewwT &1 T8
FEFLAT 7 7§ A1, WY 7 Jrgam §
f ave1T =99 fag 99T ¥ 9@ gH@
T F AW FF g FT AT A0A-
faa g 3@ &% fHdr sy § wg-vrew &1
ar Q@ifERT  wEE AV WaETT F1 AE
IEAT SOAT |

37 wedl ¥ §ra 7 3@ fadaw &
T FIAT § A AT FT G, |

SHRIMAT!I LEELA DAMODARA
MENGON (Kerala): I support the
mation. I had expected full suppprt
from all' sections of the House, and
1 am sorry to say that there have
heen some disgordgnt mnotss. Sir,
the Bill has very clearly enunciated
the rnasponsibilities and the treaty
obligations of India vis-a-vis Sikkim,
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and has also given effect to the
desire of the people of Sikkim to
participate in the social, political
and economic life of our country.

Sir, the Statement of Objects and
Reasons. had presented the back-
ground very well ang pointed out
the need for amendment. This
morning, the hon. Minister of Ex-
ternal Affairg explained while mov-
ing the motion the background that
necessitated this Bill, and several
other Members Ilike Mr. Bhupesh
Gupty very clearly pointed out the
backgound. Suddenly, there has
been much ado about nothing about
this question. It would seem ag if
Sikkim is a new, independent coun-
try or 1t has become z buffer State
and several other things at the same
wish to point out that
India’s responsibilities to Sikkim are
not neyw r1egarding defence, cultural
affairs and communications., Sikkim
is not a new nation that has sudden-
ly flashed into our orbit like a
meteor. For over +two  decades,
Sikkiy has remained a protectorate
of India, a legacy left to us by the
British. All these years, we have
fulfilled our obligations towards
Sikkim in such a manner that both
the ruler and the ruled have looked
upon us as a friend. This type of
friendship hag  existed between
Sikkim and India all these years. It
is to our credit that we have not
thrown our weight about; nor have
we interfereq in the internal affairs
of Sikkim. We have no expansion-
jst ambition. We have seen ruthless
annexation of helpless and small
territories by big powers in our own
time. But we have helped Sikkim

-~ to develop herself. In 1954 Sikkim

had 5 revenue of only Rs. 20 lakhs.
We have helped it to grow to Rs. 3.75

crores in its second Budget., The
economic development of Sikkim
© has been our objective all these

years anq there has been no abdica-
tion of the responsibility so far as
India was concerned.

»
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Now what has necessitated this
move Those who have followed the
history of Sikkim will not find it
difficult to understand it as a logical
consequence of eventg that have
happened during the last 25 years.
As a resuli of gradual democratic
urges people tried to develop them-
selves and they have been trying to
give expression to their aspirations
from time to time. The plea for
representation in the Indian Parlia-
ment hag bee, made as early as 1950
by the Sikkim Congress and it plead-
ed that such representation be given
to Sikkim in the Indian Parliament.
It is only after the latest general
election held after a free ang fair
elections based on adult franchise
that the Sikkim people and their re-
presentatives decided in the Consti-
tuent Assembly that they want closer
association with India.

Sir, the proposal was also part of
the election manifesto of the ruling
party.

DR. K. MATHEW KURIAN: Which
proposal are you referring to? I
have got a copy of the election mani-
festo of the Sikkim Government. I
can challenge. Such 5 thing does
not exist in it.

. MR. DEPUTY CHAIRMAN: Dr.
Kurian, let the lady continue,

DR. K. MATHEW KURIAN: You
show me any clause where it is men-
tioned.

SHRIMATI LEELA DAMODARA
MENON: I do not know whether it
is a special copy of the Marxist
Party ‘manifesto but I do know that
this has been mentioned from time
to time and it was made an issue

DR. K. MATHEW KURIAN: I
am prepared to place it on the Table
of the House for her to examine

SHRIMATI LEELA DAMODARA
MENON: 1In their speeches, on
platforms and public forumg they
had made it an issue. (Interruption
by Dr. K. Mathew Kurian.)
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MR. DEPUTY CHAIRMAN:. Dr.
Kurian, you please take your seat
now. Let the lady continue to speak

PO S 4 - A

SHRIMATI LEELA DAMODARA
MENON: Mr. Deputy Chairman, 1
do not want {o get into controver-
sies. I do not know waether the
paper Dr. Kurian is holding 1s the
real manifesto of the Sikkim Cong-
ress or not.

DR. K MATHEW KURIAN: 1
know you will now disown your own
manifesto.

SHRIMATI LEELA DAMODARA
MENON: 1 still maintain that this
has beep discussed on the platforms
by the Sikkim Congress during their
election propaganda that they con-
ducted. When the Government was
posed with the proposal from the
Sikkim Assembly declaring in un-
equivocal terms the democratic de-
sire of the Sikkim people, it 1s not
ag if the Goverament immediately
brought this Bill They have had
ample opportunity to deliberate on
it. As the hon’ble Minister of Ex-
ternal Affairs said, this is a consi-
dered mo-e. The legal ang consti-
tutional implications have been gone
into along with all the pros and cons.
Mr. Mariswamy said that this is a
hasty measure. 1 wish to point out
at this juncture that a decision need
not take several years for it to be a
wise decision. Some decisions that
may take years together may not be
wise decisions. It is the decision
itgelf that matters. We feel that this
Bil] has been presented before this
House after due deliberation taking
into account all the pros and cons of
the issue.

Sir, the people of Sikkim through
their elected representatives have
asked whether they will be permitted
to join the political ang economic life
of India for their owp progress, whg-
ther they would be permitted to join
us in our great adventure in the eco-
nomic. ...
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DR. K. MATHEW KURIAN: Mis-
adventure. - You are advisers on eco-

nomic crisis, inflation, unemploy-
‘ment etc.

SHRIMATI LEELA DAMODARA
MENON: ....otherwise they would
not ask to be included in our econo-
mic life. We are already committed
to Sikkim in their economie develop-

ment. Do we have g choice of saying
no to them?

(Interruptions).

MR. DEPUTY CHAIRMAN: Order,
Dlease,

SHRIMAIT LEELA DAMODARA
MENON: Do we tell them to mind
their own business and say we have
nothing to do with them? As it is,
We are still committeq to look after
them. Will a negative attitude stren-
gthen the Sikkim people or make them
more independent or individualistic?
Or, shall we take the other alternative
of welcoming them into our midst and
enable them to develop in a far greater
manner, according to their own aspi-
rations and hopes? Sir, this amend-
ment in our Constitution to accom-
modate two memberg of Parliament
from Sikkim has, therefore, become
very necessary. Sir, I believe that our
Constitution is sacrosanct and it can-
not be trifleq with. But like all good
Constitutions, it should be able to ab-
sorb growing political concepts which
point to new needs and necessities for
the welfare and well-being of our
nation, without prejudice to the fun-
damental rights and principles en-
shrined therein. Constitutional amend-
ments to adjust to special circum-
stances like this are not unknown.
This morning, Dr. Seyid Muhammad
referred to the matter of Puerto Rico
in the U, S. Constitution. I wish to
refer to the provisions made in the
British Constitution with regard to the
Isle of Man. It is pot because the
British Government cannot exercise .
suzerainty over the Isle of Man. But
as a gpecial case, out of special regard
for that fragile bit of island, for its -
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disianct personality, the British Par-
liament has made special provisions
for the Isle of Man. We are also
committed to preserve the special
identity of Sikkim. Both our Prime
Minister and the Minister for External
Affairs have made it very clear that
Wwith all these new changes, the iden-
tity of the Sikkim people will be
mamntained and there will nat be any
interference with regard to their inter-
nal autonomy. We are making a
friendly gesture towards the peoble
of Sikkim whose future is very much
tied with us. The question is, will
this House be able to reject the re-
quest made with such unanimous
acclaim by the Sikkim Assembly as
just g scrap of paper to be thrown in
the waste-paper basket, or will we
honour their genuine des:re for prog-
ress and friendship? The reaction of
the people of Sikkim, as was shown
when the Bill wag passed by the Lok
Sabha, is indicative of their great
desire to come with us and join us in
our economic, social and political
endeavours.

Sir, Mr. Mariswamy said that cer-
tain people in Delhi had been claiming
to be speaking on Dbehalf of the
Sikkim people and he expressed
doubts if they were genuine Sikkim
people after all? I also feel that Mp.
Mariswamy has a point there because
if, after the elections, the entire
Assembly or the Assembly with more
than 99.9 per cent majority, could
expresg this desire, we cannot say that
the people of Sikkim had not desired
this. But there might always be for-
eign agents, foreign provocators who
wish to create trouble in any country
and we can take that these people
belong to that class,

Sir, there is a feeling that unilateral
withdrawal might be made by the
Sikkim Assembly later on. But the
External Affairs Minister had made
it very clear in the Lok Sabha that
there is no question of unilateral with-
drawal, that this decision that has
been taken is binding on both nstions
and once it is taken, there is no witha
drawal after that.
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There is gnother significant aspect
for the better thay I see in this Bill.
So far we have been speaking of
Sikkim as a protectorate, but the
word “protectorate” leaves 4 bad taste
because it takes us to the days of
colonialism. By this Bill, the Qewv-
ernment of India, keeping up its high-
est traditions, is making Sikkim an
associate country so that it can hold
its head high in the comity of nations.

(Interruption).

The Indian Government and the
Indian people do not have any expan-
sionist tendency or ambition and they
only help other people to grow and
develop and not keep anybody under
subjection. Therefore, I hope that
under these circumstances this neces-
sary amendment will not be opposed
but will be passed with full acclaim
by all, including Dr. Kurian and his
friends, so that we extend from this
House our hand of friendship to the
peaple of Sikkim and invite them for
mutual benefit ang muftual friendship.

SHRI N. G. GORAY (Maharashtra):
Mr. Deputy Chairman, in my opinion
by inseribing this amendment in the
Constitution we shall be only complet-
ing a process which started in 1947. It
was a sheer historical ag¢cident that
after 1947 when almost gll the States
accedeq to India only this tiny State
of Sikkim was left out. It was not
ag if the people of Sikkim did not want
it to merge with India, but perhaps
the Government at that time thought,
this was a small territory hidden in the
folds of the Himalayas, let it remain
there for some time, becauge it will
not be a gource of trouble to us or to
anybody else. It was not ag if there
were no princes in Indiag who held the
view that once the British withdrew
from this continent they would bs
enjoying their sovereignty. The Nizam,
the Maharaja of Travancaore, the
Nawab of Junagadh, they thought that
they would be once again sovergign
and perhapg the Chogyal zlso thought
like thai. Buwt yow knpow the history
has shown how this type of soverei-
gnty wag swept out by the will of their
own subjects.
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The people of Hyderabad, the people
of Travancore-Cochin, the people of
Junagadh, they rose in rebellion and
all these Nawabs and these Maharajas
were confined to the limbo of history.
As I said, only the Chogyal remained.
And if you look to the history of the
last two or three years you will have
to admit that the people have asserted
themselves. When some people criti-
cise this as an aggression, as an inva-
sion, as an act of expansionism, I do
not know whether they really under-
stand the meaning of these words.
What is India doing? India is trying
to respond to the wishes of the people
of Sikkim. It is not doing anything
on its own. It is only reacting. It is
responding. And what sort of opinion
is it? A unanimous opinion. What
sort of an Assembly is it? It is an
Assembly where every Member has
been retirned on the basis of adult
franchise. It is very easy to say that
the elections were rigged. Whether
they were rigged or not, you will have
to admit that even the single Oppo-
sition Member in the Assembly, he
also voted in favour of having greater
participation in the economic and
parliamentary institutions of India. So
let us be very clear that so far as the
wil] of the people of Sikkim is con-
cerned, there is hardly any room for
doubt; sp far as the will of the Chogyal
is concerned, there ig hardly any place
for doubt. Very naturally the Chogyal
is very resentful. Predictably he is
trying to resist to the last. This is
basically a fight between the Chogyal,
a feudatory prince and his owa
people. And, madam, it is really to
t}';‘e, credit of this country and this
Government, that they have decid.ed
not to side with the Chogyal, but with
the pepple.

I amp, really sq_i;r‘y'to find, that friends
who are anti-feudal anti-monopolist
and anti-capitalist like Niren are not

with us togay. % am tying to undgr-
stand what, ig, ip, their mjnd. It is a

------
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strange combination of Chinese on the
one hand aond Chogyal, the Commu-
nists and the students of Jawaharla!
Nehgu University on the other. Thess
are the fgur corners . . .

SHRI NIREN GHOSH: Gorayiji
should remember that we are deadly
against Chogyal,

SHRI N. G. GORAY: That is what
makes your pesition stil] more myste-
rious.

SHRI M. P. SBUKLA: This shows
that you are anti-people, aznd anti-
country...... (Interruptions).

SHRI N. G. GORAY: I do not want
to be harsh on you. Certainly your
position is mysterious and the Chinese
position is also mysterious. The Chi-
nese never stop talking of world revo-
lution and aiding people against these
oppressors. But when antually the
people of East Pakistan rose against
Yahya Khan, where were their sym-
pathies? Their sympathies were with
Yahya Khan rather than with the
oppressed people of East Pakistan,

Again the same thing here. When
the people of Sikkim are saying that
they do want to remain under Chogyal;
let him only be 3 nominal head; and
they want to bhe one with the people
of India, is it not very strange that
day after day we are having blasts
from China saying that the Govern-
ment of India has gone mad, Jawahar-
lal Nehru and his daughter—both of
them are pggressors, and so on. What
is all this?  Today they have again
said that this is naked aggression and
they have blamed USSR also for hav-
mg suoported it. I can understand
why this particular policy is being fcl-
lowed by China. Chinese Marxism
stops at their own borders. As soon
ag they cross the border, it is not
Marxism, but it is pure and naked
national interest. '

Sir, I would like to ask Chinese and’
my friends here—I am not brackating
them—one question. Supposing the-
people of: Sikkim had passed this Re--
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solution that we want to come closer
to India, and the Parliament had not
responded, then they would have said:
Look, the people of Sikkim want to
come here. But you are supporting
Chogyal. We are beaten on this front
If we are not supporting Chogyal but
supporting the people, accommodating
them, then also you criticise us. We
are bringing them from protectorate
to equal partnership. Is it not prog-
ress? 1Is it not something that we
should be proug of?

SHR]I NIREN GHOSH: CRP and
Chief Executive Officer are equal
partners.

SHRI N. G. GORAY: All that I can
say is that you are not trying to un-
derstand the historical process. In one
leap you cannot achieve that. The
question is whether this movement of
the Sikkimese people from a remote
corner to the centre of India is pro-
gressive or it is anti-progressive. I say,
madam, this is a progressive move~
ment. Maybe that it ig not as prog-
ressive ag you like or as complete as
you like. You may say that there is
a flaw here and a flaw there. Does
it mean that you should oppose this
particulay amendment? Therefore, I
am still pleading with my {friends
here that when this particular
amendment goes from here, it
should go from here as a unanimously
accepted amendment of this ¥ouse.
Let there be nobody in the world who
can say that in the Parliament or
outside the Parliament or anywhere
in the country there were elements
who opposed it. So, I do not know
whether this will be accepted
or not...(Time Bell rings). But I hope
that what is really progressive will be
accepted as progressive and what is
really a march from the backward
areas, from the backwaters of the
Himalayan territory to the mainstream
of our political life, will be accepted
ag progressive. This js what I want
to say on this particular issue. The
only point is that we are being accus-
ed of evolving a new concept altoge-
ther of associate Sfate.
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Personally speaking, Madam, I would
say that it would have been much
better if we had said that it would
become one of the States of India
just like the other States. But there
again 1 am ready to mark my time
because what I am feeling—I have no
hesitation in expressing my feeling—
that the Chogyal may oblige all of us,
not by returning to Gangtok from
Calcutta, but by going away. The
Chogyal may bring about his ¢wn exit
and he may resing also. It is quite
possible. And, Madam, you will find
that there is nothing between the
Indiap, people and the Sikkimese peo-
ple standing in the way. This is also
possible. But, conceding that there is
a new concept, what is wrong with
that? In every pation of the world,
you will find that new concepts are
developing. The Commonwealth con-
cept was there. The British peaple
developed it because they wanted i{o
make 5 new arrangement. You will
find that the COMECON concept ia
there and you will find that the con-
cept of economic co-operation, the
concept of EEC, is there. These con-
cepts have been developing and are
developing and 1 would say that the
latest announcement of the President
of France is that there must be a poli-~
tical unity of the whole of FEurope.
Therefore, let us not be conservative.
India is a developing country and it
is only 25 years since it attained in-
dependence and India has to develop
still further and we are not develop-
ing by aggression. But, round about
if there are people who will say that
willingly they want to come to us, we
will have to find a place for them and
we cannot say that they are not wel-
come. Therefore, Madam, I would
like to say this: There are two amend-
ments even in my name, One is that
all the orders issued by the President
should be placed on the Table of the
House and the other ig that after one
year, when the amendment comes into
force, there should not be the Chief
Executive there working on gur be-

half so that they can come on part
with the rest of India. These amend-
ments of mine are there ang I hope
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) they will be accepted. Even if they

are not accepted, I will say that I will
go with this and I will vote for this
Bill and I would like to say that all
the parties in the country are united
and are talking with a unanimous
voice. Thank you. ;

SHRI I, T. SINGH (Manipur):

-Madam, I rise to support the Bill

wholeheartedly, not only from the
constitutional point of view, not only
from the political point of view, not
only from the econdeic point ' of
view, but also from the emotional
integration point of view for the
people of Sikkim as a firsy step for
joining the Indian Union. I support
this Bill again to fulfil the political
aspiration of the people of Sikkim,
The eminent elders from both sides of
this House, had expressd their view
points, from constitutiona]l and other
angles, But I would not approach this
Bill in that way. Now historically if
we go back to the history of Sikkim,
we would find that the Lapchag of
Assam hills used to go to Sikkim and
settled there as early as the thirteenth
century. I do not want to go into the
detailed history of Sikkim, But I
would like to say that in 1861 Sikkim
was recognised by the British and
came under the British India’s pro-
tectorate State. And in 1935, the
present Darjeeling district of West
Bengal which was in Sikkim was pre-
sented or handed over to Lord William
Bentinck the then Governor General
by the then King of Sikkim, If we
trace the history of Sikkim, we will
find that Sikkim was, is and will be an
inseparate part of India, I agree with
Mr. Rajnarain here and I also agree
with Mr. Bhupesh Gupta regarding
sending of political Jeaders to Sikkim
instead of depending on civil officers
to maintain healthy relationship with
the Sikkimese and Indians which was
done on eve of integration of princely
States to the Union.

Anyway, whatever Mr, Rajnarain
has stated, it was nothing but an
election manifesto of his old party.

[ 7 SEPT.

1974 ] Amdt.) Bill, 1974 122 .
Whatever bookg have been read by
Mr, Rajnarain, we have also read
them. But it is nothing but thesis of
Dr, Lohia, While discussing Sikkim -
Bill today, I am recollecting the poli-
tical atmosphere of my State 25 year
back. At that time I was a boy of 13
yearg of age the Manipur State was
on the process of merger with the
Indian Union. I am remembering
feelings and political aspiration we
had at that time regarding the merger
move, It was on 15th of October, 1949.
Manipur got merged to the Union, The
same feelings and political aspiration
we had had 25 years back will be
there with the Sikkimese people
today. At that time, Sardar Patel was
the Home Minister, and the Maharaja
of Manipur signed merger agreement
in the best interests of his people at
Shillong, So, I want to say that there
i3 no reason why we should not allow
Sikkim to merge in the Indian Union
if the Sikkimese people are willing to

do so because of the Chogyal and
other factors. India is a Union and
constitutional history of Indig is

change and alteration and there sre 21
States, big and small, and 9 Union
Territories. And now there would be
one  associate State—Sikkim which
would be nothing but another innova-
tion of the Indian Constitution,

From Ladakh along the foot hills of
northern India upto Manipur. Naga-
land, Mizoram, Arunachal Pradesh and
Meghalaya in the east are branches of
the Himalayan family where tribals,
Hindus and other inhabitants have
been gettling facing special problems
of guarding the country against
foreign aggression since time imme-
morial. I would like to point out that
the Government of India should have
a definite policy in these areas,
Circumstances may change, say, for
instance, in Nagaland, Mizoram and
other hilly regions, where a sense of
Indianization is still lacking and no
scope should be given to the Sikkimese
position for making propaganda to
those sections who are against India
inside and outside the country. There
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should be a definite policy of the Gov-
ernment in regard to these regions,

This Constitutional (Amendment)
Bil is before us and others may come
up, because States are born out of the
Union—like Punjab, Haryana, Bombay,
Gujarai and States in the east. The
formation of a State depends on the
will and political aspiration may be in
the Union or outside the Union wof
the people. When Gog came to us,
when Goa was liberated from the
colonial rule of Portugal, we were
very happy. When Bangladesh was
liberated, we welcomed it. Similarly,
when the people of Sikkim want to
join the Union, thre i3 no reason why
this matter be delayed, But at the
mornent, if they want to remain ag an
assoeiate State, it is also upto them,
But we are always ready to welcome
the aspiration of the people and 1 Hope
it is a first sten to join unfonfully.

India is the only country where
there is unity in diversity—democraty,
socialisth and secularism—and where
minorities also have the fullest right
to grow according to their own genius
ahd play an important role in the
nation’s affairs, :

Therefore, before it is getting too
late. Indian leaders and Sikkimese
leaders should put their heads together
ang fihg out a permanent solution for
Sikkim and India, Al we know, in the
case of Kashmir, Sheikh Abdullah has
not given up certain political demands
and talk is going on and we are put in
awkward position Such case should
ot be repeated time and again, In
the cabBe of Sikkim, if the people are
willing for total merger and such a
deinand, was since 1947, then it is high
time for all of us to think of total
therger, Darjeeling in West Bengal is a
Nepali-speaking district and Sikkim’s
1 per cent. out of total 2 lakhs popu-
lation are Nepalese, And the Nepali
laniguage has yét to be included in
the Eighth Schedule of Constitution.
We should carve out g Nepali-speak-
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ing State from within the Union.
Therefore Sikkim’s coming to us will
x‘,be good in that regard.

Under no circumstances, Nepal
should have any ppprehensions regard-
Ing this move of Sikkim, In my State
of Manipur we have so many Nepali-
speaking people and even z represen-
tative in the Assembly. There ig no
geparation between ug Nepalese and
Indians, Nepal is the only Hindu
kingdom in the globe and any diffe-
rence between India and Nepal is the
system of Goverment, I would like to
support this Bill whole-heartedly and
emotionally, I will be very happy
when g person from Sikkim will Be
amist uUs ag a membey of this House,
The Himalayas, right from Ladakh
down to Sikkim and Bhutan stand
safeguarding ug from foreign aggres-
sion and from other antinational move-
ments inside and outside the country.
I want to tell CPM friends clearly that
there will bz no hope for their party
if they play politics as depicted today
on such historical and national import-
ance. We have bitterest experience
about China, There wag an aggression
from the Chinese in NEFA in 1962,
Preparation for safeguarding the
Jammu and Kashmir gector against
foreign invasion was fully made, But
no adequate preparation wag made at
that time to defend the country’s
border in the East. Chinese attack was
a blessing in disgnise to us. The coun=
try is well safeguarded from the East
also, The countty ig quite safe, There-
fore in order to strengthey country’s
security and as encouragement to the
democratic way of life for Sikkirmese,
to fulfil their long therished political
aspiration we shoulg support the Bill
ang let our friends from Sikkim comé
and join the mainstream of the Indian
political jife. India iz the only country
where there is cacularism, democracy
and gocialism, Minoritieg have every
right and they can grow aceording to
their own genius.

Thank you,
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st AIeE) T (ST SRW)
s ar wdar, Hqed ag w
=gar g fr o= famr & weaey § wrady
qTITE FA FY AFT 9% TF A fwa
T FgFAr H AN AT A A1 T
At F FTU ag WIEE FAT BR AT
# Afr frerard § ok fafee @
EW [T UF AW A wigy §,
ag fyaga ol &1 9@ &40
faeqTF@ TG AEY & 1 AT A ghar
R R A owwd, wARr aradd,
4T Efrfeaa gfefadr Fr < A

IqF WET FT GHAT 2T L@T § |

aeg T4 fawt & wewn & § fRaaw
woar w5 afz gasr s i
e g 0 faw ¥ wew A Siw
¥ g ¥ wgr T g
“With a view to giving effect to the
wishes of the people of Sikkim for
strengthening Indo-Sikkim eco-opera-
tion and inter-relationship, the Bill
seeks to amend the Constitution to
provide for the terms and nonditions
.of association of Sikkim with the
Union.”
AT FI 9T qEEEl  F g3g a9
F fad #tc s-mae #79 F [y
BT qF ATTHT 7 5 famea¥, 1950 F7
BT o7 38 qufa TE o1 A} |@H
W a5 F fay arg ooy fade
FE T FTE E | AR " ®
wifewa 2§ faar &«
“Parliament will admit or establish
new States.”
qiftgiz g9 TN &1 @wifgw F5T
aFdl § ar Alfews 3% qAfaF ITH
2T FFIFT T7F USTT T IT &Y
FFA § | A9y AT wifess 2 @
#ifzwe T & w7 vgrfEne S
BN} @t 3 wiawr o 3 e)-fafesn
¥oqma & 9 o, IaF Frdr ar
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“Bikkim ig a Protectorate 6f India
but it enjoys autonomy in regard to
its internal affairs. The Govern-
meént of India is responsible for the
defence and territorial integrity of
Sikkims external, political, econo-
mic or financial affairs are to be
conducted and regulated solely by
the Government of India.”

Y FraA Far fagas @T g Ao Ha
Iq% QA A g A E 1 qIqF 10
Fqu 2 ¥ faar § -

“(c) .... shal be responsible for
securing the economic and social
development of Sikkim and for en-
suring good administration and for
the maintenance of communal har-
mony therein.”

A 1§ Fgr g v

“Shall be responsible for provid-
ing faecilities for estudents from
Sikkim in institutions for learning
in India and for the employment of
people from Sikkim.”

fec o oA W g fr

“Providing facilities for participation
and representation.”

gfear Y afemw & =a IAET wor AW
s < & aY ag DT T T o Ay
& 99H W T § ¢

“The provisions contained in this
para shall not be enforced by any
court.”

aE W Uk aFE qqF E | AT 7
S e 7 9 Nfawd @7 § 713
forc oo x2d & 5 Tafy ot Ava
AT 38 QI &1 s Agt w7 fAwTE
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A A G WM A F G
T g fATT TEF A FT THEY A |
oot o, 1974 ¥ 7t qx ferew@far
T T T wEraan g T L AT
ries agr T Wi ATTA A OF AR
T NS 1 agl &Y wyEEen 7 faw oy
femr 1 4w, 1974 & faw @w
gar @ § frdgw @ =g fF
HIEr wrEArs & ogE fam qd
ST 4 S\ATE FY QT TS A GHT AV S
aarer a8 3 fF &7 v s fr & o
THI  TAAT  Sear  #F1 FATAT AT )
FET AW ST AT T E, gHIR AT I
gt v fraew § f gmy qaT &
gAY g T & a1 39T WY §D gAT 3o
ST FE FC TRY ) W am ¥
g i\ gsfafaedzr & g Aq,
IZT { HTT YA wiiET gar  da--fafaen
F GWGT TR AT F——F© WA X
a1z 99 faferw £ ST 9 FA, G
9 A FIFATE TG | @Er @
fafasm v wea #1 0% ToT EFTFT
A-—ag Ag 1 faa &, . . (Inrerrupiion)
99 FAGEATL | UF Gk AG ;T
3w faor & g @ d@faa & mfesa
2, 3 wmfzswr 326, 324, 80, 81,
101 HT 331 37 99 § qOEA FT G
& M o1y 9 fadow § agi & sdEwm
FHAT F1 agi 9T AF quT ¥ fax
TT TR ¥ 7 WEw AT aw
FY7 &7 Afam< ¥ 1@ § W gad a1
faf &7 &1 et ¥ AT FT FTEIT
foage oo g 3@ wwT ¥ ogAW
T Fg Afyd 101 #@T 102 W
feerqrai® € gar & #iX qFT §eel
1 gaed war g ar fesmnfafedaa
& foy oo wifwarde & =0 a9gw &
oY SFEdT F¢T g, qAr9 fadam ar
gFeqr FA § | FAfAY AT AF §
f& ¢& e a1 s @ fagew
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Tdz @I AR i qvw fgfrww
F HEFAAT FT T FEAT EEO AT
fafarg o1 @ o T & fau
uw gfafafa s 1« § gear =nean
g I o o, Fidiggnaa wigriesaa @)
g ? w9 @ oav fa=re Afed | &
Fee § 6 waw 2w ara @ wferw A
g A 7 9y &€ frgfar og wma
fo fafiew gF Midadz @22 § ok o
fafers 1 @ § w1 @9 7@
T WIET § | A A WY g ;I
TEIT AT AFEE G Fgd ¥ S
¥ = fofeww Sfem #r S@ymme &1
oy A § fF & 1947 ¥ owEw
fafaen T #7191, Y g
T 20 F1 AW 47| AfHw AT o 1947 F
ag HEEL FAT AT ML AN FT g

Faae o g9 waw g1y & fraa faar ar
TS AT FW Seqarsit F4b a3 agig
FY FITET I FL @ & 7 AT Y FEIQ
gamdl frenieT S A9 F Fes §
g | SER MG AAT A AT ARG A
arx & 1 zafad § ogd faw goet &

frazg #wn =mger g 5 S

# w1 B sy wreen & §
& g & o faw @ gifew wammwr
F@I, T wT Wieww 2 H

TR T AWM AT USH A A

. (Time bell rings) . A TG X

At W T w135 fame far o

sfy gFFiTEe 30 fade g% Tea @,

zafay § =rgar § f& aer 9v S aes

# AAERT g SEET W ;O @

Hfod | '

guEHiEsd  (sledt geEt AwEi-
qrenty ) IF  OTY Sy HOHT
e Fifwy |

ot AATAY T weRAT, | 43
fidgd FT @Wr At fw Faw 3@ faw
FT GeF T TOT HIT d1F AT
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¥ fafssw & @101 &1 wfaf+tys A '
g 1ofeFa 5 & qofaws 39 W |
|
|
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FEAT wAA qAdy, IXE W q@
egeT § AT w41 yax falws 7
¥ fafesm @ giv | wifess 326 & THIgUET @2 A1 &
warfas s wg1 war & f& W W
AW forqar o1 21 & Fr ogon, |
Frat & AT A o, 7z o fafera |
F am fw 7@ & FFT AR
laxr  fyoes W Fd  @m o
We the people of India having solemn-
ly resolved....do hereby adopt, enact

and give to ourselveg this Constitu-
tion.

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
You have to finish now.

ofl FTLA A : gAR FrE 20
§ AwgT AT A & IEfwa
gHTU FIfITWE ®ETT 3RS
7z fag afwed T @ d 1 I AT
TFAT F AT FE F fqr wqfFge

Al FAT T THHT AT TEA | FS F1 70T 77 Wl |

st wdrw WAy (FeT gAw)

We, the people of India, we, the peo- -
AqZTEAT, B AF AAA ¥ fA{EvR Ar

ple of Sikkim, having solemmly re-
solved. ...do hereby adopt, enact and

give to ourselves this Constitution.

get q¥ fafeem ¥ wfalsfa gfeam &
afq ;T 7T oAIfuer a9 w3 fF
3 37 2 ¥ fafzsw #&r g 1 a1 ag
FIT Je gl @1 &, 3aF o ey
gafay fgera & #rg ar a1 wig sfera
2 ¥ 3O OF W29 F915T AT I

FET oy TEETIAO S ¥ oFaEr
A Fgg @ gatfar @
Sear §  Fifad | g f&E &0

oz wRdr H wfey afs zwd S
HFTEZ WA aq THA ST SAT(TAT
& 3 g AT T TF WL IHA wH G A
ff argz = a1 =T A@ERT AT
arfgy fr g 3w ¥+ subEa fas
i 55 ®1 ITHIT T F ey A &)
2 T A& R wIE FY AT A
ardr § ity qIre ifT fodr oF
Fw-faay & qiiq w& qrdr + gEfEy
AgieAr, N WOF Fru AEA g
o¥  OfiEde € FnAl "T L
qF G AT S @I, aET
fasren, aundve, FOHR § 3§ a9
1081RS—S5.

AEIH AT FT 4TS AT 9187  Fawrd
27-28 #@ T AT AT AigwrT
gfgmr At & | a8 s e v s gw
gx fadas a1 ®T I¢F HIAT qF-
T o7 @ &, @b+ falEeq o swar
FY TUAT 38T 7&1, Ia% q797 T 3f7-
g @I, SHx AT A1 zfagm @,
fsroq o g/ T g & f&7 aver frar
g % fofEsa #1990 93w gfgw
Z | fafern #r feafg 37 qwg =7 §
& AF @1 fawer gar 33T 72 G Aw
F Fww FX AT TS FT IR
o | 3; FE o fdgw e fafEea
T 7 & 1T Lar Wrg | /T
g AT FALAAAT AT AT W § A<
18 a9 & 13 g A ATfHT AA
forar 1A &, 71 A AT F FOA /A
foar strav g, fva & F@Ew @ a0
ST &1 27 a9 & a2 fafFww w
AT qE- T a7 aTa faar, 9 fafern
HT JAAT HT ST § A T &§F AT DY
77 afqae 1 a0 @ ®AT 39
sqdt Furg AT ARk 1 S §3F 43
F=edy Ty S ¥ AT weqq (9% g, 9
g7 AWIT §——

L
By

e - et *
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- #f S S
‘oz @rr Afg T ST
ggy or§ wanad a1

uF I Aq qg G Fg 9y & 7 ogw
PITHT WEAT & qegee § AL R
Fg , Hg-TO0 FA1 FT FIE WAHAT FT
fazra @aT ;¥ QAT A wEa g o
¥ S8 Fgar Trga g % e 95 qAq
TE 2 A I AT ;. ASTHTA F AL &
Y wAFT AT AT AGTAAET F
qAAFE AW q-AAIE & RF § T
grg Fr wit § fomy wrew #1 |96y
F1 wrrer arex Tt § 5 dfqum § <@
gaer F) 14 & fod A o gad w7
FT F TAE F IR0 gH Gfaam §
ofads T ® 8 | & ag i FEAT
T, OF mra & Sfafwar = a1
St oA H g Er g Sua A ®
Tty Ay Afay | e F g gl
F grIeqETEr W 8, grAeaarar wfg-
HTaF JAATE ol W & 3% qfaaa
Ardaard) wiFgal ¥ qra §, gar faed
WA E AR A F A, 9% e F
H3g &, 59 Hag ¥ 38 Afeq &, IasTEIS
AT Hgl | T &) =9 Te7 qrhaa™
g1 — & gUT gfagra
@ FFd —gaw faamard w3t
g A= A Fm far 1 wE T wrady
QAT TR F AR 9T FAT FAT
g1 a1g agl a7 wawar @ A @
E AFEIT F TG FIFC AA F
feamr § gT aSvEy &r avaq faearars
F F AT E 1 ATRAT @A qHA
FCHT ITHT A §, FNARY FIT TEY |
™ OTFR A TE FE AR
Sl A F oA qr ogf € )
g IFT 99 v gfal & wda AT
T3 g Wowl Fr gftc ¥ =9 uw 9ar
71X fawfies 2w &, afewr oo agh ot
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T & Fg gvq 5 @Ar qeda 2
Y gAR A9 § § | Afpa v A 9719
afg aeadardr I F T W R
AR Iq¥ Y frdy A1 gfag 3 A
FYForer T FT | T B T Y FeAfaer
JWT F A9 AT g 95T | Tg FEY
g fo gAY IIX ¢ qF wopw, A% FH
quq foar 3w & wgar AT | S
FAART FT ATRAT AT AT AT A &F
q FeFNT FY A A7 gAY A FW FT
AT grr g |

“dresr, g9, frg o7 AT,
gragare a<f@y I

R
S

T ®F F g qF fEan oW
fafFre & s ¥ 931 F J790 T F
JEqF TE HE AT § GEUST FT
TAT AR & 1 WX HIE fgEgEATT 9X
oG ISTT, A1 gH ®F § Fg IBT &;
FTI0F gAR AT 7% At § T § AT
39 qfrg ¥ 937 7 AR AT QW |
T B fafir & NAT 40 stear &
a7 fiex frrfire &1 qgrr forar stiar &
ar fgegeam w1 ® g1 9rar § fF w7
AT AT AT TG AT A H F AFA]
& F | AT TCEIlE gy W1 397
97 @ fag A § A g7 IaF
FAqL A | A AT AT €T
RIA7 T BT 3 |

oF A T HeAT WST FAeT
F A TG FF a0 WZWF | FEgewT
¥ 3fagre F agg & G A/ qQg
AU FE GO HIT AR q0Tf § F1
feeri rae & 1 9, WA, WA, 39 9
F ®E AT gA & 9% &, N ATy
THa, FTAAE AR IS §
| A qreqq A T8 (I FLAT T2
g fF grR 3w & o Bel) 7 QT wfaar
g gefr & g§q  Fg g
grr f& 97 FWr gER AR
F{ F00 fFar oI §, @ N F TR
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T HIT 1 areY FT FFP AAY |
I FHT~TT F9T 1T &7 TN HT AT 9w
grar § 1 @ feegearl g AMIfaaT
Agt g1 g, forgsy F F9E T
ARAar 1 S 1% =JUE §, AT g9 S
dmfaaT 98 #8 9% § | § QU
AT § | W AviEarEr g1 # o9
dTEA, SEY AF AR ZT ] AT F
for 72 T g AR T T@ F aga
g o fodqd | @ |0 gF SR qaI
FM 7 A aF ATEE 9@ § ) 5
@Y UF A F g, IW I
FA-HAT TG F g1 &, 47 q@ A
AT & Y FAT-HT THT & TR G
g1 =2 9 fgmrag A qqd § @R amr
&Y, g A ¥ g g1, iy FeAr
FAT0 A war g1, 97 afwa A ®
AT gl, AE TSEAM F AEW H
TEAT g1, AFA T §F WG 91 B qwqrd
g | A TEA-AET we g, SA%
R T AT STIZT FT T AR50
g A%ar &, AR IFT AAAS TE ALY
g & F o a5a F & A TF g
ORIE & § |

fafe &t querr A7 939 7gAL ]
i S 7T T WP & SIF HFAHAT
=Fifgd | fasam Faly @iz ardw faqhy,

A I F GG | BRI ¥ agq

o fgeqt § A AEFFT F1 3T FrAv
9 39 A% A1 (A0 F7 TZT TAAT 8 |
fasadY fafr s s ol & w15 g
g1 & | fasaa Fy i fafy &, 98 W
fafr o Fgamd faly F aney §
T qrd a1 WA T H qF
¥ o) & 1 g & F5T feneerm Ay
qdf |rar @F HIT qCBAET H®EOAL
geFfa g wiw gesfa w1 &
qfeaT< § |

§ ggf 9T {9 wr wd g0 wgAr
HIEAT g AT T 30T F7 IV A@gar
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g | W 3TAT SR FgAT AgAT§ 5 aw
AN, AT TCETT & FATIT FA7aT 3 §,
agd fa®e g 1 gq a7 A1 ¥ W
3w § @ avsracg aar forar, qfFET
qE1g ¥ AVETET WETT FTOFAH
F H gOH ITFT @ Ag fear)
gHA F4T HZL FB T qeAf H1 qATAT
TS AT @RT 8, ST 3T 3Ty
waar &, foaT o 51 wrandY & fog
AR AFaea & fag g4 fear, dfsq
347 9319 F AW F A5y eqifaT
F H AT AT ET 1 AT gA IqHT
aftem 37 <3 & 1 SfFT @, &
fraza war Trgan g v afagra & s
F3T F AT FW@ & AT ag AT
#t gidt 1 fafera & 327 &, ag w7
femaa & Tuarsal § oy 33 AT G
THAT § STqE AT AY 17 | 37 wifyay
FT TFUGET ®T1 15-20 AlFaM@T 7
AT A QAAE F WleAHw H T
AT R E TIT T FY Wiy FFAT
TEr FHT | fgarera £y qog F gat gan
3FIA AT B, TFE, qAT7 F7 (01T
3T &, 1% Az femraw 1 @), WA
F &1, A9 A g &7 g, ifslor
F1 g1, JATITH ST 8T, TR &1 §1——
q W & G A=A gix wfuwre w2
gitaa 5, amad afawrd 51 grfae
01 | faqamisrag sfasrcad
fad & SRt #1 9w g; fored
fag 7@ g 3T wew g R
(Time bell rings.) 3AIAY 7 =T7AT &
fir ST gAR B T ERAT FIEE A 79
aTFTGgA 3T A | FUTU ITFT GA
w1 fwar & 1 g atgar g fF ag  fean
fard 7Y afew a7 A< 73 | fzg=am
% uwgard 7 ot &7 g g
ST FIAT & FHY g3 aF | 9 ALR
weaee TR & AT WSt 7 39 FFAT B

fame a1 g Agarg | afFA g =g
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HET FLAT A(gA g OF A AL qRIeT
W@ & T § AT W, AT AR
geae Ay S TR AT AR
qraATHl F Tfawa 7 g, awr glagrg
FET ATV FLAT AN, HE TAFRT F0
#X 37 fagE & aeor A A9 a9
aifer 2 g gal 1T

SHRI SALII, KUMAR GANGULI
(West Bengal): Madam, some of the
hon. Members who spoke before me
thought that we are opposing this
amending Bill with some ulterior
motives. This was their insinuation.
They wanted to bracket us with cer-
tain agencies which are hostile to the
interests of the people of India. It is
not so. We are opposing this Bill for
two very important reasons. One is
that this will lead to complications so
far as the interpretation of the Consti-
tution of India is concerned. Second-
ly, this is not reflective of the aspira-
tions of the people of Sikkim them-
selves.

After saying this I will begin with
this concept of associate status that
is being sought to be given to Sikkim,
Sikkim under this amending Bill is
sought to be covered by a new arti-
cle 2A in Part I of the Constitution
which deals with the Union and its
territories. From this serious compli-
catione will arise. For example in
Part II citizenship of India is dealt
with. Every person of Indian origin
will I am afraid be able to claim citi-
zenship of Sikkim by virtue of this
inclusion in Part I by the new article
2A. Similarly all citizens of Sikkim
will be able to claim citizenship of
India. So the idea of the hon. Minis-
ter for External Affairs who wants to
keep a separate status for Sikkim
will be diluted, in fact, will be nega-
tived. Then State as defined in arti-
cle 12 of our Constitution has been
meant to include all executive and
legislative organs within the territory
of India. Sikkim is coming within the
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territory of India as a composite
State, federated State. In the United
States there is dual citizenship. A
person has to be a cifizen of a State
and also is a citizen of the Union. Ne
such concept is there in our Constitu-
tion. So it will be very peculiar. Ano-
ther example of the new concept giv-
ing rise to complications is in respect
of Part III of our Constitution which
deals with Fundamental Rights which
qre granted to all citizens. What will
se the position of Sikkimese citizens?
Here in this amending Bill it has been
stated that the Government of India
shall be responsible for providing .
facilities for students from Sikkim in
‘nstitutions of higher learning in Indis
and for the employment of people from
Sikkim in the public services of India
including the All-India Services at par
with those available to citizeng of
India. Will there be parity go far as
citizens of India are ¢ oncerned in the
matter of employment in the public
services of Sikkim? If not, this will
be violative of Part III of our Consti-
tution which grants to every citizen
the right of equality.

AN HON. MEMBER:
within India.

It is not

SHRI SALIL KUMAR GANGULTI:
I would like to explain to my hon.
friend that here it is being includea
in Part I of the Constitution under
the heading ‘The Union and its Terri-
tory’. Thus Sikkim becomes a part
of the Union and comes within the
territory of India. That is the objec-
tion.

Then, Madam, there was a popular
upsurge in Sikkim. The people were

revolting against the Chogyal. The
Chogyal was in great difficulty and
he called for Indian assistance. The

Government of India had to get into
this border State. There was the pre-
sence of the Military, CRP and Gov-
ernment of India officials. The
Chogyal under popular pressure was
compelled {o agree to an agreement
with the Gevernment of India. A
tripartite agreement was signed by the
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Government of India representative,
the Chogyal and the representatives

of the people of Sikkim. In this
agreement, Madam, which is dated
8th May, 1973, it is stated that the

elected Assembly of Sikkim will have
powers to propose laws and adopt re-
solutions for the welfare of the people
of Sikkim on some 14 items, including
home and establishment and finance.
Then, the Government of Sikkim Act
was passed. It was passed by the
elected representatives of Sikkim who
are no doubt very friendly to the
Government of India and the Indian
people. They somehow managed to
exclude two most important items.
There are now only 12 items excluding
finance and home affairs. Thege, even
today, are kept as the exclusive pre-
serve of the Chogyal of Sikkim. If
this is not a betrayal of the democra-
tic aspirations of the people of Sikkim,
I do not know what else is. Then,
Madam, the Sikkim Assembly passed
this Act, as I have said. The people
who got into power signed one kind
of treaty here and passed another kind
of Act in pursuance of that {treaty.
It is apparent to the naked eye that
they were influenced and they were
influenced by the presence of the
CRP, the military and the shortsighted
Indian bureaucrats. So, they were
stampeded into passing this Act It is
not an Act of which any patriotic
citizen would be proud. Now, Madam,
their friendship for us is so much that
they forgot their own patrictic duty.
The Government of Sikkim Act re-
veals that there is a triarchy, with
very limited powers and less than
municipal powers have been given to
the elected Assembly. Large powers
have been taken by the Government
of India, but most of these powers
were always with them, Sikkim being
a protectorate. The residuary powers
are with the Chogyal of Sikkim yet.
So, there is triarchy where the peo-
ple’s representatives do not count for
much. The Chief Executive Officer,
who is to be nominated by the Gov-
ernment of India, will be Sikkim’s
real dictator, subject to consultation
and conspiracy with the Chogyal. If
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one looks into the provisiong of the
Government of Sikkim Act

SHRI BRAFMANANDA PANDA:
May I ask you....

SHRI SALIL KUMAR GANGULI:

Please stand up and put your ques-
tion.

THE VICE-CHAIRMAN (SHRI-

MATI PURABI MUKHOPADHYAY):
No, Mr. Panda.

DR. K. MATHEW KURIAN: What
does Mr. Panda know about Sikkim?
I have got here photographs with me.

SHRI SALIL KUMAR GANGULIL:
Madam, my time is being wasted.

THE VICE-CHAIRMAN: Mr, Gan-

guli, you have already taken
minutes.

ten

SHRI SALIL KUMAR GANGULI:
If people take 35 minutes in support-
ing the Bill, we are the only people
who are opposing the Bill. Let us
make our position clear. Please do
not cut short my time.

THE VICE-CHAIRMAN: You have
to observe some time-schedule,

SHRI SALIL KUMAR GANGULI:
Yes, Madam, I will, but the entire
House which may be supporting this
Bill have had so many hours. I want
only 20 minutes or so.

DR. K. MATHEW KURIAN: You

are a good Vice-Chairman; give him
some time.

SHRI SALIL KUMAR GANGULI:
In the Government of Sikkim the
Chogyal retains his position, meain-
ing all the residuary powers, diluted
powers which are not given to the
Sikkim people. In Section 10 (1),
it has been provided—it is interest-
ing—that only people who on the
prescribed date are subjects of
Sikkim—the word ‘citizen’ has not

~
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been used—shall be eligible to be
elected to the Sikkim Assembly. 1
do not know how, under our Consti-
tution by virtue of which Sikkim
will be considered as a State within
the Indian Union such a thing can be
permitted. Every citizen of India
has a right under Part III of our
Constitution to go and settle in any
part of the country, and there is no
question of an Indian citizen being...

SHRI N. R. CHOUDHURY: It is
an associate State.

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
Mr. Choudhury, I will not allow this.

DR. K. MATHEW KURIAN: You
should appoint him as ambassador.

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
It ig your earnest endeavour to pass
this Bill. Is it not?

SHRI SALIL KUMAR GANGULI:
In section 13 (1), it is stated that the
Chief Executive—who would be a
nominee of the Government of India,
not an elected man—shall be ex-officio
President of the Assembly and as
such shall perform the functions of
the Speaker thereof. This is a little
too much for anybody. And if one
comes to the conclusion that this
Government of Sikkim Aect is an Act
inspired by the short-sighted bureau~
crats of the Government of India who
were in Sikkim at that time, one
should not be misunderstood.

Madam, section 20 provides what
should be the powers. These powers,
as I have already stated, cover edu-
cation, public health, excise press
and publicity, transport, bazars,
forests, public works, agriculture,
food supplies, economic and social
planning including State enterprises
and land revenue. Np finance, no
- home, although these were included
in the tripartite treaty which was
signed between the people of Sikkim,
the Chogyal and the Government of
India’s representatives,
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In section 24, it has been stated
that the Council of Ministers shall
have excutive authority in respect of
all matters within their jurisdiction.
And they have gone on to say that
every advice tendered by the Council
of Ministers shall be communicated
to the Chogyal through the Chief
Executive—again—who may, if he is
of opinion that the advice affects or
is likely to affect any of his special
responsibilities or the responsibilities
of the Government of India, require
the Council of Ministers to modify
the advice accordingly. He not only
communicates; the Ministers have no
access to the Chogyal. He is the per-
son; what we through was, instead of
being called the Chief Excutive, he
should have been called as Governor.
If this is not annexation of Sikkim,
what is it?

Section 28 is about the Chief Exec-
utive and his functions. He shall
have all the powers necessary for the
gischarge of his functiong and respon-
sibilities, and the executive power
in Sikkim shall be so exercised as to
ensure comp’iance with any decisions
taken or orders or directions issued
by the Government of India in the
due discharge of its responsibilities.

This is the Government of Sikkim
Act - adopted by the so-called
representalives of the Sikkimese peo-
ple who betrayed their trust initially
by giving up two of the major items
of their hard-earned victory, namely,
control over finance and control over
home affairs, The Chogya] will be in
charge of the police...

THE VICE.CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
You are now repeating. Fifteen
minutes are over.

SHRI SALIL, KUMAR GANGULI:
Not yet twenty minutes. If it is your
ruling that there shall be no Opposi-
tion...

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOFADHYAY):
That is why I am giving you time to
place your point. But pleases do not
repeat.
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DR. K. MATHEW KURIAN: If you
want to have Sikkim Assembly here
then do not have any Opposition.

THE VICE-CHAIRMAN (SHRI-
‘MATI PURABI MUKHOPADHYAY):
I do not need your running com-
‘mentary, please.

DR. K. MATHEW KURIAN: I am

only advising you.

SHRI SALIL KUMAR GANGULI:
1 say that the people of Sikkim and
particularly the younger people,
Madam, would not be happy with this
thing and they will suddenly try
hard in the near future possibly to
demand more autonomy and more
respectable position for Sikkim in
the set up of the Conslitution of India.
The people of Sikkim feel, Madam,
that they have been betrayed.

Then, Madam, in this Constitution
Amendment Bill itself it is said in
LClause 5:—

“The provisions «f this Schedule
shall be in addition to. and not in
derogation of. anv  other power,
jurisdiction, rights and authority,
which the Government of India
has or may have in or wn relation
to Sikkim vunder any agreement,
grant, usage, sufferance or other
lawful arrangement.”

It means the condition of the owner
of the State, having come to posses-
sion by lawful right, continues to
hold it after the title has been trans-
ferred without the express leave of
the owner, an intruder in absense.
The wording is not quite opposite, I
should say. It shows the high-handed
attitude of the bureaucrats of India
who have gone to use the word
“sufferance”.

Then, Madam, this has been claimed
as a democratic measure. In order
to allow the people of Sikkim to
ventilate their views in this Parlia-
ment in deference to their wishes
this provision has been sought to be
included in the Constitution. Madam,
in the neighbouring State of Sikkim.
West Bengal, democracy

was des-
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troyed by total rigging up of the
elections. Here in Sikkim also you

will finqg the same thing aappening. I
am referring {o it because the hon’ble
Minister of External Affairs this mor-
ning referred to newspaper reports
saying that there were great jubila-
tiong in Sikkim. It has been stated
by Shri S. P. Lepcha, Vice-
President of the Sikkim Democratic-
Party and ceitain pther people:—

% ..which met newsmen along
with Sikkimese students in Delhij,
alleged that the Central Reserve
Police had outnumbered the Sik-
kimese population. Life had almost
come to 3 standstill. Even mem-
bers of the Sikkim Assembly were
practically under house arrest.”

It goes on further to say:—

“. ..Two elected members of the
Assembly were on an indefinite
hunger strike, Mr, Lepcha said.”

This 1is the measure which we are
going to adopt here.
THE VICE-CHAIRMAN (SHRI-

MATI PURABI MUKHOFPADHYAY):
You wanted twenty minutes. I have
given you twenty minutes, Next
speaker.

SHRI SALIL KUMAR GANGULI:
There are a few questions that T want
to ask.

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
But you wanted twenty minutes. I
have given you twenty minutes.
Others got only ten minutes,

SHRI SALIL KUMAR GANGULI:
Madam, T am the only person who is
opposing it....

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
Do not take that plea, Mr. Ganguli.
When other Members got ten minutes,
I have given you twenty minutes.

SHRI SALJL. KUMAR GANGULI:

Mr. Bhupesh Gupta got twenty
minutes. Mr Rajnarain got twenty
minutes.

DR. K. MATHEW KURIAN: Madam,
vou in your wisdom cap give some
more time.
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THE VICE-CHAIRMAN (SHRI-
MAT] PURABI MUKHOPADHYAY):
I have given twenty minutes in my
wisdom.

SHRI SALIL KUMAR GANGULI:
This House should nave the patience
to listen to me.

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
You have got twenty minutes. ] am
sorry. ‘

SHRI SALIL KUMAR GANGULI:
I want five minutes more.

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
I give you two minutes more.

SHRI SAILII. KUMAR GAXMNGULI:
Madam, I am putting a few ques-
tions. I would like to know what
would be the form of osth that a
Sikkimese Member of Parliament will
take if he comes here. Will they be
required to take an oath of allegiance
to the Constitution of India? They
are required to take an oath of alle-
giance to the Constitution of Sikkim.
When they come here will they be
required to take an oath of allegiance
to the Constitution of India? What
will be the status of citizeng of Sikkim,
particularly the Sikkimese members
of Indian Parliament? Will they
have dual citizenship? If so, will it
not be discrimination against Indian
citizens if one section of people is
given dual citizenship and it is denied
to the others? Madam, I would like
to know what would happen in case
of failure of the constitutional ma-
chinery in Sikkim, If such a thing
takes place, can action be taken under
article 356? I would like to know
under article 365, in case th> Gov-
ernment of Sikkim fails to comply
with the directives of the Govern-
ment of India, any President's rule
will be imposed. I would also like
to know whether the Sikkimese citi-
~-~n will have the right to move the
Suvprenie Court of India for protection
of his fundamental rights. These are
a few questions, Madam, that I would
like to ask. I oppose this Bill.
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DR. VIDYA PRAKASH DUTT
(Nominated): Madam Vice-Chair-
man, after full deliberation on all
aspects of the question, I welcome this
Bill. The hair-raising visions that are
being conjured up by some people,
the Chogyal and his group, about a
small innocent land being swallowed
by the big, bad wolf, that is India,
are entirely misplaced. We have
nothing against the Chogyal. In fact,
we have given all the consideration
that could be given. But the fact of
the matter is that this small Chogyal
group has been dominating the poli-
tical, economic and social structure
of Sikkim, and it has tried to perpe-
tuate a repressive rule over the over-
whelming majority of the population
of that State. Madam, this ruling
group constituted a tiny minority. It
does not represent more than gix or
seven per cent of the population.
Even if we were to accept that the
entire Lepcha community represent-
ed by the Chogyal is against this
move, which is not a fact, even then
it does not represent more than 12
per cent of the population. And let
us not forget that Kazi Lendhup Dorji
ig a Lepcha himself. Therefore, this
shows the isolated nature of the rul-
ing group led by the Chogyal.

144

Madam, T would suggest that we
should look upon the movement in
Sikkim, the movement of the
Sikkim Congress, in the same man-
ner that we looked upon the move-
ment of the State People's Congress
in the Princely States. In the British
days, the State People’s Congress car-
ried on a fight for independence, for
freedom, for democratic rights. The
movement led by the Sikkim Congress
is of the same dimension. And for
anyone to have raised the Maharaja
of Travancore-Cochin or the Nizam of
Hyderabad to the pedestal of an inno-
cent victim of aggression and annexa-
tion would have been the limit of
idiocy. This popular movement in
Sikkim deserves our sympathy and
support Madam, this is not a new
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development. This movement has
been going on for the last two de-
cades, or even more. I remember
that in 1950-51 Sikkim Congress dele-
gation had come to India, asking for
support for the popular movement
there, for the restoration of the peo-
ple’s rights for a government of the
people, by the people for the people
and for closer association with India.
It was unfortunaie that exressive
concern with international opinion
deterred us from offering our support
to them and accepting their request.
Madam, 1 would also like to submit
to the Government that this concept
of protectorate was a 19th century
concept and I am glad that it has
been given up and that Sikkim has
been given the status of an associate
State. I am really surprised at the
concern for the juridical niceties of
my good friend, Mr. Niren Ghosh,
who is normally such a balanced per-
son, for whom I have such a high
esteem, that he is showing such great
concern for juridical niceties. I sub-
mit to him that to hold up static juri-
dical concepts of the 19th century of
the imperialist world in a world of
change and development betrays an
archaic and tradition-ridden mind.
Let us not beat the old horse of an-
cient constitutional concepts when
the whole world is developing new
concepts and new ideas. Madam there
is nothing new and startling that has
been sprung upon the people here.
What has happened had already been
agreed to. Article 30(c) of the Sik-
kim Act of 1974 had also provided
that the Government of Sikkim may
—1 gquote—“seek participation and
representation for the people of Sik-
kim in the political institutions of
India”. Now I ask: the Chogyal gave
his assent to this. The people adopted
this. The Assembly passed it. And
then what else is this participation
in the political institutions of India
except participation in the Parliament
of this country? What other politi-

cal institution could it mean? And
it had already been agreed to.
Therefore, 1 do not see

anything surprising or anything new
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being sprung upon either the people-
of Sikkim or the people of India. I
may make bold and submit to

my
friends—the only friends who are
opposing this Bill—that Karl Marx

himself was opposed to the separate
existence of tiny and petty States be-
tween large, powerful neighbours.
Karl Marx had said it himself. Why?
He saw such pockets ag only provid-
ing scope as he said, for petty autho-
ritarianism and for useless conflict
between States and to serve the needs.
of the rulers who might want to divert
attention abroad. And Marx favour-
ed these large associations because
only such States cou.d, 1.1 his opinion,
provide scope for the growth of
modern economy and democracy, for
the assertion of people’s will and
power. And we saw Marx concerned
with the example of the contemporary -
Balkan structure or what happened to-
Balkan States, how the Balkan St {«<-
were used by the right wing rulers to

perpetuate their control and their
brand of authoritarian politics. If I°
may make bold and say further—I-

hope my friend Mr, Niren Ghosh will .
forgive me--Lenin, of course, was in
favour of and he supported the right
of even small nationalities to self-
determination.
Lenin said it was the duty of the pro-
gressive parties to convince the peo-
ple that they should now exercise this
right willingiy and democratically. ..
(Interruptions by Shri Niren Ghosh) .

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
Mr. Niren Gosh, please don't inter-
rupt.

DR. VIDYA PRAKASH DUTT: Now
I would like to ask: Is the Sikkim.
Congress movement more progressive
or is the Chogyal movement more
progressive? Lenin said that the
democratic forces should willingly and
democratically remain a part of the
broader democratic union. I agree
that there is all the case against for-
cible annexation of small States by
large neighbours. But there is evem

But at the same time- -
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ca stronger case for a willing associa-
tion by the two backed by enlighten-
-ed democratic opinion of the two
States. Therein lies I submit, the
crucial diffrrence between ann-=xation
.and democratic associat’on, Not to
see this crucial difference is to quote
‘'Marx and Lenin without wunder-
. standing what they said, without the
heart and content. I can understand
‘those who want to prownote animosity
between naticns and those who want
enclaves of imperialism &around inde-
pendent States being against the
willing, friendly and demorcratic
association of Sikkim to India. But I
cannot under<tand the opposition to

such association from  those who
claim to speak for damocratic social
transformation and struggle  agaiast

imperialism,

What is happening in Sikkim today
is struggle against oppression, feudal
autocracy and for democracy and for
the people’s rights. It may not be
entirely the struggle that the progres-
sive forces might like to develop, but
it is very much more progressive than

‘what had gone on earlier,
- i

Finally, a lot has been said about
“Chinese reaction. I do not want to
go intp great details because I am
zfraid, Madam, Vice-Chairman, of your
admonition and your bell. But I
should like to say that perhaps I have
somewhat better credentials to speak
on what China would do or might
feel. And I submit that this associa-
tion of Sikkim with India will not
stang in the way of ow developing
normal relations with China. Those
who argue that it will, are entirely
wrong. On the other hand, T say
China will respect the country which
has asserted its own independence and
the right to take its own decision, the
people of Sikkim and India taking
their own decisiongs and not from
somewhere else or abroad—China
will respect that country more than if
“we were merely to submit fo all that
is being said. )
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Therefore, I join all the other sec-
tions of the House and ag Shri Goray
said let it be said that the people of
India as a whole responded to the
wishes of the people of Sikkim as gz
Wwhole and that the two came together
willingly, knowingly and consciously,

SHRI JAIRAMDAS DAULATRAM
(Nominated): I will not detain the
House for long. Personally 1 feel that
several of the detailed suggestions and
detailed issues raised were issues and
details which are not suitable for be-
ing properly discussed in this forum.
This forum™has world repercussions
and therefore one has to be very, very
careful in dealing with details of areas
which are our border areas. Sikkim
is not merely a small region, it is a
border region and a delicate border
region. I am not looking at Sikkim
as it is today. I am looking at Sikkim
as it might be ten, fifteen and twenty
years hereafter, depending upon how
we deal with matters of Sikkim,

t There ig a school of thought that a -
great mistake wag made in 1947 when
the British left and that mistake was
that we did not integrate these small
countries on our borders. In my hum-
ble opiréon, that would have been a
great political blunder at that time.
Events have their course, time creates
its own problems and time indicates
solutions at the proper hour. And the
proper hour has come today and I
personally congratulate the honoura-
ble Minister of External Affairs on
having the opportunity and the hon-
Oour of submitting this Bill ang get-
ting it passed.

Madam, we are trying a great ex-
periment and the Parliament and the
Government are under a test ag to
how we are going to deal with the
people of this region. Today, the peo-
ple are in a certain emotional mood
and we have {o be careful as to how
Wwe carry on our affairs with those
people. I will not go into the other
details. There aye two or three sim-
ple principles which I would submit
for the consideration of Government,
verhaps superfluously, because they
must be there already in their mind,
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I do not wish that any individual of
our area should be allowed to exploit
the economic resources of the people
of Sikkim. My second principle is
that we should go even oui of the way,
to develop the language, and culture
of the people of Sikkim. Thirdly, we
must be their real friends. Real in-
tegration, not for today, but integra-
tion for ever, is only possible by cor-
Tect attitudes with regard to matters
- «or. which sentiments are sensitive, on
which emotions can be arounded and,
therefore, we have to be careful in
the selection of the officers who will
‘be dealing with these matters of the
people there. These are the two or
three simple principles that 1 would
submit with great respect tg the Gov-
ernment, but, as I said earlier, per-
haps superfluously, because they must
be there already in their minds,

As I said earlier, who are trying a
hew experiment and we, the Members
of Parliament, and the Gevernment
are under test as to how in our dis-
<ussiong and debates we are going to
-deal with that very very sensitive and
:small area. Thank you.

SHRI KHYOMOLOTHA (Naga-
land): Madam, I take the privilege
©of supporting this Constitution (Am-
endment) Bill,

Madam, I come from; & * ~rder region
and I know to a great extent the feel-
ings, the views and the opinions of
1he people living in this bourder re-
gion. India today must be strong and
we from the border areas, we from
the State of Nagaland, Arunachal Pra-
desh, Meghalaya, Mizoram and also
‘Sikkim, feel that only when India is
strong that we can be secuie and we
" want to be within the Indian Union
‘because we feel that it is cirong. But
how will India become strong? All

these border regions must be conso-

lidated. But we must be careful in
enlarging our borders. We have to
think carefully too win the people
living in this region. We have to win
the confidence of these people. It is
" these people living in these border

-~
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regions who will be able to defend this
country. It was in 1962 when the
Chinese aggression took place. Who
suffered first? It was the Arunachal
Pradesh people. It was not the people
of Delhi, not even the people of
Bengal. And, Madam, the people
living in Nagaland were worried at
that time, But we were ready to
fight, if necessary. Because of this
fact, these border regions have to be
consolidated and I am very happy
that the people of Sikkim, out of their
own will, have come forward and
India, in its great wisdom, has accept-
ed them. Now, we have to think and
we have to welcome even Bhutan.
I would not mind even welcoming
Bangla Desh and Pakistan,,.(Inter-

ruptions), Bring all these together to
make India stronger...... (Interrup-
tions).

DR. K. MATHEW KURIAN: This is
chauvinism. . .(Interruptions).

SHRI KHYOMOLOTHA: So far
as the wishes of the people are con-
cerned, I would like to emphasize
that let the Indian Constitution have
no double standard. I am in U.D.F.
My party is the ruling party. But
whereas you have accepted the wish
of these people, you are giving a dif-
ferent look to our wish. Our party
wants consolidation of these regions.
But our lands, our people, are given
away to Burma, without consulting
the Nagaland Government. We want
even these people to come within the
Indian Union. And we are pressing
for it, and yet the wisheg of the Nagas
are brushed aside.

So I would request the Minister
concerned, the Central Government,
and even this House, not to0 have
double standards, as far as this Con-
stitution and the wishes of the people
are concerned. Let not that Constitu-
tion belong only to a party or a sect.
It is for all. That is why the wish
of the people has to be respected.
What we want is a strong Indian
Union, where we are secure. We
know our position very well, and
once you respect the wishes of the
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people of Nagaland and other regions,
it is we who will tvy to defend the
country. . . (Interruptions). I think we
shall be able to defend much better
.han even the security forces, so far
as our region js concerned. That is
why you have to look inte this very
carefully. As you have welcomed the
wish of the Sikkimese peouple, you
have also to welcome the wish of the
Naga people, who are trying to do
their best about the integrity of this
country. You should only think of
those areas, but alsg about the emo-
tional integrity where you have to
respect the wishes of all sections.

Thank' you, Madam. . .
tions).

(Interrup-

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
The Minister.

THE MINISTER OF EXTERNAL
AFFAIRS (SARDAR SWARAN
SINGH): Madam, Vice-Chairman, I
am extremely grateful to the hon.
Members who have participated in the
debate. This is one of the rare occa-
sions when such a massive support is
available for any measure. 1 would,
therefore, like to thank the leaders of
the politieal groups who have decided
to support this measure. Towards the
end, I will say a few words about
certain objections which have been
raised by the spokesman on behalf of
the CPM.

N

Before, I do that, I would like to
clarify some of the points which were
raised by those hon. Members who
otherwise are supporting the Bill. I
would like to say categorically
the provision in this Bill which creates
the status of an associate mewbersaip
will not and cannot have any effect
on any other constituent State of
India. Other States in India are very
much governed by the constitutional
provisions and it is attribute to the
sagacity of the leadership in these
States and also the co-operative spirit
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in which our federal system is work-
ing that there is no desire at all on
the part of any State to have a status
other than the one provided by the
Constitution. I have no doubt that I
will be voicing the feelings of all the
Members of Parlament of this House
and the other House when I say that
our Parliament will never be a party,
in any way, to loosen the structure
that has heen evolved by the natural
process of creating a unifieq country,
although this unity is a combination
of diversity also. Whole respecting
the language and culture of the va-
rious constituent States, we have pre-
served the unity ang this unity has
been amply demonstrated whenever
we faced any difficulty, whether it
was at the timé of war or conflict or
even when we were tackling other
difficult problems of a  national
character, I would also like to add
that no fear need be entertained that
any leader in Jammu and Kashmir-
can ever think of asking for such a
status. Jammu and Kashmir is a part
of India and no power on earth can
deflect us from that position. I would
also like to remind the hon. Members
that even Sheikh Mohammad Abdul-
lah has clearly made statements that
so far as accession to India is con-
cerned, that is final. That is not
being challenged by him at all. I fail
to understand why there should be
any fear entertained in any quarter
that there may be any desire imr
Jammu and Kashmir to ask for &
status of this type.

Then there is a category of com-
ments made by even the supporters
of the Bill in which certain provisions
of the Sikkim Act have been critici-
sed. I am not supporting all the pro-
visions of the Sikkim Act. It is for
the Sikkim Assembly to formulate
those provisions and if, at any time,
the Sikkim Assembly feels that they-
woulq like to have some other provi-,
sions, it will be for them to take
action in their Assemb'y according to
their procedures and subject to the
limitations under which they may be
working. Therefore go far as the pre-
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sent Amendment Bill is concerned, we
are not considering the prov:s.cns of
* the Sikkim Act, but we are consider-
ing amendments that are neccssary in
-our owp Constitution io give effect to,
if T may say, only one impsitant pro-
vision, that is, to enable ilLe represcn-
tatives of Sikkim to sit in our Par-
liarhent. That is why we have come
to this Parliament. The rest of the
various provisions are, to a certain
-extent, complementary or procedural.
But the basic reason why we have to
make this amendment is to enable the
Tepresentatives of Sikkim to be seat-
ed in the Lok Sabha and the Rajya
Sabha. If that compulsion were not
‘there and if we were not to accept
the suggestion or the request made
by the Sikkim Assembly to enable

the Sikkimese representatiznes to
participate in our parlia-
mentary system, it wouid not hzve

been necessary to come to Parliament
at all for amendment of the Consti-
tution. It is true that in this Bill
our responsibilities are enumerated.
But I would like to remind the hon.
House, as very aptly put by my
friend, Shri Bhupesh Guota, that we
are not, by this Amendment Bill,
undertaking responsibilities on behalf

of Sikkim in any new sphere. We
could exercise and we have been
exercising those responsibilities and

have also that authoritv there under
other agreements, the Treaty of 1950
or several other agreements and
‘understanding that have been arrived
at.

Mr Deputy Chairman in {hs Chair)

Obviously this Constitution itself
doeg not give us the requisite authori-
ty in order to function there. An am-
endment of the Constitution ig neces-
sary to enable the representatives of
Sikkim to sit in our Parliament. It
is for this reason that this amending
Act is before tis hon. House.

The main part of the speech of the
distinguished and learned spokesman

¢ of the CP.M. Shri Ganguli, for whose

legal acumen and constitutional abili-
ty 1 have the highest respect was
directed at various difficulties or de-
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fficiencies in the Sikkiy, Act. It is
not for me to defend the Sikkim Act
here. I am responding to a particu-
lar  provision in the Sikkim Act
where they have askeg us to res-
pond to their desire that they should
be enabled to participate i, our
parllamentary system. The other pro-
visions of the Sikkin Act, if I may
fhave to remind this hon. House, are
not before us because we are not
revising the Sikkim Act, we are mnot
re-writing the Constitution of Sik-
kim, angd we are, if T may say, not
competent, sitting in this Parliament,
to give Sikkim a constitution diffe.
rent from the one that they have
adopted. So, in g sense, all these
points of criticis;my which have been
voiced by the learned spokesinan of
the C.P.M. are really not relevant
for our present discuss.on. And all
that I cgp say 1s that these comments
and such otHer comments that might
be 'made either in our Parliament or
outside could be or may be taken in-
to consideration by the elected re-
presentatives ip Sikkim. It is for
them to take a view after consider-
ing all the aspects with which they
are faced ang the situation with
which they have to cope ipn Sikkim.
But there is one aspect whida I
would like to mention. He also made
a reference to the presg conference
which was mentioned iy one of the
newspapers here. I have made some
quick check about this Party whose
spokesmen they claimed to be They
have been referred to as leaders of
the Sikkim Prajatantry Partv. Now
the facts are tihat this Party which
presently claims to have a following
of 60,000 did not put up evep a single
candidate in the April, 1974 elections.
So, this is the credential of this
Party. ..

e
DR. K. MATHEW KURIAN: Be-
cause of the C.R.P. torture of the
people, they had to stand as Inde-
pendents.

SARDAR SWARAN SINGH: I
thought that CRP is not a political
party I am talking of pclitical party.
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DR. K. MATHEW KURIAN: Un-
fortunately, your CRP is a political
force.

SARDAR SWARAN SINGH: I was
on a simple point. . . (Interruption).
And if 'my friend has any information
to the contrary, I will stand corected.
I repeat what I said. This party that
claims to have a membership of
60,000 did not put up a single can-
didate in the last elections. This is
the simple point that I am saying.
And if this is not correct and if the
hon. Member who appears to be
familiar with this party is having a
different information, then I am
prepared to accept his version. Now
the other point that I would like to
mention is. ..

DR. K. MATHEW KURIAN: Mr.
Minister, you are a knowledgeable
Minister. For your information I
would like to say— I know a little of
Sikkim, I have studied Sikkim poli-
tiecs— I can tell you that the present
Sikkim Prajatantry Party wag earlier
calleg the United Independents.

You should least know as the Mi-
nister of Foreign Affairs They start-
ed their activities as united indepen-
dents. (Interruptions). They later on
formed the Prajatantra Party.

SARDAR SWARAN SINGH: The
seconq thing that I want to say and
I have also been informed is that no
one in Sikkim has heard any of these
leaders. So far as the question as to
who is financing them is concerned,
I would leave this to be guessed by
the hon, Members. Now, Sir, they have
made another claim  They claim in
this press report that two Assembly
Members are on hunger strike, I
fave already said in myv opening
speech that all the 32 Members of
the Assembly have unanimously
adopteq this Constitution. There was
not even a single dissentient wvoice
raised when this Sikkim Assembly
Bill was being discusseq 1mn their As-
sembly. So, T would like to ask who
are these two Members? It is very
significant that the names of 32 Mem-
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bers cannot be a secret, After all, all
their names are gazetted and every-
body knows who those Members are.
And, it is important that no name
of any Member who is on hunger
strike has been given. They are not
such unknown or anonymous people,
because, everybody, the entire world,
knows who those 32 Members are.
Now, who are the two Members who
are supposed to be on hunger strike?
If Dr. Kuriay or any of his friends

- have that information, I would like

to benefit from this. And, I would

- like to say -categorically that after

seeing this news report we have
checked up with Gangtok. There is
not a single person who is on hun-
gerstrike, much less that he be a
Member of the Sikkim Assembly. So,
these are the types of myths that are
contained in this so-called press con-
ference. But, we have to live with
this. Ours is a free country, a free
press and they can display on their
front-pages such half-baked news.

SHRI SUBRAMANIAN SWAMY:
Do you say that with regret?

SARDAR SWARAN SINGH: Not at
all. Otherwise how can Motherland
be quoted by China these days? We
value this freedom. As I said in the
other House and I say here again, I
believe that the fact that dissent was
voiced here and the fact that dissent”
was found to be ridiculous, and that
there was powerful support in favour
of the Bill strengthens the Bill on ac-
count of that dissent. We value our
democratic institutions in which every-
body has got the right to raise their
voice or their difference against any
measure that might be before us. That
dissent may be either in the press or
in the House, it is a part of our system.
But, I have a feeling that some of
those who are quoted in other coun-
tries’ media. whether it is press or
whether it is radio those countries,
who voice their dissent here must in
their heart of hearts be feeling some-
what uncomfortable because even
when certain organs wantedq to criti-
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cise us, apparently they did not reckon
with the possibility of their being
views quoted either by the Peking or
by the Pakistan radio. .

SHRI LAL K. ADVANI: I am sorry.
What Motherland wrote on  Sikkira
could not have been quated by Peking.

SARDAR SWARAN SINGH: Now,
don’t ask me to divulge everything
which Motherland and Organizer are
being quoted. It might interest you,
Mr. Advani, because you are the Lea-
der of the Party, that Organiser and
Motherland are being quoteq very
copiously in Pakistan these days.

SHRI LAL K. ADVANI: Under-
standable.
SADAR SWARAN SINGH: We

should not feel surprised The reason
is that any stick is good enough to
beat us. So, any opposition party’s
comment criticising us, our system,
our difficulties obviously would be a
ready-made material for anybody to
" quote, who is not very friendly to us
So, it is not a great compliment to
your party. if they are being quoted.

Then, Sir, there are the other_yoices.
Some say that it is virtually a merger.
Others say: It is nothing, why not
have a complete merger?

. So, in a sense, the extremes of both
types are naturallly not quite satisfied
with what we are doing. But what we
are doing ig exactly in accordance with
the wishes of the people of Sikkim,

-and it will not be wise for us to say
“They want a particular status; no,
this status does not suit us and we
want a more close relatiop or no re-
lation.” In either case we will not be
responding in a very friendly manner
to the desire expresseq by the people
of Sikkim.

DR. K. MATHEW KURIAN: Have
you consulted them about merger?

SARDAR SWARAN SINGH: We do
not consult them at all. We accept
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what they want . to do and it is not for
us to cross-examine them as to whe-
ther they want merger or not. That.
will not be proper for us to do.

SHRI SUBRAMANIAN SWAMY:
Your technigues. ..

SARDAR SWARAN SINGH; These
techniques appear to be succeeding
even against you.

Then, Sir, a question was put by
Mr. Ganguli. What oath will the.
Members from Sikkim take? I say, the
oath as prescribed in our Constitution
I will read it out and you will find
that there is nothing in thig oath in
which there should be any inhibition
for a Sikkimese to subscribe to this-
oath. What is our oath? It is prescri~-
bed in our Constitution:

“I, A.B.. having been- elected (or
nominated) 3 member of the Coun-
cil of States (or the House of the
People) do swear in the name of
Gold/solemnly affirm that 1 will
bear true faith and allegiance to-
the Constitution of India as by
law established, that I will uphold
the sovereignty and integrity of
India and that I will faithfully dis-
charge the duty upon which I am
about to enter.”

Of course, if they have to sit here,
if they have to pass an Act of India,
if they have to participate in an
amendment of the Constitution, if
they have to approve the Budget, if
they have to vote either for or against
a no-confidence moticn, they have to
subscribe to this oath, ang there is
absolutely nothing obiectignable in
this. If they have to sit in this Hous?
they will have to subscribe to this
oath and according to the provisions-
of the Bill which is before you. '

Now there is a certain relationship
between India and Sikkim which will
be part of the Constitution. So, they
will be swearing not only by this
oath which means that they will up-
hold the integrity, ect. of India and in-:
accordance with what I have read out,
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but they will alsp bear true allegiance
to those provisions of the Constitution
whiclh describe the relationship bet-
ween Sikkim and India.

I think this argument was raised—
about the form of oath—like many
lawyers do. I have also been a law-
Yer. Sometimes we take up an argu-
ment, perhaps, without studying the
provisions and we think that we have
discovered a very powerful argument.

SHRI NIREN GHOSH: You are a
bit floundering in this argument.

SHR1 SALIL KUMAR GANGULI:
T just want to have a clarification.
Without Sikkim being an integral
part of India he js swearing allegiance
to the integrity of India—may be so
far as other States are concerned. But
they will be coming here and shout-
ing every day, give us complete auto-
nomy and give freedom.

SARDAR SWARAN SINGH: What
he will be swearing in is so far as the
States in the Indian Union are con-
cerned, he stands by the integrity and
the relationship that exists between
all the States in the country. So far
as relationship between Sikkim and
India is concerned, he swears by the
associate character which again is
defined in the Constitution. So there
is absolutely no difficulty in under-
standing the implications of an oath
of this type.

SHRI UMASHANKAR®> JOSHI
(Nominated): It is meet and proper
that you have come to us with this
Bill with this complication and not
Mr. Gokhale.

SARDAR SWARAN SINGH: Well,
I could not follow the dig, if there is
any. in this.

SHRI UMASHANKAR JOSHI:
It is a compliment

SARDAR SWARAN SINGH: Thank
pou very much. I am now interested
in getting this Bill through. And hav-
ing met all the points that have been
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raised I think the stage has come to
exercise the privilege that all of you
have to give your support to this Bill.
I would appeal—with such a masive
consensus having been built I am not
sure whether I am too late in appeal-
ing even now—that eve, the CPM
Members should vote for this because
you have to make a choice, if 1 may
say so, between the palace and the
people and your voice should be with
the people and not with the palace.

(Interruptions).

DR. K. MATHEW KURIAN:
are with the people.

We

SARDAR SWARAN SINGH: Even
if you have some difficulty, some other
consideration, you may, even if you
are not prepared to vote with us, still
consider at any rate abstaining so that
all the buttons that are pressed show
the green light.

MR. DEPUTY CHAIRMAN: I will
now put Mr. Rajnarain’s amendment
to vole.

The question is:—

“That the Bill further to amend
the Constitution of India to give
effect to the wishes of the people
of Sikkim for stregthening Indo-
Sikkim co-operation and inter-re-

lationship, as passed by the Lok
Sabha, be referred to a Select
Committee of the Rajva Sabha

consisting of nine Members, name.
ly:—

Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
. Shri

Lal K. Advani.
Shyvam Lal Yadav.
Lokanaty, Misra.
Rabi Ray.

Prakash Vir Shastri.
M. P. Varma

Jagbir Singh.

Das.
Sitaram Singh.

Banarsi

© ™ T ;U W N

with instructions to report by
the first day of the next session.”
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( The motion was negatived.

MR. DEPUTY CHAIRMAN. Now
I wil] put the motio, to vote.

The question is:—

“That the Bill further to amend
the Constitution of India to give
effect to the wishes of the people
of Sikkim for strengthening Indo-

Sikkim co-operation and inter-
relationship, as passed by the Lok
Sabha, be taken into  considera-
tion.”

The House divided.

MR. DEPUTY CHAIRMAN:

Ayes — 175; Noes — 8.

AYES—175

Abid, Shri Qasim Ali

Abu Abraham, Shri

Adivarekar, Shrimati Sushila Shankar
Advani, Shri Lal K

Ahmad. Dr. Z. A.

Alva, Shrimati Margaret

Amla, Shri Tirath Ram
Anandam, Shri M.

Arif, shri Mohammed Usman
Avergoankar, Shri R. D J
Barman  Shri B. D.

Berwa, Shri Jamna Lal

.Bhagwati, Shri B. C.

PRhardwaj, Shri Jagan Nath
Bhatt, Shri Nand Kishore

Bisi, Shri P. N.

"Bobdey, Shri 8. B.

Borooah, Shri D. K.

Buragohain, Shri Nabin Chandra
Chandra Shekhar, Shri
Chandrasekhar, Shrimati pMaragatham
Chattopadhyaya, Prof. D, P,
Chaturvedi, Shrimati Vidyawati
Chaudhari, Shri N. p.
Chaurasia, shri S. D. S. 7
1081 RS—6. '
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Chettri, Shri K. B.

Choudhary, Shri N. R.

Chowdhary, Shri C. L. ~ )

Chowdhri, Shr: A. s. o

Chundawat, Shrimati Lakshmi Kumarj

Das, Shri Balram

Das, Shri Bipinal

Dhabe, Shri S, W.

Dhar, Shri D. P,

Dhulap, Shri K. N,

Dikshit, Shri Umashankar

Dutt, pr. Vidya Prakash

Dwivedi, Shri D. N. '

Gadgil Shri Vithal

Goswami, ghri S. P,

Gujral, Shri I. K.

Gupta, Shri Bhupesh

Hashmi, Shri S A,

Himmat Sinh, Shri

Amam, Shrimati Aziza

Jain, shri Dharamchand

Jairamdas Daulafram, Shri

Jha, Shri Kamalnath

Joshi, Shri Jagdish

Joshi, Shrimati Kumudben
Manishankar

Joshi, Shri Umashankar B

Kadershah, Shri M.

Kalaniya, Shri Tbrahim

Kalp Nath, Shri

Kalayan Chand, Shri

Kamble, Prof. N. M.

Kapur, Shri Yashpal

Kesri, Shri Sitaram

Khan, Shri Khurshed Alam

Khan, Shri Magsocod Alj

Khan, Prof. Rasheeduddin

Kollur, Shri M, 1,

Kripalani, Shri Krishna

Krishan Kant, Shri

Krishna, Shri M. R.

Kulkarni, shri A. G. /

P [ G

Kulkarni Shrimati Sumitra G.

{
3



163 Constitution (Thirty-
sixth

Kumaran, Shri S.

Kumbhare, Shri N, H.

Kureel Urf. Talib, Shri P, L.

Lakshmanan, Shri G.

Lokesh Chandra, Dr,

Lotha, Shri Khyomo

Mahanti, Shri B. C.

Mahanti, Shri B. K.

Mahapatro, Shri L.

Majhi, Shri C. P.

Makwana, Shri Yogendra

Malaviya, Shri Harsh Den

Mali, Shri Ganesh Lal

‘Mariswamy, Shri S. S. °

Mathur, Shri Jagdish Prasad

Mehta. Shri Om '

Menon, Shrimati Leela Damodara

Mirdha, Shri Ram Niwas

Mishra, Shri R, K.

Mukherjee, Shri Kali

Mukherjee, Shri Pranab

Mukhopadhyay, Shrimati Purabi

Mulla, Shri A. N,

Munda, Shri B. R.

Murthy, shri B, P. Nagaraja

Musafir, Shri Gurmukh Singh

Narasiah, Shrj H. S,

Nawa] Kishore, Shri T

Nizam-ud-Din, Shri Syed

Nurul Hsan, Prof. S,

Oberoi, Shri M, S.

Pai, Shri T, A,

Panda, Shri Brahmananda

Parashar, Shri V. R,

Patil, Shri Deorao

Patil, Shri Gulabrao pa

Pradhan, Shrimati Saraswati

Prasad, Shri Bhola

Prasad, Shri K. L. N. !

Punnaiah, Shri Kota

Rachaiah, Shri B.

Raha, Shri Sanat Kumar
Raju, Shri V, B,
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Ranganathan, Shri S.

Rao, Shrimati Rathnabai Sreenivasa
Rao, Shri V. C. Kesava

Ray, Shri Rabi

Reddi, Shri K. Brahmananda
Reddi, Shri Papi

Reddy, Shri Gaddam Narayana
Reddy, Shri Janardhana
Reddy, Shri K. V. Raghunatha
Reddy, Shri Mulka Govinda
Reddy, shri R, N.

Roshan Lal, Shri

Saleem, Shri Mohammad Yunus
Sangma, Shri E. M,

Sardar Amjad Ali, Shri
Sardesai, Shri S. G.

Savita Behen, Shrimati

Seyig Muhammad, Dr. V. A,
Shah, Shri Manubhai

Shahi, Shri Nageshwar Prasad
Sharma. ghri K. L.

Sharma, Shri Yogendra
Shastri, Shri Bhola Paswan
Shastri, Shri Prakash Vir
Shekhawat, Shri B. S.

Shishir Kumar, Shri

Shukla, Shri Chakrapani
Shukla, Shri M. P.
Shyamkumari Devi, Shrimati
Singh, Shri D. P.

Singh, Shri 1. D.

Singh, Shri I. T.

Singh, Shri Jagbir

Singh, Shrimati Jahanara Jaipal
Singh, Shri Kameshwar

Singh, Shri Mahendra Bahadur
Singh, Shri Mohan

Singh, Shri Nathi

Singh, Shri Niranjan

Singh, Shri Parbhu

Singh, Shrimati Pratibha
Singh, Shri Ranbir

Singh, Shri Sultan
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' Singh, Shri Triloki

Singh, Dr, V. B.

Sinha, Shri Awadheshwar Prasad
Sisodia, Shri Sawaisingh
Sukhdey Prasad, Shri

Sultan, Shrimati Maimoona
Swamy, Shri Subramanian

Swu, Shri Scato

Thakur, Shri Gunanand

Tilak, Shri J. S.

Tiwari, Shri Shankarlal

Tiwary, Pt. Bhawaniprasad
Totu, Shri G. C.

Tripathi, Shri Kamlapati

Trivedi, Shri H. M.

Tyagi, Shri O. P.

Varma, Shri M. P,

Varma, Shrimati
Manaklal

Venigalia Satyanarayana, Shri
Vyas, Dr. M. R.

Wajd, Shri Sikander Ali
Yadav, Shri Shyam ILal

Narayani Devi

NOES—38

Ganguli, Shri Salil Kumar
Ghosh, Shri Niren

Kunjachen, Shri P. K.

Mathew Kurian Dr, K.

Menon, Shrij Viswanatha
Mullick Choudhury, Shri Suhrid
Roy, Shri Monoranjan
Sanyal, Shri Sasankasekhar

The motion wag carrieq by a
majority of the total membership of
the House and by a majority of not
less than two thirds of the Members
present and voting.

MR, DEPUTY CHAIRMAN: We
shall now take up the clause by
clause consideration of the Bill.

- ¢ #g
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Clause 2—Insertion of mew article
2A.

SHRI B. S. SHEKHAWAT
(Madhya Pradesh): Sir, I beg to
move;

“That at page 1, lines 10 and
11, for the words ‘“shall be associ-
ated with the Union on the terms
and conditions set out in that Sche-
rule’ the words ‘shall form part
of the Union.’ be substituted.”

The question was proposed

st ¥ feg q@aa : swewmia
wgre, wa § fog g Ay w9 gf A}
aq fagas *1 o7 9F1< & Tqma fwar
TIT THE QF SAATT SACAT ST THAT
g fr fafmrs 5tk ara & 9 fow
F1R F waz Ty § ) ¥ MIT FEH
g 7€ qrq T 2 ) % fafew &
fied 150 a9 ¥ 3fagm 31 wa1 FT
@1 ST &Y Ag ATT Tqq: €IS gAY £
fafrrm wiT arm & vy ZA9T Ev
IHTT ¥ AlEE & grEey Gt W@ 8|
1950 % g AT @@ At & 1947 &
g, S AT &9 mrerg g, fafrra
x TS TR ;e Ay & wwe ¥
AT I qEear ¥ iq fgegeara ¥
e fo@ 9F 7T AT &g fgds 7@
& 39T 9F7T FT Afgwre gA%) WY fAar
AT ATI 1947 H 30 & ATAIT A F
ST, TR AW 1w+ faraai &1
fram w17 w2 & g9 & @y A
fafsFm #1 7737 w7 wdad #
fafaedt & w21 | 5o qwy & wymear &
HeRLHAT HAT | U G H=BY A@ &
ST @ fF 1947 § 3FT 1949 T
fufaww & g5 ava w1 @94 faar smar
21 = faferw w1 A9 3 ara Qiaar
UFTCH 9 77 | T 39 q00 F1 TG0 H
AT ¥ T Ay fRar An, dar
qaaFmi F Tqrn, fofew § sma
T AT TSAF F7 A7 gon A4
AT FT GLFIT ¥ A0 H1 T80 &

BTN
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ATATE 7% F5d THFT § AFT 74T
IH AHA &G AR AT TF P37 oY 479
8Q, @96 9EAT 47T 1957 ¥ AT,
394 17 fAY 1960 & 3T AT Ia%
qIT 67 H 390, Ja% 712 70 & gy A
Al A7 wEQ, A9 1973 F
3971 37§ AT & gaaly qgea.
frel 7 (547 <2f & 793 qoma
18 ¥y a1 43t <ar 5 9w ¥ a9
@ faem gt wtrar wifeq 1 wrfaT #
forr o1t 7 977 @730 2 3% g
# s ah g7 fear wqr oar frogan
q¥a7g sTeT & Savar 9fats v faws
F AT & Tra G w1fed miT gwE
am & nF 917 faAqe w1 & e w0
LEL f$ fafepr & fawrm ¥ ggg o
fegmara & wiifan & =3 & fafew
Ft fFdt 9w & oifea femr @iy
3EF AT 95T g1 A1 AT AR Y
AT /T FY T T AR T FE F AR
3457 FLAT AFm W 727 37 A9
B #BT T § qAar & x5 oA
fafera 1 mfas feafs fag 9wz
#TE 18 T 09T 9777 #Y Pyegerfont
A § 93 Parmafeat amar wdf 1)
fafmFs ga1% 37 71 uF mfgs ofon
& g %! Sar &, wfFT 39 ar-amy
foematfea framr smiv & 2% o
wgHA AT 937 | fafapT @ afaw
frrrr (7ed Ira aqt #  fagar grar
Fifga ar a3 g guny fafera %
qT # 42T gFFA R AT et &
arae § fraar fadr gf & aad fam &
AFS * T GEA T gAT g AT
#Tgar | fafews w1 foraar +1 2a7 fog
atg 71 2, fafeea w1 gefearsmadan
e 971 w0 gar &, fafwm & gar-
FeaT # fwa aFe &1 aafy g€ &,
fatesa & Swrrade fegar &

(Interruption).
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s # W qES 0 Y R amA
FL LW E AT graq &1 T 99 AN

A FTITT AT & | What is the need
for such a long speech? Repeat,

repeat, repeat, all the time repeating
the same.

SHRI SALIL KUMAR GANGULI:
On a point of order, Sir. Who is con-
ducting the House—Kali Babu or
yourself?

S 42 Tog a7« WIAH weew
F1 3Ed 4l 3¢ & i g WY 1S ew
TEAT ATZAT &7 A7 IF I AFY ¥ fAy
AT K greT A3 AT F1 F A
frazq wzar sear g 5 @9 @ q
fafave ¥ g9g & 39 WF A AT
=FeATq AT § gATY iAW H e
usal #y faa awe 71 wfawe §
AT 97T 7 wlaFre falera w1 fas
guT 3, gux feRg Fr 19 gAF AT
g & At gar &, 9% Wi A%Td
FT & gq ¥ iy 219 § faar gar 2y
Rar AT dN A Ed FL BT R
fafera 3 oy afafafa w@d ag 9%
dfqara 2 wag 37, av 7 g7 feafa &
7g fadad wTAT Mgar § & war s
15 ¥ w40 fF BT AT 39 IT AT FY
SreaaT T @r & fF A ae7 fafFww A4k
frgeata &t 37 afy & fada & 3971T
FT W} & Al 37 fa¥ 7 fadea FaaT
wtgar § 7 fgrgears a1 geFIT A
F3T FTHT 3IEINT HIAT 5377 ) fgrgear
T GeRrC w f3f3wg w1 Frar AfaF
frrg FTmw 73T AT a8 Tl faHr|
YT a7 93 gfz @q7 5T Agf g3 av
37 AFTC & Fe7 fafoay &7 & gat ol
a1 araTiga fFy 531 Wi fgegea
i< faferg & A11 & fag 9w =
feafq & Ia% HET H I T AR
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T WL W 7 37 fRagm §3ar Trgan
g o g farz ot aeq Frfaermr At fgegeara
#1 faaar # faey awre #7 fasq dar a
¥ 3nfan oz fyeq dr <@ 9 w1¢
FAAL TH gAY F7 37 gy AR
afez & 7% faqen frar & fF % 77
TSl FT Fw fgegear 7 § ST 9FTX
#1 g3t fafar 1 o fear 917 a@f®
FH & F9 I et #1 A1 fGgEarT /v
feorpm & faxy fear awre F1 wsad
FXEFT § 98 7 FT A AT A HATHR
g agEnyg 97 fFard el
weT, T § § fyagw FE0 AFA
fe oo@EmT &7 W AT aTE & FIA,
Sy feda &1 31T wrT gwad g1fg &
W GAN oA g F fg 7 ) abE
FHT 9 gUTY T Sy F1 YT wrEd
R @t & L grar A gfe & fagdw
FT AT ATY HTAT HTT9TF & HIT 39
fau 7 frd e sigar fF ag @1
"Algw  FT STATA AT T@TE 99 F
Y fear wg

SARDAR SWARAN SINGH: I
want to say that we should go to
the extent to which the Sikkim Asse-
mbly is prepared to go, and therefore,
I cannot accept hig amendment,

MR. DEPUTY CHAIRMAN: The
question is:

“That at page 1, lines 10 and
11, for the words ‘shall be associ-
ated with the Union on the terms
and conditions set out in that Sche-
dule.’ the words ‘shall form part of
the Union.’ be substituted.”

The motion was negatived,

MR. DEPUTY CHAIRMAN: The
question is:

hat clause 2 stand part of the
Ry
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(The House divided)

Ayes .. 169
Noes .. Nil
AYES—169

Abid, Shri Qasim Alj

Abu Abraham, Shri

Adivarekar, Shrimati Sushila Shankar
Advanj, Shri Lal K.

Ahmad, Dr. Z, A,

Alva, Shrimati Margaret

Amla, Shri Tirath Ram

Anandam, Shri M.

Arif shri Mohammed Usman
Avergoankar, Shri R. D, J.

Barman, Shri B. D,

Berwa, Shri Jamna Lal

Bhagwati, Shri B. C.

Bhardwaj, Shri Jagan Nath

Bhatt, Shri Nand Kishare

Bisi, Shri P. N.

Bobdey, Shri S. B,

Borooah, Shri D. K.

Buragohain, Shri Nabjn Chandra
Chandra Shekar, Shri
Chandrasekhar, Shrimati Maragatham
Chattopadhyaya, Prof. D, P,
Chaturvedi, Shrimati Vidyawati
Chaudhari, Shri N, P.

Chaurasia, Shri S. D. 8. :
Chettri, Shri K. B. .
Choudhury, Shri N. R. .
Chowdhary, Shri C. L.

- Chowdhri, Shri A. S.

Chundawat, Shrimati Lakshmj Kumari
Das, Shri Balram

Das, shri Bipinpal

Dhabe, Shri 8. W,

Dhar, Shri D. P. o i
Dhulap, Shri K. N.

Dikshit, Shri Umashankar

Dutt, Dr. Vidya Prakash

Dwivedi, Shri D, N. =
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Gadgil, Shri Vithal
Goswami, Shri S. P.
Gujral, Shri I. K. -
Gupta, Shri Bhupesh
Hashmi, Shri S. A,
Himmat Sinh, Shri
Imam, Shrimati Aziza
Jain, Shri Dharamchand
Jairamdas Daulatram, Shri
Jha, Shri Kamalnath
Joshi, Shri Jagdish
Joshi, Shrimati Kumudben
Manishankar
Joshi, Shri Umashankar
Kadershah Shri M.
Kalaniya, Shri Tbrahim
Kalp Nath, Shri
Kalyan Chand, Shri
Kamble, Prof. N. M. “
Kapur, Shri Yashpal
Kesri, Shri Sitatram
Khan, Shri Khurshed Alam
Khan, Shri Magsood Ali
Khan, Prof. Rasheeduddin
Kollur, Shri M. L.
Kripalani, shri Krishna
Krishan Kant, Shri |
Krishna, Shri M. R.
Kulkarni, Shri A, G.

Kulkarni, Shrimati Sumitra G.

Kumaran, Shri S.

Kureel Urf. Talib, Shri P. L.

Lakshmanan, Shri G.
Lokesh Chandra, Dr.
Mahanti, Shri B. C.
Mahanti, Shri B, K.
Mahapatro, Shri L.

Majhi, Shri C. P.
Makwana, Shri Yogendra
Malaviya, Shri Harsh Deo
Mali, Shri Ganesh Lal
Mariswamy, Shri S. S.
Mathur, Shri Jagdish Prasad
Mehta, Shri Om
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Menon, Shrimati Leela Damodara
Mirdha, Shri Ram Niwas
Mishra, Shri R. K. '
Mukherjee, Shri Kali
Mukherjee, Shri Pranab
Mukhopadhyay, Shrimati Purabi
Mulla, Shri A, N.

Munda, Shri B. R.

Murthy, Shri B. P. Nagaraja
Musafir, Shri Gurmukh Singh
Narasijah, Shri H. S.

Nawal Kishore, Shri
Nizam-ud-Din, Shri Syed
Nuru] Hasan, Prof, S.

Oberoi, Shri M. S,

Pai, Shri T. A.

Panda, Shri Brahmananda
Parashar, Shri V. R.

Patil, Shri Deorao

Patil, Shri Gulabrao

Pradhan, Shrimati Saraswatj
Prasad, Shri Bhola

Prasad, Shri K. L. N,
Punnaiah, Shri Kota
Rachaiah, Shri B.

Raha Shri Sanat Kumar

Raju Shri V. B.
Ranganathan, Shri S,

Rao, Shrimati Rathnabhai Sreenivasa
Rao, Shri V. C. Kesava

Ray, Shri Rabi

Reddi, Shri K. Brahmananda
Reddy, Shri Gaddam Narayana
Reddy, Shri Janardhana
Reddy, Shri K. V. Raghunatha
Reddy, Shri Mulka Govinda
Reddy, Shri R, N. ~

Roshan Lal, Shrj

Saleem, Shri Mohammad Yunus
Sangma, Shri E. M.

Sardar Amjad Ali, Shri
Savita Behen, Shrimati

Seyid Muhammad, Dr. V. A,
Shah, Shri Manubhai
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Shahi, Shri Nageshwar Prasad
Sharma, Shri K. L.

Sharma, Shri Yogendra
Shastri, Shri Bholy Paswan
Shastri, Shri Prakash Vir
Shekhawat, ghri B. S,

Shishir Kumar, Shrj

Shukla, Shri Chakrapani
Shukla. Shri M. P.
Shyamkumari Devi, Shrimati
Singh, Shri D, P

Singh, Shri I. D,

Singh, Shri 1. T.

Singh, Shrimati Jahanara Jaipal
Singh, Shri Kameshwar
Singh, Shri Mahendra Bahadur
Singh, Shri Mohan

" Singh, Shri Nathi

Singh, Shri Niranjan

Singh, Shri Parbhu

Singh, Shrimati Pratibha
Singh, Shri Ranbir

Singh. Shri Sultan

Singh  Shri Triloki

Singh, Dr, V. B,

Sinha, Shri Awadheshwar Prasad
Sisodia, Shri Sawaisingh
Sukhdev Prasad, Shri

Sultan, Shrimati Maimoona
Swu, Shri Scato

Thakur, Shri Gunanand

Tilak, Shri J, S.

Tiwari, Shri Shankarlal
Tiwary, Pt. Bhawaniprasad
Totu, Shri G. C.

Tripathi, Shri Kamlapati
Trivedi, Shri H, M,
Tyagi, Shri O. P,
Varma Shri M. P.
Varma, Shrimati
Manaklal

Venigalla Satyanarayana, Shri
Vyas, Dr. M, R,

’

Narayani Devi
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Wajd, Shri Sikander Ali
Yadav, Shri Shyam Lal
NOES——_Ni)

The motion was carried by a maje-
rity of the total membership of the
House and by a majority of not less
than two-thirds of the Members
present and voting,

Clause 2 was added to the Bill.

MR. DEPUTY CHAIRMAN: The
question is:

“That clause 3 stand part of the
Bill.”

The House divided.

MR. DEPUTY CHAIRMAN:

Ayes 169
Noes : Nil
AYES—169

Abid, Shri Qasim Alj

Abu Abraham, Shri

Adivarekar, Shrimati Sushila Shankar
Advani, Shri Lal K.

Ahmad, pr. Z. A,

Alva, Shrimati Margaret

Amla, shri Tirth Ram

Anandam_  Shri M.

Arif, Shri Mohammed Usman
Avergoankar, Shri R, D. J.
Barman, Shri B. D.

Berwa, Shri Jamna I.al

Bhagwati, shri B, C.

Bhardwaj, Shri Jagan Nath
Bhatt, Shri Nand Kishore

Bisi, Shri P. N,

Bobdey, Shri S. B.

Borooah, Shri D. K,

Buragohain, Shri Nabin Chandra
Chandra Shekhar, Shri 3
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Chandrasekhar, Shrimati Maragatham

Chattopadhyaya Prof. D. P.

Chaturvedi, Shrimati Vidyawati

" Chaudhari, Shri N. P,

Chaurasia, Shri S. D. S.

Chettri, Shri K, B,

Choudhury, Shri N. Ry

Chowdhary, Snri C. L. v,

Chowdhri, Shri A. S,

Chundawat, Shrimatj Lakshmj Kumari

Das, Shri Balram

Das, Shri Bipinal

Dhabe, Shri §. Wo,

Dhar, Shri D, P.

Dhulap, Shri K. N.

Dikshit, Shri Umashankar

Dutt, Dr, Vidya Prakash

Dwivedi, Shri D, N,

Gadgil, Shri Vithal

Ganguli, Shri salil Kumar

Ghosh, Shri Niren ’

Goray, Shri N, G,

Goswami, Shri S, P. "~

Gujral, Shri 1. K,

Gupta, Shri Bhupesh

Hashmi, Shri S. A.

Himmat Sinh, Shri

Imam, Shrimati Aziza et

Jain, Shri Dharamchand

Jairamdas Daulatram Shri

Jha, Shri Kamalnath

Joshi, Shri Jagdish !

Joshi, Shrimati Kumudben
Manishankar

Joshi, Shri Umashankar

Kadershah, Shri M.

Kalaniya, Shri Ibrahim

Kalp Nath, Shri

Kalyan Chand, Shri

Kamble, Prof. N. M.

Kapur, Shri Yashpal

Kesri, Shri Sitaram

Khan, Shri Khurshed Alam

Khan, Shri Magsood Ali

v
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Khan, Prof. Rasheeduddin
Kollur, Shri M. L.

Kripalani, Shri Krishna

Krishan Kant, Shri

Krishna, Shri M. R.

Kulkarni, gshri A, G. )
Kulkarni, Shrimati Sumitra G. ;
Kumaran, Shri S. '
Kuree] Urf, Talib, Shri P. L.
Lakshmanan, Shri G.
Lokesh Chandra, Dr.
Mahanti, Shri B, C.
Mahanti, Shri B. K.
Mahapatro, Shri L.

Majhi, Shri C. P,
Kakwana, Shri Yogendra
Malaviya, Shri Harsh Deo i
Mali, Shri Ganesh Lal '
Mariswamy, Shri S. S.

Mathur, Shri Jagdish Prasad

Mehta, Shri Om

Menon, Shrimati Leela Damodara
Mirdha, Shri Ram Niwas

Mishra, Shri R. K.

Mukherjee, Shri Kali

Mukherjee, Shri Pranab
Mukhopadhyay, Shrimati Purabi
Mulla, Shri A. N.

Munda, Shri B. R.

Murthy, Shri B. P. Nagaraja
Musafir, Shri Gurmukh Singh
Narasiah, Shri H. S.

Nawal Kishore, Shri

Nizam-ud-Din, Shri Syed

Nurul Hasan, Prof, S.

Oberoi, shri M. S, D
Pai, shri T. A,

Panda, Shri Brahmananda

Parashar, Shri V. R,

Patil, Shri Deorao

Patil, Shri Gulabrao

Praghan, Shrimatj Saraswati

Prasad, Shri Bhola



177 Constitution (Thirty- [ 7 SEPT. 1974 1
sirth

Prasad, Shri K. L. N,
Punnaiah, Shri Kota
Rachaiah, Shri B.

Raha, Shri Sanat Kumar

. Sinha, Shri Awadheshwar Pra:ad
Raju, Shri V. B. Sisodia, Shri Sawaisingh

Sukhdev Prasad, Shri
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Singh, Shri Sultan
Singh, Shri Triloki
Singh, Dr V. B

Ranganathan, Shri S.
Rao, Shrimati Rathnabai Sreenivasa
Rao, Shri V. C, Kesava

Ray. Shri Rabi

Reddi, Shri K, Brahmananda

\ Sultan, Shrimati Maimcona
Reddy, Shri Gaddam Narayana \
1

Swu, Shri Scuato

Thakur, shri Gunanand
Tilak, Shri J. S.

Tiwari, Shri Shankarlal
Tiwary, Pt. Bhawaniprasad
Totu, Shrij G. C.

Tripathi, Shri Kamlapati
Trivedi, Shri H. M.

Tyagi, Shri O. p.

Varma, Shri M. P.

Reddy, Shri Janardhana
Reddy, Shri K. V. Raghunatha
Reddy, Shri Mulka Govinda
Reddy, Shri R. N.
Roshan Lal, Shri
Saleem, Shri Mohammad Yunus
Sangma, Shri E. M. Varma, Shrimati Narayani Devi
Sardar Amjad Ali, Shri Manaklal
Savita Behen, Shrimati
Seyid Muhammad, Dr. V. A,
Shah, Shri Manubhai
Shahi, Shri Nageshwar Prasad
Sharma, Shri K. L,
: Sharma, Shri Yogendra NOES—Nil
Shastri, Shri Bhola Paswan
Shastri, Shri Prakash Vir

Venigalla Satyanarayana, Shri
Vyas, Dr. M .R.

Wajd, Shri Sikander Alj
Yadav, Shri Shyam Lal

The motion was carried by a maje
rity of the total membership of the

. House and by a majority of not less
Shf:kl.lawat, Shri B.‘ S. thin twothirds of the Membore pra.
Shishir Kumar, Shri sent and voting.

Shukla, Shri Chakrapam

Shukla, Shri M. P. Clause 3 was added to the Bill,

Shyamkumari Devi, Shrimati
" Singh, Shri D. P.

angh, Shn. L D. “That clause 4 stand part of the
Smgh, Shri I T Bill.”
Singh, Shrimati Jahanara Jaipal

MR. DEPUTY CHAIPMAN: The
question is:

Singh, Shri Kameshwar The House divided.,
Singh, Shri Mahendra Bahadur

MR. DEPUTY CHATRMAN:
Singh, Shri Mohan

Singh, Shri Nathi Ayes : 189

Singh, Shri Niranjan Noes : Nil

Singh, Shri Parbhu AYES—_169
Singh, Shrimati Pratibha

_ Singh, Shri Ranbir ~ Abid, Shri Qasim Ali
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Abu Abraham, Shri
Adivarekar, Shrimati Sushila Shankar
Advani Shri Lal K

Ahmad, Dr. Z. A,

Alva, Shrimati Margaret

Amla, Shri Tirath Ram

Auandam, Shrj M.

Arif, Shri Mohammed Usman
Avergoankar, Shri R, D. J.

Barman, Shri B. D.

Berwa, Shri Jamna Lal

Bhagwati, Shri B. C. )
Bhardwaj, Shri Jagan Nath

Bhatt, Shri Nand Kishore

Bisi, Shri P. N.

Bobdey, Shri S. B.

Borooah, Shri D. K.

Buragohain, Shri Nabin Chandra
Chandra Shekhar, Shri
Chandrasekhar, Shrimati Maragatham
Chattopadhyaya, Prof, D. F.
Chaturvedi, Shrimatj Vidyapvati
Chaudhari, Shri N. P.

Chaurasia, Shri S. D. S,

Chettri, Shri K. B.

Choudhury, Shri N. R.

Chowdhary, Shri C. L.

Chowdhri, Shri A, S.

Chundawat, Shrimati Lakshmi Kumari
Das, Shri Balram

Das, Shri Bipinpal

Dhabe, Shri S. W.

Dhar, Shri D. P.

Dhulap, Shri K. N.

Dikshit, Shri Umashankar

Dutt, Dr. Vidya Prakash
Dwivedi, Shri D. N.
Gadgil, Shri Vithal
Goswami, Shri S. P.
Gujral, Shri I K.
Gupta, Shri Bhupesh
Hashmi. Shri S. A,
Himmat Sinh, Shri
Imam, Shrimati Aziza
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Jain, Shri Dharamchand
Jairamdas Daulatram, Shri
Jha, Shri Kamalnath
Joshi, Shri Jagdish
Joshi, Shrimati Kumudben
Manishankar
Joshi, Shri Umashankar
Kadershah, Shri M.
Kalaniya, Shri Ibrahim
Kalp Nath, Shri
Kalyan Chand, Shri
Kamble, Prof. N, M.
Kapur, Shri Yashpal
Kesri, Shri Sitaram
Khan Shri Khurshed Alam
Khan, Shri Magsood Ali
Khan, Prof. Rasheeduddin
Kollur, Shri M. L.
Kripalani, Shri Krishna
Krishan Kant, Shri
Krishna, Shri M. R.
Kulkarni, Shri A, G.
Kulkarni., Shrimati Sumitra G.
Kumaran, Shri S.
Kureel Urf. Talib, shri P, L.
Lakshmanan, Shri G,
Lokesh Chandra. Dr,
Mahanti, shri B. C.
Mahanti Shri B. K.
Mahapatro, Shri L.
Majhi, Shrj C. P.
Makwana, Shri Yogendra
Malaviya, Shri Harsh Deo
Mali, Shri Ganesh Lal
Mariswamy, Shri S. S.
Mathur, Shri Jagdish Prasad
Mehta, Shri Om

Menon, Shrimati Leela Damodara

Mirdha, Shri Ram Niwag
Mishra, shri R, K.
Mukherjee, Shri Kali
Mukherjee, Shri Pranab
Mukhopadhyay, Shrimati Purabi
Mulla, Shrj A. N, '

1
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Munda, Shri B. R.

Murthy, Shri B. P. Nagaraja
Musafir, Shri Gurmukh Singh
Narasiah, Shri H. S.
Nawal Kishore, Shri
Nizam-ud-Din, Shri Syed
Nurul Hasan, Prof. S,
Oberoi, Shri M. S.

Pai, Shri T. A.

Panda, Shri Brahmananda
Parashar, Shri V, R.

Patil Shri Deorao

Patil, Shri Gulabrao
Pradhan, Shrimati Saraswati
Prasad, Shri Bhola

Prasad, Shri K. 1., N.
Punnaiah, Shri Koty
Rachaiah, Shri B,

Raha, Shri Sanat Kumar
“Raju, Shri V. B,
Ranganathan, Shri S.

Rao, Shrimati Rathnabai Sreenivasa
Rao, Shri V. C. Kesava

Ray, Shri Rabi

Reddi, Shri K. Brahmananda
Reddy, Shri Gaddam Narayana
Reddy, Shrj Janardhana

Reddy, Shri K, V. Raghunatha
Reddy, Shri Mulka Govinda

Reddy, Shri R. N.

Roshan Lal, Shri

Saleem, Shri Mohammad Yunus
Sangma, Shri E, M.

Sardar Amjad Ali, Shri

Savita Behen, Shrimatj

Seyid Muhammad, Dr. V. A.
Shah, Shri Manubhai

Shahi, Shri Nageshwar Prasad
Sharma, Shri K. L.

Sharma, Shri Yogendra

Shastri, Shri Bhola Paswan

Shastri, Shri Prakash Vir
Shekhawat, Shri B. S. 7 .« ..
Shishir Kumar, Shri

*
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Shukla, Shri Chakrapani

Shukla, Shri M, P.

Shyamkumarj Devi, Shrimati

Singh, Shri D. P.

Singh, Shri 1. D.

Singh, Shri 1. T,

Singh, Shrimati Jahanara Jaipal

Singh, Shri Kameshwar

Singh, shri Mahendra Bahadur

Singh, Stri Mohan

Singh, Shri Nathi

Singh, Shri Niranjan

Singh, Shri Parbhu

Singh, Shrimati Pratibha

Singh, Shri Ranbir

Singh, Shri Sultan

Singh, Shri Triloki

Singh, Dr. V. B.

Sinha, Shri Awadheshwar Prasad

Sisodia. Shri Sawaisingh

Sukhdev Prasad, Shri

Sultan, Shrimati Maimoona

Swu, Shri Scato

Thakur, Shri Gunanand

Tilak, Shri J. S.

Tiwari, Shri Shankarlal

Tiwary, Pt. Bhawaniprasad

Totu, Shri G. C.

Tripathi, Shri Kamlapatj

Trivedi, Shri H. M,

Tyagi, Shri O. P.

Varma, Shri M. P.

Varma, Shrimati Narayani Devi
Manaklal

Venigalla Satyanarayana, Shri

Vyas, Dr, M. R.

Wajd, Shri Sikander Ali-

Yadav, Shri Shyam Lal

NOES—Nil

The motion was carried by a majo-
rity of the total membership of the



183 Constitution (Thirty-
sixth

House and by a majority of not leéss

than two-thirds of the Members pre-

sent and voting,

Clause 4 was udded to the Bill.
Clause 5 (Addition of Tenth Schedule)

DR. K. MATHEW KURIAN: gir, 1
meve:

*3. “That at page 3, lines 1 to
be deleted.” '

6. “That at page 3, line 9, after
the word ‘Assembly’ the words ‘and
shall be liable to be recalled by a
resolution of the Sikkim Assembly;’
be inserted.”

10. “That at page 4, for lines 34 to
38, the following paragraph be sub-
stituted, namely:—

‘5. Nothing contained in this
Schedule, or in any other agree-
ment, grant, usage, sufference or
other arrangement, shall abro-
gate or restrict the power of
Sikkim people through their elec~
ted legislature by adult franchise,
to frame any Constitution, change
any agreements including the
abolition of post and powers of
Executive Officer and the post of
- Chogyal and Government of
Sikkim Act of 1947, that it con-
siders necessary to exercise full

1

internal autonomy’.

SHRI LAL X. ADVANI: Sir, I
move:

4. “That at page 3, after line 3,
the following new paragraph be in-
serted, namely:—

‘3A. ALl orders issued by the
President under paragraph 3 and
which relate to the discharge of
such responsibilites of the Gov-
ernment of India as are enume-
rated in clauses (b), (c), (d),
and (e) of paragraph 2(1) shall
be laid as soon as may be, before
each House of Parliament and
before the Sikkim Assembly’.”
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7. “That at page 3, after line 29,
the following be inserted, name-
ly:—

‘(ii) is, in the case of a seat in
the Council of States, not less
than thirty years of age and in
the case of a seat in the House of
the People not less than twenty-
five years of age; and

(iii) possesses such other quali-
fications as may be prescribed in
that behalf by or under any law
made by Parliament:

Provided that if and when the
Citizenship Act 1955 is extended
to Sikkim. Clause (c) of para-
graph 4 of the Tenth Schedule
shall cease to operate and Article
84 of the Constitution shall

s

apply’.

8. “That at page 3, lines 39-40, the
words ‘except as respect the elec-
tion of the President or the Vice-
President’ be deleted.”

SHRI BHUPESH GUPTA: Sir, I
move:

11. “That at page 2, after line 35,
the following proviso be inserted,
namely:—

‘Provided that in discharging
the responsibilities under clauses
(b), (c), (d) and (e) of this
paragraph, the Government of
India shall take into due account
the views of the Government of
Sikkim’.”

12, “That at page 3, after line 3,
the following be inserted, name-
ly:—

‘Provided that in ensuring good
administration care must be taken
to avoid any bureaucratic, anti-
people ang anti-democratic infer-
ference with the process of evolu-
ation of the democcratic system in
Sikkim,;

Provided further that steps
must be taken at an early date in
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conecurrence with the Government
of Sikkim so that the Chief Ex-
ecutive nominated by the Gov-
ernment of India and appointed
‘ by the Chogyal does not act
" as the President of the Sikkim’.”

13. “That at page 3, after line 3,
the following be inserted, name-
ly:—

‘{c) the copies of all general
and special orders made under
clauses (a) and (b) of this para-
graph shall be laid before Parlia-
ment in order to enable either

P House to review them’.”

The questions were proposed.

DR. K. MATHEW XKURIAN: Sir,
while the Minister was replying to
the debate, he saii1 that what they
were doing was according to the
wigshes of the people of Sikkim. I
would like to explode this myth by
brihging to your notice some very in-
teresting facts. T have here with me a
copy of the Election Manifesto of the
Sikkim Congress in the recent elec-
tion. If you go through the Election
Manifesto of the Sikkim Congress,
you will see that there is no mention
of this type of policy, of Sikkim being
absorbed into the Indian Union, and
this question was not raied before
the people and the people had no
‘occasion . . .

SHRI XALI] MUKHERJEE: On a
point of order, Sir, Dr. Kurian has
opposed this Bill as a whole. Having
,opposed the Bill, why is it that he is
taking the opportunity of moving &
‘number of amendments to the Bill?

" DR. K. MATHEW KURIAN: I wil
be wasting my time trying to make
Mr. Kali Mukherjee educated. I do
‘ot want to do that job.

My main point is the pecple of
.Sikkim were not given an oppertunity
to decide by a refercnduma or even
¥ ‘during the election, a roint on which
‘election  was held, whether they
shou'd join the Indian Union or not.
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Thot was not debated during the
election campaign. It was not in the
election manifesto of the Sikkim
Congress, There has been no referen-
dum to decide whether the people of
Sikkim should join the Indian Union
even with an associate status. Even
according te the Thirtysixth Amend-
ment Bill also T will show that the
wishes of the pcople of Sikkim. have
not been adequately reflected during
elections because elections were held
while four battalions of the CRP were
terrorising the people of Sikkim in
villages. I have got here photographs
—this is the first photograph, this is
the second photograph, this is the
third. . . (Inferruptions by several
honourable Members). . . Mr. Deputy
Chairman, will vou please control?
them? Will :ou please control
all the * * * on the other side, all the
CRP mean on the other side?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI OM MEHTA):
Mr. Doputy Chairmapn he has used an
unparliamentary expression. It should
be expunged,

MR. DEPUTY CHAIRMAN: Yes,
that word will be expunged.

DR. K. MATHEW KURIAN: All
right, Mr. Deputy Chairman, the
word **¥*¥ can be - substituted by
“honourable men shouting on the
other side”.’.

DR. Z.'A. AHMAD- Mr, Deputy
Chairman. he has used the word ***.
{ is highly objecticnable. He should
withdraw if.

MR. DEPUTY CHAIRMAN: It has
baen expunged,

DR, K. MATHEW KURIAN: [ have

withdrawn it and substituted it by
“honourable mon on the other side”.
(Interruptions by several honourable
Members) I will not be shouted down

* = * Expunged as ordered by the
Chair. o
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like this. Mr. Deputy Chairman, you
as Deputy Chairman ghould control
them. The Leader of the House is
there. He should control them. I have
got here photographs to show that
those who opposed the Sikkim Con-
gresg were beaten up. Some Sikkim
women who opposed the Sikkim Con-
gress were beaten up.... (Interrup-
tions).

SHRI M. P. SHUKLA: On a point
of order ...

1

MR. DEPUTY CHAIRMAN- PFlease
sit down.

DR. K. MATHEW XKURIAN: Mr.
Deputy Chairman, somebody else is
taking my time. I am not making
wild allegations. Here I have got the
names of women who were beaten up.
One Miss Sani Yoguda was stoned by
the First Secretary of the Political
Officer, Mr. Bedi on 20th June, 1974
when demonstrations took place
against the Bill. Similarly Mrs. Durga
Iama, a strong supporter of Sikkim
Congress before, opposed the Bill of
1974 and she was hit by the CRP by
lathi and her leit leg has bheen frac-
tured. Here is another evidence, of one
Mr. Hilton who ig a staff member of
the STNM Hospital. Then a girl stu-
.dent who participated in demonstra-
tions was beaten up....(Repeated in-
terruptions by several honourable
Memebrs).

SHFPI S. S. MARISWAMY: Mr. De-
puty Chairman on a point of order.
Whether we agree with the honour-
able Member or not is a different
matter. The Leader of the House is
sitting here. Has not Dr. Kurian the
right to speak whatever he feels in
the matter? What is the Leader of
the House doing? He must control
his people. I do not subscribe to
Dr. Kurian’s views, but Dr. Kurian
has got the right to say what he
feels. He has got a right to say
-whatever he wants to say and he
should not be prevented from saying
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what he wants to say. After all,
you can vote it down if you like.

DR. K. MATHEW KURIAN: Sir,
I do not want to use any unparlia-
mentary words. But, I think, at
some stage or other, I have to call
a spade a spade and I will do that
whenever it is required to be done.
Now, I would like to say that during
the elections, any party or group
which opposed the gikkim Congress,
was beaten up mercilessly. . . (Inter-
ruptions). .

SHRI M. P. SHUKLA: Are these
photographs, which he is having,
from Peking?

DR. K. MATHEW KURIAN: There
was a group of United Independents.
They stood as Independents and, later
on they formed the Sikkim Pra-
jatantra Party. Here, Sir, T am having
a photo showing a big meeting, a
big rally, where hundreds of thou-
sands of people are attending the
meeting. This Party of the Inde-
pendents requested the Election Com-
missioner to gllow them to be vigi-
lant near Jeep No. 4. Jeep No. 4
was carrying the ballot boxes. But
they were prevented from doing so.
because the CRP men said that it
was their job and these people had
nothing to do with it. They were
prevented from being near the main
places and there was no freedom for
them and even the normal electoral
procedures were also superseded.

Sir, I would conclude by saying
that the whole election is rigged and
the people’s real will, as it happened
in the case of West Bengal, has not
been reflected properly in Sikkim. The
CRP wag let loose. Now, I would
say what our party wants.

Our party wants to say that this is
nothing but a total denial of the
democratic rights of the people of

Sikkim to manage their own affairs.

Our party demands the abolition of
the position of the Chogyal. Let it
be on record that our party wants
the abolition of the Chogyal’s posi-
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tion. Our party wants the immediate
abolition of the Indian Chief Execu-
tive Officer with his powers of veto
over the elected Assembly and the
Ministry. Our party demands that
“ no effort should be made even to res-
trict the right of the Sikkim people
to frame their own politica] and
economic institutions to manage their
internal affairs. Sir, our party des-
cribes this Bill as a Bill to absorb
Sikkim through a rigged election
which does not reflect the will of
the people. Therefore, I have moved
these amendments at least to demo-
cratise the whole thing though I know
that this majority, this aggressive
majority. .. (Interruptions).
will not allow them to be passed.

SHRI LAL K. ADVANI: Sir, I
have moved three amendments to
this Clause. The first relates to
clause 3 of the Schedule which per-
tains to the exercise of certain powers
by the President. According to this
clause, the President may, “by gene-
ral or special order, provide for the
inclusion of the planned development
of Sikkim within the ambit of the
planning authority of India while
that authority is preparing plans for
the economic and social development
of India, and for appropriately asso-
ciating officials from Sikkim in such
work”. It also provides for “the
exercise of all or any of the powers
vested or sought to be vested in the
Government of India in or in relation
to Sikkim under the Government of
Sikkim Act, 1974".

My object in moving tuese amend-
ments is that this is going to be a
constitutional order and this consti-
tutional order ought to be laid on
the Table of this House and of the
other House as well as that of the
Sikkim Assembly. This §s the pur-
pose of my amendment No 4 and I see
no reason why the (jovernment
should not be able to accept this
amendment. I appreciate that there
may be some matters pertaining to
the defence or the territorial integrity
of Sikkim or the regulation of its
external affairs in which case the
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orders issued may not be laid on the
Table of the House, I appreciate
that., That is why I have moved
that in connection with such responsi-
bilities of the Government of India
as are enumerated in clauses (b),
(c), (d) and (e)—I have excluded
clause (a) which relates to Defence
and External Affairs—all orders,
whether genera] or special, should be
laid on the Table of each House of
Parliament and of the Sikkim Assem-
bly. Sir, about my second amend-
ment No. 7, I am appreciating the
fact that in the other House an
amendment has been included, be-
cause of which clauses (ii) and (iii)
of the amendment that I have moved
may not be nccessary. But the pro-
viso to the amendment that I have
suggested contemplates that if not
today, tomorrow, our Citizenship Act
would be extended to Sikkim, and
contemplating that, anticipating that,
or projecting that, 1 have suggested
that if and when the Citizenship Act
of India is extended to Sikkim, then
Article 84 in its entirety should
apply to the representatives of
Sikkim also, who are elected to the
Rajya Sabha or to the Lok Sabha.

My last amendment is based on the
principle that all members in the
Rajya Sabha and all members in the
Lok Sabha should be of the same

single genius, same single variety;
there should be no distinction
between them. 1 somehow am not

able to accept that there will be two
members in Parliament who will not
be entitled to take part in the elec-
tion of President and Vice-President
... (Interruption). . . The Consti-
tution has already made a distinction
and that distinction also relates only
to the Presidential election. Mind,
you, my friend was reminding me
that they would not be able to parti-
cipate in the Presidential election but
they would be able to participate in
the election of Vice-President. But the
difference is on the basis of nominat-
ed and elected members. According
to the amendment accepted in the
other House, o the basjs of recom-

vl T
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mendation made by all the opposition
parties together, namely, that the
representatives of Sikkim to the Lok
Sabha should be direcily eleciad, I
see no reason why representatives in
the Rajya Sabha and Lok Sabha
should be debarred from participation
in the Presidential anq Vice-Presi-
dential elections. My amendment is
moved with the aim to enable the
representatives of Sikkim in our Par-
liament to participate i a'l the otec-
tions.

Sir, in connection, I think that my
reading of this Bill, whick we are
about to pass, is that these represen-
tative cap become members of the
Council of Ministers. They can be-
come Ministers, because there is no
bar in that respect. When they can
become Ministers, I see no reason
why they should not be....(Time
bell rings).

SHRI BHUPESH GUPTA (West
Bengal): Sir, my amendment within
the scope of thig Bill ig meant -only
to improve it I would like to have
the reaction of the hon. Minister.

My first amendment is about clause
2 of the Rill where we enumerate the
responsibilities of the Government of
India. Now, Sir, five responsibilities
are enumerated: (a), (b), (c), (d)
ang (e). Lecaving out {(a), which re-
ates to Deence and territorial integ-
rity, others are internal matters, eco-
nomic mattars, and so on. What I
suggest ig that there should Le added
a provisc: “Provided that in discharg-
ing the responsibilities under clauses
(b), (e), (d) and (e) of this para-
graph, the Government of India shall
take into due account the views of the
Government of Sikkim.”

Now, I am not making anything
mandatcr~ fo- the Government. It is
in the naturs of a Directive Principle
for future that we should take into
accouni. whatever we do by discharg-
ing the responsibilities, the views of
the Government of Sikkim, namely,
the elected Government—not the
Chogyal business, but Government
which iy responsible to the Assemb-
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ly. Why I say this thing is because
this Bill, apart from being a constitu-
tional document, has its own signifi-
cance in the sense that we are creat-
ing sometlhing new and, therefore,
people should know what is what, It
is the inlention of the Government,
of Parliament, thaj nothing will be
done against the wishes of people.
What is implicit in our approach I
want ‘o make explicit,

With r.gard to other amendment,
orly a typ'ng error is there. We are
taking the responsibility of providing
good administration. Here the amend-
ment is:

“Provided that in ensuring good
administration care must be taken
to avoid any bureaucratic, anti-
people and anti-democratic inter-
ference with the process of evolu-
tion of the democratic system.,..”.

Here it should be “system’ instead of
“.. .process in Sikkim” This is num-
ber one.

SHEI BHUPESH GUPTA: I think
there cannct be gny disagreement in
principle that this is the purpose of
the law that you are passing. Now,
you make jt explicit in the Schedule. -
Otherwise, there may be some penple
who may like to function in a wrong
way. Bureaucrats may go wrong
Therefore, it is 3 gquestion of check
on them. Nothing should be done
against the people or which is un-
democratic.

Now, Sir, the other proviso is

“Provided further that steps
must be taken at an early date in
concurence with the Government of
Sikkim so that the Chief Executive
nominated by the Government of
India and appointed by the Chogyal
does not act ag the President of the
Sikkim Assembly.”

This is a matter of principle. I. know
that you are not doing somethmg on
vour own. I know that the provision
in the agreement and in their Act
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requires that thig should be like that.
But since we are speaking in Parlia-
ment, we cannot fancy the idea of a
nominated man, appointed by the
Chogyal, to preside over the Legis-
lature. This is something which is
anomalous to what you are doing.
Therefore, vou should discuss this
matter, consider it and come to an
arrangement whereby the  Speaker
becomes a Speaker elected by the
Assembly.

My final amendment is about the
copies of the orders. Mr, Swaran
Singh has not given an assurance
that the copies will be laid on the
Table of the House. 1 think this
should be g.ven here. Under Clause

3, the President can issue a special or
" a general order. All that I want is
that copies of all such orders shouid
be laig before the Parliament so that
the Members including the Members
who come from Sikkim can review
them and, if necessary, ask for dis-
cussiong on them. Nothing is wrong
there.

1 disagree with my friend, Mr.
Advani, when he said that the two
representatives should be alloweq to
participate in the Presidential and
Vice-Presidential elections. Here
we constitute an electoral college in
the context of Presidential and Vice-
Presidential elections. The electoral
college includes the M.L.As. of the
Assemblies also. This is relatable to
" cur citizenship and the population of
the electorate in our country. There-
fore, it would be wrong in principle to
introduce an arrangement whereby
two representatives who will pot be
citizens of the country will form a
part of the electoral college. (Time
bell rings).

My friend, Mr. Kurian showed cer-
tain things. I would like to say that
he did not read the other things. T
do not know what those things are.
Here, in the Government of Sikkim
Act, there is a provision that there
shall be an Assembly and Sikkim
shall seek participation and represen-
tation for the people of Sikkim in the
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political institution of India. We are
not concerned, at the moment, with
the election manifesto., We are con-

cerned with  the Government of
Sikkim Act wherein. ..

SHRI NIREN GHOSH: Why should
we not put it?

SHRI BHUPESH GUPTA: At the
moment, we are passing a law. You
do not get angry. (Interruptions).
The point is whether we are going
against the wishes of the people
(Interruntions),

MR. DEPUTY CHAIRMAN: M.
Bhupesh Gupta, please conclude now.

SHRI BHUPESH GUPTA: We are
not doing something wrong. The
Government of Sikkim Act has been
passed unanimously. If it is challeng-
ed, then it is 5 different matter. You
have pot challenged that it has been
unanimously passed. Anyhow, this
document stands. We are legislating
cn the basis of an authentic opinion
expressed by the Assembly elected
there.

SARDAR SWARAN SINGH: Sir, 1
will b2 very brief in my comments.
Dr, Kurian’s amendments cover two
points. One is that there should be
a right of recall of 3 Member. Even
Dr. Kurian himself is not subject to
that limitation. He cannct be recal-
led by the Assembly which elected
him even though his Party has not
now got a majority there. There‘ore,
it is not necessary. It is not in the
scheme of our representation in Rajya
Sabha. If gnd whep you accept this
principle that there should be a right
to recall, then only vou can think of
extending it to the representative of
Sikkim. About referendum being the
basis of framing the Constitution, it
is the will of the people which is im-
portant and not the actual mode
which ig adopted. As a matter of fact,
our own Constitution wag not the re-
sult of referendum. In cur neigh-
hourhood, the Constitutions of Bangla-
desh and Sri Lanka were drafted by
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elected representatives in accordance
with the well-known principles. And.
there®ore, to impose this on Sikkim
is neither fair nor consistent with the
general practice that has been pre-
vailing in our region. B

The last observation is that this
Parliament does not sit in judgment
over the electicns that were conduct-
ed in Sikkim. It will be very wrong
for us to do that And I would like
to say that to describe the elected
representatives who are forming the
Government there as persons elected
as a result of rigged elections is cer-
tainly not fair to any elected body. If
anybody has got any complaint,
according to the laws that prevail
there, they should take appropriate
action....

DR. K. MATHEW KURIAN: Arec
you aware that one Dejay Bhutia,
who died six or seven years ago, was
elected and in his place, his brother
. is go'ng as MLA.

SARDAR SWARAN SINGH: If 1T
may say, it is very easy for any party
which does not succeed 1n election to
say thai{ the elections are rigged...

DR. K. MATHEW KURIAN: Ycu
*can check up this. One Miss Hem-
“lata Chattri is only 21 years of age,
" studying in Kalimpang in the Ist
" year BA, According to the election
" rules she should be 25 years of age

but she is only 21 years old. '

MR DEPUTY CHAIRMAN: You
had your sav. Let him continue.
Please take vcur seat now.

SARDAR SWARAN SINGH: 1 do

» not hold any brief either to contra-
dict the allegations about any can-

didate, nor am I here to defend those

'twho are elected. I am following the
“ principle, the only principle that we
' should follow, that we should not gn
into the electoral process of any

other.. . (Interruptions.) And if T

may say, I woulg have accepted Dr.

- Kurian’s observationg if he himself
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had taken the trouble of going to

Sikkim and had seen the elections
himself. ...

DR. K. MATHEW KURIAN: I have
produced photographs of the CRP's
terror, the beating up of people....
(Interruptions).

SARDAR SWARAN SINGH: 1
would like to say categorically that
any allegations that the elections in
Sikkim were rigged are unfair and
unfounded, and, therefore, they
should be discouraged. I wish they
had not been mentioneg because they
are totally irrelevant sc far as the
present amendment Bill ig concerned.

SHRI NIREN GHOSH: It has been
done under your vigilance, It is
proved. .

SARDAR SWARAN SINGH: This
desire to upho'd the fairness of elec-
tiong in Sikkim appears to be a very
recent urge on the part of the CPM.

When th» elections were going on,
they did not take any interest. Or
their friends, who are now briefing

them at the moment, did not take
vart in electiong or they received a
drubbing and so they are cooking up
these excuses.. (Interruptions). Sir,
there is a point which has been raised
by Shri Advani and also Shri Bhupesh
Gupta about laying the copies of
certain orders on the Table of the
House. 1 have already said and I
would like to repeat the assurance
that we will lay on the Table of this
Hous<e the copies of orders that are
issued under clauses (b), (c), (d) and
(e) as is contained in the amendment.
1 accept this in principle and we will
carry out this assurance. We discus-
sed this matter with the Law Officers
and thev said that a constitutional
provision of this nature is not neces-
sary, 'There are other constitutional
orders which are passed under the
Constitution and there is no provision
in our Constitution where there is a
constitutional obligation incorporated
in the Constitution to lay such copies
on the Table of the House. So, 1
would appeal to them that their point
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having been accepted, they should not
press this amendment,

Then, Sir, the other point is in
connection with dealing with a futura
contingency. Therefore, it is not re-
levant go far as the present stage of
our relaticaship is concerned.

Then, Sir, the other point is with
regard to elections, namely, about
their right to participate in the
elections of the President and the
Vice-President. This is a matter
which was considered in great
detail. Now, the intention is not to
give them any different status. But.
there was the complicalion gbout the
number of pointg to be allotted to
them. As you know, various Mem-
bers coming from different States
have got different number ¢f points
allotted to them. In view ¢° the pre-
sent stage of our relationship, we did
not come to a clear conclusion about
their participating in Presidential and
Vice-Presidential elections.

SHR] LAL K. ADVANI: Sir, this
argument would apply so far as the
President’s election ig concerned hut
this argumenf would not apply so
far as the Vice-President’s election
15 concerned when particularly he, as
a Member, is present in this House
and the Chairman of this House has
not been clected by him. Sir, I think
it is an anomalous position. I would
urge you to kindly re-examine this
point,

SARDAR SWARAN SINGH: The
other point that Shri Bhupesh Gupta
has guggested rclates to their own
Constitution. The views that he has
expressed are important and, there-
fore, that is a matter which could be
transmitted to the Assembly in Sik-
kim through the normal channels
and they could take necessary steps.
We do not want to do anything with-
out remaining in close touch with the
Government of Sikkim Ouvur rela-
tionship is a relationship of trust and
we do not want to impose anything.
We will certainly benefit by the pro-
cess of consultations which will conti-
nuously be undertaken.
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With these words, Sir, I would
appeal tc the hon, Members that they
should not press their amendments.
There is a practical reason also for
the Bill has already been adopted
by the other House and we will only
be delaying the matter, if we have a
desire to improve its language or have
some marginal points here or there
and, therefore, for all these reasons,
I would suggest for the consideration
of the hon. Members that they may
not press their amendments. Thank
1you.
: /

MR DEPUTY CHAIRMAN:
question is:

The

3. “That at page 3. lines 1 to 3

be deleted.”

The motion wos negatived.

MR. DEPUTY CHAIRMAN:
" question is:

The

6. “That at page 3, line 9, after
the word “Assembly” the waords
‘and shall be liable to be recalled
by a resolution of the Sikkim As-
sembly:; be inserted.”

The motion 1was megatived.

MR. DEPUTY CHAIRMAN: The

question is:

10. “That at page 4. for lines 34
to 33, the following paragraph be
substituted, namely:

‘5. Nothing contained in this
Schedule, or in any other agree-
ment, grant. usage, sufferance or
other arrangement, shall abrogate
or restrict the power of Sikkim
people through their elected
legislature by adult franchise, to
frame any Constitution, change
any agreements including the
abolition of post and powers of
Executive Officer and the post of
Chogyal and Government of
Sikkim Act of 1974, that it consi-
ders necessary to exercise full
internal autonomy.”

The motion was negatived.



199 Constitution (Thivrty-

sixth
MR. DEPUTY CHAIRMAN: The

question is:

4, “That at page 3, after line 3,

the following mnew paragraph be
inserted, namely:—

‘3A. All orders issued by the
President under paragraph 3 and
which relate to the discharge of
such responsibilities of the Gov-
ernment of India as are enume-
rated in clauses (b), (c), (d)
and (e) of paragraph 2(1) shall
be laid, as soon s may be, before
each House of Parliament and
before the Sikkim Assembly.’”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The

question is:

~

7. “That at page 3, after line 29,

the following be inserted, namely: —

... - Y(ii) is, in the case of a seat in

the Council of States, not less than
thirty years of age and in the case
of a seat in the House of the
People not less than twenty-five
years of age; and

(ili) possesses such other quali-
fications as may be prescribed in
that behalf by or under any law
made by Parliament:

Provided that if and when the
Citizenship Act, 1955 ig extended
to Sikkim, clause (e) of para-
graph 4 of the Tenth Schedule
shall cease to operate and Arti-
cle 84 of the Constitution shall
apply.” ”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The

gquestion is:

i

8. “That at page 3, lines 39-40,
the words ‘except as respects the
election of 1the Preident or the

Vice President’ be deleted.”

The motion was negatived,
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¥HRI BHUPESH GUPTA: I have
no objection to withdraw amendment
No. 13 in view of the assurance given
by the hon. Minister

In regard to amendment Nos. 11 and
12, T would like to press them for the
purpose of historical records because
I may not be alive tomorrow,

The amendment (No. 13) was, by
leave, withdrawn.

MR. DEPUTY CHAIRMAN: The
question is:

11. “That at page 2, after line 33.

the following proviso be inserted,
namely: —

‘Provided that Tn discharging
the responsibilities under clauses
(b), (c). (d) and (e) ¢ this
paragraph, the Government of
India shall take into due account

the views of the Government of
Sikkim.””

The motion was negatived,

MR. DEPUTY CHATRMAN: The
question is:

12, ‘That at page 3, after line 3.
the following be inserted, namely: —

‘Provided that in ensuring good
administration care must pe taken
to avoid any bureaucratic, anti-
people and anti-democratic
interference with the process of
evolution of the democratic sys-
tem in Sikkim:

Provided further that steps
must be taken at an early date
in concurrence with the Govern-
ment of Sikkim so that the Chief
Fvecutive nominated by the
Government of India and appoin-
ted bv the Chogyal does nct art
as the President of the Sikkim
Assembly.” ”

The motion was negatived.
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MR. DEPUTY CHAIRMAN: The
question is:

“That clause 5 stands part of the
BilL.”

The House divided,

MR, DEPUTY CHAIRMAN: Ayes—
168; Noes—Nil.

AYES—168

Abid, Shri Qasim Ali

Abu Abraham, Shri

Adivarekar, Shrimatj Sushila Shankar
Advani, Shri Lal K

Alva, Shrimatj Margaret

Amla, Shri Tirath Ram
Anandam, Shri M.

Arif, Shri Mchammed Usman
Avergoankar, Shri R. D. J.
Barman, Shri B. D.

Berwa, shri Jamna Lal
Bhagwati, B. C.

Bhardwaj, Shri Jagan Nath
Bhatt, Shri Nand Kishore

Bisi, Shri P. N.

Bobdey, Shri S. B.

Borooah, Shri D. K.
Buragohain, Shri Nabin Chandra
Chandra Shekhar, Shri
Chandracekhar, Shrimatj Maragatham
Chattopadhyaya, Prof. D. P.
Chaturvedi, Shrimati Vidyawati
Chaudhari, Shri N. P.
Chaurasia, Shri S. D. S.

Chettri, Shri K, B.

Choudhury, Shri N. R.
Chowdhary, Shri C. L.
Chowdhry, Shri A. S.

Chundawat,
Kumari.

Das, Shri Balram
Das, Shri Bipinpal
Dhabe, Shri S. W
Dhar, Shri D. P

Shrimati Lakshmi
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Dhulap, Shri K. N.
Dikshit, Shri Umashankar,
Dutt, Dr. Vidys Prakash
Dwivedi. Shri D. N.
Gadgil, Shri Vithal
Goswami, Shri S, P.
Gujral, Shri I. K,

Gupta, Shri Bhupesh
Hashmi, Shri S. A.
Himmat Sinh, Shri
Imam, Shrimati Aziza
Jain, Shri Dharamchand
Jairamdas Daulatram, Shri
Jha, Shri Kamalnath
Joshi, Shri Jagdish

Joshi, Shrimatj Kumudben Manishan-
kar

Joshi, Shri Umashankar
Kadershah, Shri M.
Kalaniya, Shri Ibrabim
Kalp Nath, Shri

Kalyap Chand, Shri
Kamble, Prof, N. M.
Kapur, Shri Yashpal

Kesri, Shri Sitaram

Khan, Shri Khursheq Alam
Khan, Shri Magsood Ali
Khan, Prof. Rasheeduddin
Kollur, Shri M L.
Kripalani, Shri Krishna
Krishan Kant, Shri .
Krishna, Shri M. R. i
Kulkarni, Shr; A. G. )
Kulkarni, Shrimati Sumitra G. K
Kumaran, Shri S. B
Kumbhare, Shri N. H,

Kuree] Urf{ Talib, Shri P. L.
Lakshmanan, Shri G.

Lokesh Chandra, Dr,

Mahanti, Shri B. C.

Mahanti, Shri B K.

Mahapatro, Shri L.

Majhi, Shri C. P.

Makwana, Shri Yogendra i
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Malaviya, Shri Harsh Deo

Mali, Shri Ganesh Lal

Mariswamy, Shri S. S.

Mathur, Shri Jagdish Prasad

Mehta, Shri Om

Mencn, Shrimati Leela Damodara

Mirdha, Shri Ram Niwas

Mishra, Shri R. K.

Mukherjee, Shri Kali

Mukherjee, Shri Pranab e

Mukhopadhyay, Shrimati Purabi

Mutlla, Shri A. N,

Munda, Shri B. R,

Murthy, Shri B. P. Nagaraja

Musafir, Shri Gurmukh Singh

Narasiah, Shri H, S,

Nawal Kishore, Shri

Nizam-ud-Din, Shri Syed

Nurul Hasan, Prof, S,

Oberoi, Shri M. S,

Pai, Shri T, A. - .

Panda, Shri Brahmananda

Parashar, Shri V. R.

Patil, Shri Deorao o i

Patil, Shri Gulabrao O

Pradhan, Shrimati Saraswati

Prasad, Shri Bhola

Prasad, Shri K. L. N.

Punnaiah, Shri Kota

Rachaiah, Shri B, ' %

Raha, Shri Sanat Kumar - SRS

Raju, Shri V. B. T

Ranganathan, Shri 5.

Rao, Shrimati Rathnabai Sreenivasa

Rao, Shri V, C. Kesava

Ray, Shri Rabi.

Reddi, Shri K. Brahmananda

Reddy, Shri Gaddam Narayana

Reddy, Shri Janardhana

Reddy, Shri K. V. Raghunatha

Reddy, Shri Mulka Govinda

Reddy, Shri R. N.

Roshan Lal, Shri

Saleem, Shri Mohammad Yunus
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Sangma, Shri E. M.

Sardar Amjad Ali, Shri

Savita Behen, Shrimati

Seyid Muhammad, Dr. V. A, ’
Shah, Shri Manubhai

Shahi, Shri Nageshwar Prasad
Sharma, Shri K. L,

Sharma, Shrj Yogendra

Shastri, Shri Bhola Paswan
Shastri, Shri Prakash Vir
Shekhawat, Shri B. S,

Shishir Kumar, Shri ) ,
Shukla, Shri Chakrapani o )
Shukla, Shri M. P.

Shyamkumari Devi, Shrimati
Singh, Shri D. P.

Singh, Shri I, D.

Singh, Shri 1. T.

Singh, Shrimati Jahanara Jaipal
Singh, Shri Kameshwar

Singh, Shri Mahendra Bahadur
Singh, Shri Mohan

Singh, Shri Nathi

Singh, Shri Niranjan

Singh, Shri Parbhu

Singh, Shrimati Pratibha

Singh, Shri Ranbir

Singh, Shri Sultan

Singh, Shri Triloki

Singh, Dr, V. B.

Sinha, Shri Awadheshwar Prasad
Sisodia, Shri Sawaisingh
Sukhdev Prasad, Shri

Sultan, Shrimati Maimoona

Swu, Shri Scato -

Thakur, Shri Gunanand

Tilak, Shri J. S.

Tiwari, Shri Shankarlal

Tiwary, Pt. Bhawaniprasad

Totu, Shri Gz C.

Tripathi, Shri Kamlapati
Trivedi, Shri H. M.

Tyagi, Shri O. P.

Varma, Shri M. P.
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, Varma, Shrimati Narayani Devi
Manaklal

Venengalia Satyanarayana, Shri
Vyas, Dr. M. R.
Wajd, Shri Sikander Ali

NOES—-Nil

r .
P

The motion was carried by a majo-
rity of the totul membership of the
House and by a¢ majority of not less
than two-thirds of the Members pre-
sent and voting.

Clause 5 was added to the Bill.

MR. DEPUTY CHAIRMAN: The
queslion is:

“That clauge 1, the Enacting For-
mula and the Title be added to the
Bill.”

The House divided.

MR. DEPUTY CHAIRMAN: Ayeq—
168; Noes—Nil.

AYES--168

Abid, Shri Qasim Ali

Abu Abraham, Shri,
Adivarekar, Shrimati Sushila Shankar
Advani, Shri La]l XK,

Alva, Shrimati Margaret
Amla, Shri Tirath Ram
Anandam, Shri M.

Arif, Shri Mochammed Usman
Avergoankar, Shri R, D J,
Barman, Shri B. D.

Berwa, Shri Jamna Lal
Bhagwati, Shri B, C,
Bhardwaj, Shri Jagan Nath
Bhatt, Shri Nand Kishore
Bisi, Shri P. N.

-Bobdey, Shri S. B,
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Borooah, Shri D, K.
Buragohain, Shri Nabin Chandra
Chandra Shekhar, Shri
Chandrasekhar, Shrimati Maragatham
Chattopadhyaya, Prof. D. P,
Chaturveadi, Shrimati Vidyawati
Chaudhari, Shri N. P.
Chaurasia, Shri S. D, S,
Chettri, Shri K, B,
Choudhury, Shri N. R.
Chowdhary, Shri C. L. -
Chowdhri, Shri A. S,
Chundawat, Shrimati Lakshmi Kumari
Das, Shri Balram

Das, Shri Bipinpal

Dhabe, Shri S, W,

Dhar, Shri D, P.

Dhulap, Shri K, N,

Dikshit, Shri Umashankar
Dutt, Dr. Vidya Prakash
Dwivedi, Shri D, N,

Gadgil, Shri Vithal

Goswami, Shri S. P,

Gujral, Shri I, K,

Gupta, Shri Bhupesh

Hashmi, Shri S. A,

Himmat Sinh, Shri

Imam, Shrimati Aziza

Jain, Shri Dharamchang
Jairamdas Daulatram, Shri
Jha, Shri Kamalnath

Joshi, Shri Jagdish

Joshi, Shrimati Kumudben Manishan-
kar

Joshi, Shri Umashankar
Kadershah, Shri M,
Kalaniya, Shri Ibrahim
Ka'p Nath, Shri

Kalyan Chand, Shri
Kamble, Prof N. M.

Kapur, Shri Yashpal

Kesri, Shri Sitaram

Khan, Shri Khurshed Alam
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Khan, Shri Magsood Ali ;

Khan, Prof, Rasheeduddin ' |

Kollur, Shri M. L. s |

Kripalani, Shri Krishna ‘

wrishan Kant, Shri i

rcrishna, Shri M, R,

Kulkarni, Shri A, G.

Kulkarni, Shrimati Sumitra G,

Kumaran, Shri S,

Kumbhare, Shri N. H,

Kureel Urf, Talib, Shri P, L, =~

Lakshmanan, Shri G. S

Lokesh Chandra, Dr, -

Mahanti, Shri B. C. - =

Mahanti, Shri B. K, '

Mahapatro, Shri L, ' =~

Majhi, Shri C, P, -

Makwana, Shri Yogendra .

Malaviya, Shri Harsh Deo o

Mali, Shri Ganesh Lal

Mariswamy, Shri S. S, -

Mathur, Shri Jagdish Prasad

Mehta, Shri Om !

Menon, Shrimati Leela Damodara
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Mirdha, Shri Ram Niwas (
Mishra, Shri R, K, '
Mukherjee, Shri Kali oo
Mukherjee, Shri Pranab ’
Mukhopadhyay, Shrimati Purabi

Mulla, Shri A, N, )

Munda, Shri B. R, Lo
Murthy, Shri B, P. Nagaraja

Musafir, Shri Gurmukh Singh

Narasiah, Shri H. S.
Nawal Kishore, Shri
Nizam-ud-Din, Shri Syed
Naru] Hasan, Prof. S,
Oberoi, Shri M. S.

Paj, Shri T, A,

Panda, Shri Brahmananda
Parashar, Shri V, R.

Patil, Shri Deorao

-
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Patil, Shri Gulabrao

Pradhan, Shrimati Saraswati
Prasad, Shri Bhola

Prasad, Shri K. L, N.

Punnaiah, Shri Kota

Rachaiah, Shri B,

Raha, Shri Sanat Kumar

Raju, Shri V. B,

Ranganathan, Shri S,

Rao, Shrimati Rathnabai Sreenivasa
Rao, Shri V., C., Kesava

Ray, Shri Rabi

Reddi, Shri K. Brahmananda
Reddy, Shri Gaddam Narayana
Reddy, Shri Janardhana
Reddy, Shri K, V, Raghunatha
Reddy, Shri Mulka Govinda
Reddy, Shri R, N. )
Roshan Lal, Shri

Saleem, Shri Mohammad Yunus
Sangma, Shri E. M.

Sardar Amjag Ali, Shri

Savita Behen, Shrimati

Seyid Muhammad, Dr. V, A,
Shah, Shri Manubhai

Shahi, Shri Nageshwar Prasad
Sharma, Shri K, L,

Sharma, Shri Yogendra
Shastri, Shri Bhola Paswan
Shastri, Shri Prakash Vir
Shekhawat, Shri B, S. -

Shishir Kumar, Shri

Shukla, Shri Chakrapani
Shukla, Shri M. P,
Shyamkumari Devi, Shrimati
Singh, Shri D, P.

Singh, Shri I, D.

Singh, Shri 1. T.

Singh, Shrimati Jahanara Jaipal
Singh, Shri Kameshwar
Singh, Shri Mahendra Bahadur
Singh, Shri Mohan
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Singh, Shri Nathi
Singh,
Singh,
Singh,
Singh,
Singh,
Singh,

Shri Niranjan

Shri Parbhu

Shrimati Pratibha

Shri Ranbir

Shri Sultan

Shri Triloki

Singh, Dr. V. B.

Sinha, Shri Awadheshwar Prasad

Sisodia, Shri Sawaisingh

Sukhdev Prasad, Shri

Sulian, Shrimati Maimoona

Swu, Shri Scato

Thakur, Shri Gunanand

Tilak, Shri J. S.

' Tiwari, Shri Shankarlal

Tiwary, Pt. Bhawaniprasad

Totu, Shri G. C.

Tripathi, Shri Kamlapati

Trivedi, Shri H. M.

Tyagi, Shri O. P.

Varma, Shri M. P.

Varma, Shrimati Narayani Devi Ma-
naklal

Venigalla Satyanarayana, Shri

Vyas, Dr. M. R

Wajd, Shri Sikander Ali

NOES—Nil

¥

The motion was carried by a majo-

rity of the total membership of the

House and by a majority of not less

than two-thirds of the Members pre-
" sent and voting.

Clause 1, the Enacting Formule and
the Title were added to the Bill.

SARDAR SWARAN SINGH: Sir, I
move:

“That the Bill bhe passed.”
The question was proposed.

SHRI NIREN GHOSH: Sir, ...

[ 7 SEPT.

e e ——y

1974 | Amdt,) Bill, 1974 214

MR. DEPUTY CHAIRMAN: Do you
want to speak at this stage also?

SHRI NIREN GHOSH: Yes. (Inter-
ruptions). Please control them,

MR. DEPUTY CHAIRMAN: All
right, be as brief as possible.

SHRI NIREN GHOSH (West Ben-
gal): Sir, the first thing that I would
like to say is that if a party of the
proletariat cannot stand like a rock
against the tide of chauvanism, it
ceases to be a party of the proletariat.
Fortunately, we are not alone. Along-
with us, there are Forward Block
Marxists, R.S.P. ang some other par-
ties which are not represented in this
Farliament. What 'mischief can chau-
vanism work in the minds of some
people can be seen from the strange
p-cture of C.P.I., Jana Sangh, Swatan-
tira, S.P. and S.S.P speaking in the
same voice. What strange bed-fellows!

My third point is that the first re-
action of CP.I. was one of negotiations,
purc and simple. Afterwards, they
made a 180 degree aboutturn. I want
to record this fact. I am tolg that un-
less this is done, the U.S.A. can make
a military base there. This is abso-
lutely wrong because the US.A, can
never go there without the help of
India. China also never tolerates U.S.
presence op its borders. The examples
of Korea, Vietnam and Taiwan
there. That is history. China does
not fear India either. I am also told
that India wants to set up a missile
base in Sikkam. With, whose help, I
do not know. If India does so, U.S.
will look on it with benevolent eyes.

are

SHRI KALI MUKHERJEE: We can
listen to him, but we cannot see him.
Will you kindly ask him to stand on

the bench so that we may look at him
properly?

SHRI R. K MISHRA: 1 wish to
ruaise a point of order. Rule 238 says
that a Member, while speaking, shail
not utter treasonable, seditious or
defamatory words. I will request the
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Chair to reayg the record and find out
whether these words are treasonable,
seditious or defamatory.

MR. DEPUTY CHAIRMAN: I will
read the record.

SHRI NIREN GHOSH: India is just
now going to embark on a dangerous
course which \may recoi] on India itself.
History will pronounce its verdict in
due course of time. Sir, already we
have antagonised Nepal. There will
be none too pleasant feelings either
in Bhutan or in Bangladesh. A Japa-
nese newspaper have given the banner
headlines “Sikkim Abscrbed”, I have
a telegram from Prajatantra saying:

“Shocked by alarming moves for
Sikkim 'merger under garb of repre-
sentation and participation in Indian
political institution. Sikkim Assem-
bly not elected with such 'mandate
nor, majority Assembly  Members
aware of this cleverly and manceu-
vered direction forced on Sikkimese
people by unintelligent so-called
national leaders. Strongly demand
fact finding all party Indian Parlia-
'‘ment mission ascertaining true
wisheg of Sikkimese people who are
under grip of fear and intimidation.
High-handed and unscrupulous
Indian bureaucrats responsible for
trumping up election, Assembly Re-
solution ang now this shamefu] situa-
tion endangering lasting relation be-
tween India and Sikkim. AIll Sikki-
mese appeal to democratic Parlia-
ment Members to stop murder of
democratic aspirations of Sikkimese
people and prevent our incorporation
without consent.”

Can Mr. Bhupesh Gupta object to
send a parliamentary mission?

Now, Sir, the 1950 Treaty was the
most unequa! Treaty and that Treaty
was imposed on the people of Sikkim
ang vou imposed Chogyal at the same
trne on the people of Sikkim. That
ig the history. Now the Sikkimese
Congress has passed a Resolution for
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the abolition of the post of Chief
Executive Officer, for taking over all
his powers znd for untrammelled func-
tioning. You have not listened to that
thing because you want to keep
Sikkim in your grip with the help of
the CRP and the Military. This has
been made abundantly clear by our
colleagues here. Sir, the chance came
to revise that 1950 Treaty but instead
of revising that unequal Treaty in
favour of the Sikkim people the Gov-
errrment of India imposed 4 dictatorial
anti-democratic Constitution by the
Government of Sikkim Act of 1974. 1
want this to go on record. Sir, our
party warns the Indian people and all
the democrats of the dangeroug course
you are taking today. Our party de-
mands that the CRP be immediately
withdrawn and the Chief Executive
Cfficer be 'mmediately withdrawn. Let
the Sikkimese people have all the
rowers except Defence ang Foreign
Affairs because that has been there
since 1915. Let them have all powers
without exception. And let the institu.
tion of Chogyal be abolished. You are
protecting the Chogyal; you are the
protectors of the anti-democratic
forces. You are the anti-democratic
party. And it is unfortunate that some
of my colleagues like CPI have joined
with you together, under whose in-
spired inspiration I do not know. This
is really tragie.

MR. DEPUTY CHAIRMAN: Mr.
Niren Ghosh, you have to take your
seat now.

SHRI NIREN GHOSH: Sir, I sit
down utlering thig warning that this is
national chauvinism pure ang simple
and will make democratic opinion all
over the world lhostile to us.

st At at o ofme, § 39 @
TIAAT TG AFAC AT AHA FT AT A
ot AT A1 F Fr £F 30 Frdrs F W
quts § § dwawr wrafvez &, u9-
TR &, TAY gARI SNET ATSAS
gar i gx st g A, B 1952
¥ T gAY 9T 9T AT T gHeAr PR o
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I THI AT T AT T FIT TF q7ET

¥ O I 999 AT w97 (F AR

W gL Wi gAE AR 9 fEerd

g 37 AT ST I AT TFRAT HT A

FA. ..
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SHRI NIREN GIIOSH.
pared, let uvs discuss this fully,
whole thing, -

If you pre-
the

DR. K. MATHEW KURIAN: Becausc
you have joined with them now. . .

ot gl qat: 37 aFT qW A=
T

st 7o iema o A AT IZ G
T

ot @yqA mAf: sfmq, S FEd
oft T AT FY WS 7 gq AR 9%
g TEMM ANAT AT F A AWAT
(e @, A i sfagra 7 aaar fa,
Ziag® § fgar (74¢, &9 947 9
# geT qmAfaez § AT, ..

SHRI NIREN GHOSH: You are not
internationalist.

st @it WA FE gl AT
# TWEH R F A & gEfealn
F AR & § | TAT AAT SR A
4g CAFYTA & | 47, 8w 4T feemy
TET &, T FA AAT AT HAT 6
W ¥ I q9T TAAF qresqq; w2
7 A4 a7 TEAR FFr o7 7 A Y
T FEANT FT G & | WHAIT FT a0
g, ¥ gaTgar A7 a7 #H § AR
oad A T oHAR AR F4T
FIH AL 8. FEI T FW g

SHRI KRISHAN KANT (Haryana):
Sir, T was rather shocked to hear Mr.
Niren Ghosh speaking, ag if he was
tuning in to Radio Peking. He was
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giving the same arguments which
China is using. Today we find, what-"
ever he 'may talk against feudalism
and againsi the Chogyal, he was stand-
ing on the same road as the Chogyal
was standing, . .

SHRI NIREN GHOSH: Absolutely
not. You are standing on the same
road,

DR. K. MATHEW KURIAN: Abolish
the post of Chogyal.

SHRI KRISHAN KANT: That shows
Liow, in spite of critical differences bet-
ween both the right and the left, the
people of India and all the political
pariies, except the CPM, are standing
by the people of Sikkim today.

SHRI NIREN GHOSH: That also is
wrong.

SHRI KRISHAN KANT: That shows
the glory of Indian democracy. That
shows the glory of Indian Parliament.
That shows that CPI, Jap Sangh,
Swatantra, Socialist Party, SSP, all
parties are one with the people of
Indiy in passing this Bill. That shows
the glory of Indian democracy. (Im-
terruptions).

SHRI MONORANJAN ROY: History
will tell you

SHRI KRISHAN KANT: Just one
minute. Let me speak. The other day
when this House was discussing the
calling attention ‘motiop on the news
that there was g nwuclear base being
established in Tibet, what was the
attitude of CPM? They have no fear

from China. That day I had
asked. . .

DR. K. MATHEW KURIAN: You
ask your Minister.

SHRI KRISHAN KANT: 1 asked
Mr. Niren Ghosh this. If Ching is

establishing a nuclear base there and
suppose India makes a nuclear bomb
to  counteract it, he was keeping
Quiet. . .
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are speaking against vour own Gov-
ernment’s policy.

SHRI KRISHAN KANT: Let me
say. If he hag real nationalist feel-
ings, he should have reacted against
China establishing a nuclear base in
Tibet in the same 'manner as he Iis
talking today. I am sorry he is using
the same words. He is thinking today
that we will allow America to have
a missile base in 1Sikkim. . .

SHRI NIREN GHOSH: You are dis-
torting me. You must listey to me.
You are distorting me. India intends
to set up a missile base there.

SHRI KRISHAN KANT: The whole
world knows how the Govermment of
India is trying to mobilise opinion
among the littoral countries of the
Indian Ocean so that Americyg will not
have a base in Diego Garcia. . .

SHRI NIREN GHOSH: No, no. It is
not correct.

SHR] KRISHAN KANT: The Indian
Ocean should be free of super-powers.

SHRI NIREN GHOSH: They are
black'mailed by Americag because they
take wheat from America.

P S
(Interruptions).

SHRI XKRISHAN KANT: Ii is a day
of pride for al] the political systemg in
India. And day in ang day out, the
CPM has been isolated from the
national mainstream. (Interruptions).

SHRI NIREN GHOSH: Being in the
company of black sheep

SHRI S. S. MARISWAMY: So far
as the CPI and the CPM are concerned,
it is the same thing as between tweed-
ledum and tweedledee.

MR. DEPUTY CHAIRMAN: Mr.
Advani. Two minutes. I am sorry, he
will be the last speaker 'now, and no
more.

st St AW ((F) . S-
@ F, WS S Hag To (Fd4w
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T TR FF & a7 & FrT 57 Y
AT ET A THICE AT A STy w0
WA o falems & Marlad| & e
U B F gaR T mag @ g
§ AR 39 T FT & AT AW, g9
AT F AW EIAE FE E
4G F AT, U F F qeg, &\ oY
WE F Y, FAHT F, FAT F qF AR
(e w7 &t w3y & a1 7 waqac g e
Tg N A 3 §, ARIE F A
Tr g F9T & A AT F 320
qg I9°77 & 5195, @3 & &I
740 § 1 fergraw a1 fagd 25
aqt e gfaecqa g aq g aven fa
S o %7 AW A U¥ FW IS0F & W
A K AGLT FYT §, AT Arqd
FOAGIT HAE, Al AT S
TF g TR 12T 7 gAaR g
QAT Fi AT & OF TTEAE BT ATET
FIA & FT U q20 IITAC TV & FTH(
g AW T wrE (FE E ) oA
FT AT T AT A FA E
b g 78 AAr g ) A A F wF
G 3 9w gieead &1 M gEgard
AW N\ AT T, ITH A1 A F, g%
ST RATE §, SH AT §A9 & A
T ARIAATST TG 8, ST qA UG-
AT § 1 HIT ZAAC CEAE HIT AIF-
AT F TH T @l F AT qT g9 2w
F1 G FT AT IA F A TEHAT HAT,
ol ot oot

Jo qrd T AT 7 falaEw
FTAHAT &1, T T F7 AW g, 919
AT QARSI F A g1, 9)
AT 7 ATAAT &1, (9 F9 g
fC &3 57 I2EW T 4F F qA(T
g o w4 0 A w a fao W e 9a1g
g, foma gt g vy & iy s
wiFaai § afv=w #7 § 97 9% faq9
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FTAC &, WG AT 6 AAAT &1 AT A
farer A1 GI(HE TFACAIAT T AT
gravd g w3, &E wamar
g1 AT (g £ wA A qH
qudr § 6 g fadw AV F WA
A @2 (BA25 AT HATag qg & %
Fdaly war 07 & 30 [y A, FqATH
TTEER A41 [AGT7 §, AT SEF [Aaq
§ SAFT S FAC | R oewAA g [
AL ZA W £ AATHT 67 HZT qTH
w4, 3 F weEw A, A@HN Gl E
3W & weed TRy (47 adl T 39w
gt § TAFr [Fear SWE AT Al g
fagw Afd 7 g% wind § wWE €W
SEITd 7 0FgRA (GfFFR ¥ AmA R
FIW SEECE | T EE( & ATd WEA
fagmes 31 GAAT 6T g WX GHRAA
g 5 zaw ®1% w7 77 AL § A1 98 Wi
qdr g ST |

SARDAR SWARAN SINGH: Mr.
Deputy Chairman, Sir, I would have
liked that the entire House would join
on this historic occasion to convey our
best wishes and greetings to the people
of Sikkim for thig great step that is
now being taken by our Parliament to
welcome their representatives in our
midst. I woulq also like to convey our
best wishes for their speedy develop-
ment, for the success of their economic
development plans and for strengthen-
ing the forces of democracy in Sikkim.
This is a great occasion when far-
reaching changes have takep place in
Sikkim where democratic forces have
been strengthened, and it should be our
endeavour to create conditions in
which the democratic forces may be
even further strengthened there, And
also, the relationship of Sikkim being
that of an associate State, this should
be a source of strengthening the mutual
understanding and of mutual friend-
ship, which hag traditionally been
there between the Sikkimese anq the
Indians.
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1 wish that on this occasion even
if there was any dissent then we
could perhaps keep that dissent with-
in limits. After all, at the final stage
what are we doing? We are finally
passing the Bill and when the clauses
were being voted, Mr. Niren Ghosh
and his colleagues did not even vote
against the clauses. So in the final
analysis, . .

SHRI NIREN GHOSH: That is
because we totally oppose it.
SARDAR SWARAN SINGH: I am
grateful to them that they did not
oppose the clauses. I am not com-
plaining why they did not oppose it.
Therefore, they can continue their
opposition even till the final stage by
keeping quiet just as they kept at the

time whe, the clauses were being
voted.

DR. K. MATHEW XKURIAN: You

are conscious of your aggressive, brute
majority.

SARDAR SWARAN SINGH: Sir, I
would like to say that fears about
the types of dangers which Mr. Niren
Ghosh smelt are without any founda-
tion. It is true that there were some
demonstrations. But if you have
carefully studied the statement made
by the Foreign Minister of Nepal, it
was quite an objective statement in
which he said that this is a matter of
relationship between Sikkim and India
and that they should aceept that as
a matter between India and Sikkim
with regard to which they should not
express any opinion one way or the
other.

Then there is a complete under-
standing in Bhutan There is full
understanding in Bangla Desh. I am
surprised that a leader of an import-
ant party here, who should know these
reactions better than our neighbours,
should raise this objection. There-
fore. his objection is not based either
on facts,—I repeat, is not based on
facts—and., therefore, is misplaced. .
(Interruption by Dr. K. Mathew
Kurian). T thought he belongs to a
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Party which does not fear. Then why
should they have this fear complex
of this type of reactions, which, I am
fully confident, are not likely to take
place notwithstanding the discord
which has been so vociferously voiced
by Shri Niren Ghosh,

As to what should happen with
regard to the Chief Executive Officer
or the institution of Chogyal, certainly,
is not a matter which can be sorted at

the final reading of the Bill. That is
a matter, as I said, for Sikkim and
their Assembly to decide. At this

final stage, I would like to say that
Parliament is taking great responsi-
bility in Sikkim and I hope that we
will continue to receive full support
from all sections of the House to en-
able us to discharge these responsi-
bilities effectively in the best interest
of Sikkim and in the best interest of
India. With these words, I would,
therefore, commend my motion.

MR. DEPUTY CHAIRMAN: The
question is:

“That the Bill be passed.”
(The House divided)

MR. DEPUTY CHAIRMAN: Ayes—

168; Noes—8,
AYES—168

Abid. Shri Qasim Ali
Abu Abraham, Shri
Adivarekar, Shrimati Sushila Shankar
Advani, Shri Lal K.
Alva, Shrimati Margaret
Amla, Shri Tirath Ram
Anandam, Shri M.
Arif, Shri Mohammed Usman
Avergoankar, Shri R. D. J.
Barman, Shri B. D.
Berwa, Shri Jamna Lal
Bhagwati. Shri B. C.
Bhardwaj, Sh{ Jagan Nath
Bhatt, Shri Nand Kishore
Bisi, Shri P. N.

YR e
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Bobdey, Shri S. B.

Borooah, Shri D. K.

Buragohain, Shri Nabin Chandra

Chandra Shekhar, Shri

Chandrasekhar, Shrimati Maragatham

Chattopadhyaya, Prof. D. P.
» Chaturvedi, Shrimatj Vidyawati' ’

Chaudhari, Shri N. P.

Chaurasia. Shri S. D. S.

Chettri, Shri K. B.

Choudhury, Shri N. R.

Chowdhary, Shri C. L.

Chowdhri, Shri A. S. "o

Chundawat, Shrimati Lakshmi Kumari

Das, Shri Balram

Das, Shri Bipinpal

Dhabe, Shri S. W.

Dhar, Shri D. P.

Dhulap, Shri K. N. b

Dikshit, Shri Umashankar

Dutt, Dr. Vidya Prakash

Dwivedi. Shri D. N,

Gadgil, Shri Vithal

Goswami, Shri S. P.

Gujral, Shri I. K.

Gupta. Shri Bhupesh

Hashmi, Shri S. A.

Himmat Sinh, Shri

Imam, Shrimati Aziza

Jain, Shri Dharamchand

Jairamdas Daulatram, Shri

Jha, Shri Kamalnath

Joshi, Shri Jagdish

Joshi, Shrimati

Shankar

Joshi, Shri Umashankar

Kadershah, Shri M.

Kalaniya, Shri Ibrahim

Kalp Nath, Shri

Kalyan Chand, Shri

Kamble, Prof. N. M.

Kapur, Shri Yashpal

Kesri, Shri Sitaram

2

Kumudben Mani-
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Khan, Shri Khurshed Alam
Khan, Shri Magsood Ali

Khan, Prof. Rasheeduddin
-Kollur, Shri M. L. o
Kripalani. Shri Krishna

Krishan Kant, Shri

Krishna, Shri M. R.

Kulkarni, Shri A. G.

Kulkarni, Shrimati Sumitra G.
Kumaran, Shri S.

Kumbhare, Shri N. H.

Kureel Urf. Talib, Shri P. L.
Lakshmanan, Shri G.

Lokesh Chandra, Dr.

Mahanti, Shrj B. C.

Mahanti, Shri B. K.

Mahapatro, Shri L.

Majhi, Shri C. P.

Makwana, Shri Yogendra
Malaviya, Shri Harsh Deo

Mali, Shri Ganesh Lal
Mariswamy, Shri S. S.

Mathur, Shri Jagdish Prasad -
Mehta, Shri Om

Menon, Shrimati Lezla Damodara
Mirdha, Shri Ram Niwas o
Mishra, Shri R. K.

Mukherjee, Shri Kali
Mukherjee, Shri Pranab
Mukhopadhyay. Shrimati Purubi
Mulla, Shri A N.

Munda, Shri B. R.

Murthy, Shri B. P, Nagaraja
Musaflr, Shri Gurmukh Singh
Narasiah, Shri H. S.

Nawal Kishore, Shri
Nizam-ud-Din, Shri Syed

Nurul Hasan. Prof. S.

Oberoi, Shri M. S,

Pai, Shri T. A Coa
Panda, Shri Brahmananda o
Parashar, Shri V. R,

Patil, Shri Deorao wbognand MG
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Patil, Shri Gulabrao
Pradhan, Shrimati Saraswati

Prasad, Shri Bhola

Prasad, Shri K. L. N.

Punnaiah, Shri Kota

Rachaiah, Shri B.

Raha, Shri Sanat Kumar

Raju, Shri V. B.

Ranganathan, Shri S.

Rao, Shrimati Rathnabai Sreenivasa
Rao, Shri V. q Kesava

Ray, Shri Rabi

Reddi, Shri K. Brahmananda
Reddy, Shri Gaddam Narayana
Reddy. Shri Janardhana

Reddy, Shri K. V. Raghunatha
Reddy, Shri Mulka Govinda
Reddy, Shri R. N,

Roshan Lal, Shri

Saleem, Shri Mohammad Yunus
fangma, Shri E. M.

Sardar Amjad Ali, Shri

Savita Behen, Shrimati

Sevid Mohammad, Dr. V. A,

Shah, Shri Manubhai

Shahi, Shri Nageshwar Prasad
Sharma, Shri K. L

Sharma, Shri Yogendra

Shastri, Shri Bhola Paswan
Shastri, Shri Prakash Vir
Shekhawat, Shri B, S,

Shishir Kumar, Shri

Shukla, Shri Chakrapani ~ '~ °
Shukla, Shri M. P. ’
Shyamkumari Devi, Shrimati e
Singh. Shri D. P. h
Singh. Shri 1. D.

Singh, Shri I. T.

Singh, Shrimati Jahanara Jaipal
Singh, Shri Kameshwar

Singh, Shri Mahendra Bahadur
Singh, Shri Mohan o
Singh. Shri Nathi
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Singh,
Singh,

Shri Niranjan

Shri Parbhu

Singh, Shrimati Pratibha

Singh, Shri Ranbir .
Singh, Shri Sultan . ‘
Singh, Shri Triloki y

Singh, Dr. V B.

Sinha, Shri Awadheshwar Prasad
Sisodia, Shri Sawaisingh

Sukhdev Prasad, Shri

Sultan, Shrimati Maimoona

Swu, Shri Scato
Thakur, Shri Gunanand
Tilak, Shri J. S. e
Tiwari, Shri Shankarlal

Tiwary, Pt. Bhawaniprasad

Totu, Shri G. C. oS

P

W idke

Tripathi, Shri Kamlapati
Trivedi, Shri H. M. g
Tyagi, Shri O. P. f

Varma, Shri M P. : -

Varma, Shrimati
Manaklal

Venigalla, Satyanarayana, Shri
Vyas, Dr. M. R. '
Wajd, Shri Sikander Ali L

Narayanl Devi

NOES—8§ .

Ganguli, Shri Salil Kumar .
Ghosh, Shri Niren ce e
Kunjachen, Shri P. K.

Mathew Kurian, Dr. K,

Menon, Shri Viswanatha

Mullick Choudhury, Shri Suhrid
Roy, Shri Monoranjan

Sanyal, Shri Sasankasekhar

The motion was carried by a majo-
rity of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting.
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MESSAGES FROM THE LOK SAPHA

(I) The Interest-tax Bill, 1974,

(II) The Delhi Sikh Gurdwaras
(Amendment) Bill, 1974,

(II1) The Esso (Acquisition of Under-
takings ip India) Amendment
Bill, 1974.

SECRETARY-GENERAL: Sir, I
have to report to the House the fol-
lowing messages received from the
Lok Sabha, signed by the Secretary-
General of the Lok Sabha:—

I

“In accordance with tne provi-
sions of Rule 96 of the Rules of Pro-
cedure and Conduct of Business in
Lok Sabha, I am directed to enclose
herewith the Interest-tax Bill, 1974,
as passed by Lok Sabha at its sitting
held on the Tth September, 1974.

2. The Speaker has certified that
this Bill is a Money Bill within the
meaning of article 110 of the Con-
stitution of India.”

Sir, I lay the Bill on the Table,
(In)

“In accordance with the provisions
of Rule 96 of the Rules of Proce-
dure and Conduct of Business in
Lok Sabha, I am directed to enclose
herewith the Delhi Sikh Gurdwaras
(Amendment) Bill, 1974 as passed
by Lok 'Sabha at its sitting held on
the 7th September, 1974.”

Sir, I lay the Bill on the Table.

(I1I)

“In accordance with the provisions
of Rule 120 of the Rules of Proce-
dure and Conduct of Business in
Lok Sabha, I am directed tp inform
you that Lok Sabha, at its sitting



